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RAJYA SABHA
Wednesday, the 23° March, 2022/2 Chaitra, 1944 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN /in the Chair

TRIBUTES TO MARTYRS BHAGAT SINGH, RAJGURU AND SUKHDEV

MR. CHAIRMAN: Hon. Members, today, i.e., the 23" March, 2022, is the 91°
anniversary of the martyrdom of the legendary heroes of our Freedom Struggle, Sardar
Bhagat Singh, Rajguru and Sukhdev, who laid down their lives on this day in the year
1931 exemplifying great valour, undaunted courage and unflinching partriotism towards
our motherland.

These martryrs, who were still in their early 20s, laid down their lives, while putting
up a strong fight against the oppressive colonial regime. They marched to the gallows
with a smile on their faces shouting slogans against the British Imperialism. Exhibiting
fierce and unflinching courage, these martyrs acted and lived by the lines "' Mere Rang De
Basanti Chola" in letter and spirit and had conquered the greatest fear, the fear of death
in pursuit of Independence from colonial rule. ..(Interruptions).. Please.
..(Interruptions)... Please. ...(Interruptions ).. Today is a very pious occasion. Members
should not speak among themselves.

These martryrs not only strived to free our nation from the fetters of colonialism
but also envisioned a just and ideal society devoid of communalism, hatred, economic
disparity and retrogressive ideas. Their vision for our nation was the embodiment of
voices, concerns and aspirations of the young and striving Indians who were steadfast in
their efforts in laying the foundations of a new and independent India. The heroic trio
have become immortalized for all times for their uncompromising determination and
supreme sacrifice and the saga of their bravery and patriotism inspired many and will
continue to inspire the generations to come.

Hon. Members, the achievement of our Independence was a combined effort of
the people of the nation who got united to play their due role with diligence. The freedom
that we enjoy today was the outcome of the concerted efforts of all sections of our
society. To harness the energy of the masses was the key element to uproot the colonial
establishment from our country.
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Members, to carry forward the legacy of cooperation, unity and fraternity, it is our
bounden duty to sensitize our fellow citizens of the invaluable contributions of our
freedom fighters in general, and the heroic trio in particular, towards achieving the
freedom of our nation. The celebration of the 'Azadi Ka Amrit Mahotsav'with one of its
themes on freedom struggle is a commendable step in paying our tributes and heartfelt
gratitude towards our freedom fighters.

On this day, let us resolve to uphold the cherished values for which these martyrs
lived and laid down their lives.

| request Members to rise in their places and observe silence as a mark of respect
to the memory of these brave martryrs.

(Hon. Members then stood in silence for one minute. )

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Papers to be laid on the Table.
Notifications of the Ministry of Road Transport and Highways

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(GENERAL (RETD.) V. K. SINGH): Sir, | lay on the Table, under Section 10 of the
National Highways Act, 1956, a copy each (in English and Hindi) of the following
Notifications of the Ministry of Road Transport and Highways :-

(1) S.0. 625 (E), dated the 14" February, 2022, regarding the rates of fees to be
collected from the users of stretch of road from K.M. 22.800 to K.M. 89.600
(Barela-Mandla Section) on National Highway No. 12A
(New NH-30) in the State of Madhya Pradesh, as specified therein.

(2) S.0. 626 (E), dated the 14" February, 2022, regarding the rates of fees to be
collected from the users of stretch of road from design K.M. 0.000 to K.M.
76.690 (Sagar - Bina Section) on National Highway No. 26A (New NH-934)
in the State of Madhya Pradesh, as specified therein.
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S.0. 627 (E), dated the 14" February, 2022, regarding the rates of fees to be
collected from the users of stretch of road from K.M. 2.740 to K.M. 24.536
(Gurgaon - Sohna Section) on National Highway No. 248A in the State of
Haryana, as specified therein.

S.0. 721 (E), dated the 16" February, 2022, regarding the rates of fees
to be collected from the users of stretch of road from K.M. 163.000 to
K.M. 206.200 (Rimuli - Koida Section) on National Highway No. 215
(New NH-520) in the State of Odisha, as specified therein.

S.0. 726 (E), dated the 16" February, 2022, regarding the rates of fees to be
collected from the users of stretchs of roads from K.M. 0.000 to K.M. 33.611
(Moga - Makhu Section) and from K.M. 44.680 to K.M. 86.236
(Harike - Khalra Section) on National Highway No. 703B in the State of
Punjab, as specified therein.

S.0. 730 (E), dated the 16" February, 2022, regarding the rates of fees to be
collected from the users of stretch of road from K.M. 531.250 to K.M. 597.946
(Kunkuri to CG/JH border Section) on National Highway No. 43 in the State
of Chhattisgarh, as specified therein.

S.0. 904 (E), dated the 2" March, 2022, amending Notification No. S.O.
No. 1404 (E), dated 30.03.2021, to revise the location of Fee Plaza(s), as
specified therein.

S.0. 949 (E), dated the 2™ March, 2022, regarding the rates of fees to be
collected from the users of stretch of road from K.M. 241.553 to K.M. 312.600
(Masaniakala to Rengapalli/Odisha border Section) on National Highway No.
49 (Old NH-200) in the State of Chhattisgarh, as specified therein.

S.0. 950 (E), dated the 2" March, 2022, regarding the rates of fees to be
collected from the users of stretch of road from design K.M. 0.000 to K.M.
48.260 (Merrut to Haryana Border via Baghpat Section) (excluding K.M.
41.360 to K.M. 45.840) on National Highway No. 334(B) in the State of Uttar
Pradesh, as specified therein.

S.0. 997 (E), dated the 4™ March, 2022, regarding the rates of fees to be
collected from the users of stretch of road from K.M. 56.075 to K.M. 60.875
(Pranhita River bridge) on National Highway No. 63 in the State of
Maharashtra, as specified therein.
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S.0. 999 (E), dated the 4™ March, 2022, regarding the rates of fees to be
collected from the users of stretch of road from K.M. 0.000 to K.M. 50.505
(Jind - Gohana Section) on National Highway No. 352A in the State of
Haryana, as specified therein.

S.0. 1000 (E), dated the 4™ March, 2022, regarding the rates of fees to be
collected from the users of stretch of road from K.M. 123.200 to K.M. 84.600
(Bathinda - Malout Section) on National Highway No. 07 (Old NH-15) in the
State of Punjab, as specified therein.

S.0. 1015 (E), dated the 8" March, 2022, regarding the rates of fees to be
collected from the users of stretch of road from K.M. 129.549 to K.M. 267.000
(Hubli Hospet Section) on National Highway No. 63 in the State of Karnataka,

as specified therein.
[Placed in Library. For (1) to (13) See No. L.T. 6665/17/22]

Notification of the Ministry of Home Affairs

AT § ¥1od 1931t (3f R ) « qeiey, § fFe=ferlRad oo 99 ved R Rad

A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.

16/19/2020/HP-1/Estt./3555-3561, dated the 18" February, 2022, publishing the Delhi
Police (Appointment and Recruitment)(Amendment) Rules, 2022, under sub-section
(2) of Section 148 of the Delhi Police Act, 1978.

[Placed in Library. See No. L.T. 6615/17/22]

Notification of the Ministry of Labour and Employment

3 3R AoNIR Aol F 9 T3 (20 IR deh) : 981y, & fo=felRad o= gwn

Teol IR Gl gi

A copy (in English and Hindi) of the Ministry of Labour and Employment

Notification No. G.S.R. 176 (E), dated the 7" March, 2022, publishing the Employees'
State Insurance (Central) Amendment Rules, 2022, under sub-section 4 of Section 95
of the Employees' State Insurance Act, 1948.

[Placed in Library. See No. L.T. 6760/17/22]
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Reports of Samagra Shiksha, Himanchal Pradesh, Rajasthan and Chhattisgarh for
various years and related papers

fren w=mera # o WAt (SR SreguUIT <) : Ay LA FrefeiRad uEl @t vah-ua
wIfer (TSl o fewl &) wuT yeo IR Rl § +-

(i) (a) Annual Report of the Samagra Shiksha, Himanchal Pradesh, for the year
2019-20.

(b) Review by Government on the working of the above Programme.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 6586/17/22]

(i) (a) Annual Report of the Samagra Shiksha, Rajasthan, for the year 2020-21.
(b) Review by Government on the working of the above Programme.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 6588/17/22]

(i) (a) Annual Report of the Samagra Shiksha, Chhattisgarh, for the year 2019-20.
(b) Review by Government on the working of the above Programme.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 6587/17/22]

I. Report and Accounts (2020-21) of NHFDC, Faridabad and related papers
Il. Reports and Accounts of various organisations for various years and related papers

ARSI SR IR #=e™ # o w3t (Y ufern 4it®) : 7eiey, d
TR T2 F49T Ul IR @l § -

I. (1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Twenty-fourth Annual Report and Accounts of the National Handicapped
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Finance and Development Corporation (NHFDC), Faridabad, for the year
2020-21, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 6540/17/22]

Il. A copy each (in English and Hindi) of the following papers:—

(i) (&) Annual Report and Accounts of the Manovikas Kendra Rehabilitation and
Research Institute for the Handicapped, Kolkata, West Bengal, for the year
2011-12, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Kendra.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

(i) (a) Annual Report and Accounts of the Manovikas Kendra Rehabilitation and
Research Institute for the Handicapped, Kolkata, West Bengal, for the year
2014-15, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Kendra.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

(ii) (@) Annual Report and Accounts of the Manovikas Kendra Rehabilitation and
Research Institute for the Handicapped, Kolkata, West Bengal, for the year
2016-17, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Kendra.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. For (i) to (iii) See No. L.T. 6821/17/22]

(iv) (a) Annual Report and Accounts of the Durgabai Deshmukh Vocational Training
& Rehabilitation Centre (Andhra Mahila Sabha), Hyderabad, Telangana, for
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the year 2011-12, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

(v) (a) Annual Report and Accounts of the Durgabai Deshmukh Vocational Training
& Rehabilitation Centre (Andhra Mahila Sabha), Hyderabad, Telangana, for
the year 2014-15, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. For (iv) and (v) SeeNo. L.T. 6822/17/22]

(vi) (a) Annual Report and Accounts of the Kachajuli Physically Handicapped (Deaf
& Dumb) School & Training Centre, Lakhimpur, Assam, for the year
2013-14, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above School.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 6823/17/22]

(vii) (@) Annual Report and Accounts of the Sri Dakshinya Bhava Samithi, Guntur,
Andhra Pradesh, for the year 2015-16, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Samithi.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 6824/17/22]

(vii) (@) Annual Report and Accounts of the Alphons Social Centre, Kidangoor,
Kerala, for the year 2011-12, together with the Auditor's Report on the
Accounts.
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(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 6825/17/22]

(ix) (a) Annual Report and Accounts of the Bharat Jyoti, Cuttack, Odisha, for the
year 2013-14, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 6826/17/22]

(x) (a) Annual Report and Accounts of the Jibanjyoti Welfare Association for the
Mentally and Physically Handicapped, Dhenkanal, Odisha, for the year 2015~
16, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.
(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 6827/17/22]

l. Notification of the Ministry of Education
1. Reports and Accounts of various educational Institutes, Universities and Board
for various years and related papers

e FA1Tea 3 I WA (1. YU WREBR) : 7eley, § FHfRad 93 991 ued R
YT § -

I. A copy (in English and Hindi) of the Ministry of Education (Department of
Higher Education) Notification No. S.0. 1005 (E), dated the 7" March, 2022, making
the Ordinances of Indian Institute of Information Technology, Raichur as mentioned
therein, under Section 48 of the Indian Institutes of Information Technology

(Public-Private Partnership) Act, 2017.
[Placed in Library. SeeNo. L.T. 6798/17/22]
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Il. (A) (1) A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 23 of the Institutes of Technology Act, 1961:—

@ @

(b)
(i) (2)
(b)
()
(i) (a)
(b)
()

™ @

(b)

V) (@)

(b)

Annual Report and Accounts of the Indian Institute of Technology (IIT),
Kanpur, Uttar Pradesh, for the year 2020-21, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 6776/17/22]

Annual Report of the Indian Institute of Technology (IIT), Madras, Tamil
Nadu, for the year 2020-21.

Annual Accounts of the Indian Institute of Technology (IIT), Madras, Tamil
Nadu, for the year 2020-21, and the Audit Report thereon.

Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 6777/17/22]

Annual Report of the Indian Institute of Technology (IIT), Guwahati, Assam,
for the year 2020-21.

Annual Accounts of the Indian Institute of Technology (IIT), Guwahati,
Assam, for the year 2020-21, and the Audit Report thereon.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6779/17/22]

Annual Report of the Indian Institute of Technology (IIT), Roorkee,
Uttarakhand for the year 2020-21.

Annual Accounts of the Indian Institute of Technology (IIT), Roorkee,
Uttarakhand, for the year 2020-21, and the Audit Report thereon.

Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 6778/17/22]

Annual Report of the Indian Institute of Technology (IIT), (BHU) Varanasi,
Uttar Pradesh for the year 2020-21.

Annual Accounts of the Indian Institute of Technology (IIT), (BHU) Varanasi,
Uttar Pradesh, for the year 2020-21, and the Audit Report thereon.
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Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6780/17/22]

Annual Report of the Indian Institute of Technology (IIT), Hyderabad,
Telangana, for the year 2020-21.

Annual Accounts of the Indian Institute of Technology (IIT), Hyderabad,
Telangana, for the year 2020-21, and the Audit Report thereon.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6781/17/22]

Annual Report of the Indian Institute of Technology (IIT), Jodhpur,
Rajasthan, for the year 2020-21.

Annual Accounts of the Indian Institute of Technology (IIT), Jodhpur,
Rajasthan, for the year 2020-21, and the Audit Report thereon.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6782/17/22]

Annual Report of the Indian Institute of Technology (IIT), Gandhinagar,
Guijarat, for the year 2020-21.

Annual Accounts of the Indian Institute of Technology (IIT), Gandhinagar,
Guijarat, for the year 2020-21, and the Audit Report thereon.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6783/17/22]

Annual Report of the Indian Institute of Technology (IIT), Bhubaneswar,
Odisha, for the year 2020-21.

Annual Accounts of the Indian Institute of Technology (IIT), Bhubaneswar,
Odisha, for the year 2020-21, and the Audit Report thereon.

Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 6784/17/22]

Annual Report of the Indian Institute of Technology (IIT), Indore, for the year
2020-21.
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(b) Annual Accounts of the Indian Institute of Technology (IIT), Indore, Madhya
Pradesh, for the year 2020-21, and the Audit Report thereon.

(c) Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 6785/17/22]

(xi) (a) Annual Report of the Indian Institute of Technology (IIT), Palakkad, Kerala
for the year 2020-21.

(b) Annual Accounts of the Indian Institute of Technology (IIT), Palakkad,
Kerala, for the year 2020-21, and the Audit Report thereon.

(c) Review by Government on the working of the above Institute.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (i)(a) and (i) (a)&(b) to (xi)(a) and (b) above.
[Placed in Library. See No. L.T. 6786/17/22]

(B) (1) A copy each (in English and Hindi) of the following papers under sub-
section (3) of Section 30 and sub-section (4) of Section 31 of the Central Universities
Act, 2009:—

() () Annual Report of the Central University of Punjab, Bathinda, for the year
2020-21.

(b) Annual Accounts of the Central University of Punjab, Bathinda, for the year
2020-21, and the Audit Report thereon.

(c) Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 6599/17/22]

(i) Annual Accounts of the Central University of Orissa, Koraput, Odisha, for the

year 2020-21, and the Audit Report thereon.
[Placed in Library. See No. L.T. 6604/17/22]

(i) Annual Accounts of the Dr. Harisingh Gour Vishwavidyalaya, Sagar, Madhya
Pradesh, for the year 2019-20 and the Audit Report thereon.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1)(i)(a)&(b), (ii)&(iii) above.
[Placed in Library. See No. L.T. 6600/17/22]

11
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(C) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 28 of the Central Universities Laws (Amendment) Act, 2008 :—

(a) Forty-seventh Annual Report of the North-Eastern Hill University (NEHU),
Shillong, for the year 2020-21.

(b) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
paper mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 6603/17/22]

(D) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (5) of Section 28 and sub-section (3) of Section 37 of the Indian Institutes of
Information Technology (Public-Private Partnership) Act, 2017 :-

(a) Annual Report of the Indian Institute of Information Technology (IliT), Surat,
Guijarat, for the year 2017-18.

(b) Annual Accounts of the Indian Institute of Information Technology (IlIT),
Surat, Gujarat, for the year 2017-18, and the Audit Report thereon.

(c) Review by Government on the working of the above Institute.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (a) and (b) above.
[Placed in Library. SeeNo. L.T. 6597/17/22]

(E) (1) A copy each (in English and Hindi) of the following papers under Section 38
of the Delhi University Act, 1922:-

(a) Ninety-eighth Annual Reports (Part | and II') of the University of Delhi, for the
year 2020-21.

(b) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 6598/17/22]
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(F) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 22 of the National Institute of Technology, Science Education &
Research Act, 2007 :-

ORC)

(b)

(i) (2)

(b)

(i) (2)

(b)

(v) (2)

(b)

Annual Report and Accounts of the National Institute of Technology, Patna,
Bihar, for the year 2020-21, together with the Auditor’'s Report on the
Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6796/17/22]

Annual Report and Accounts of the National Institute of Technology
Karnataka, Surathkal, for the year 2020-21, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 6797/17/22]

Annual Report and Accounts of the Visvesvaraya National Institute of
Technology, Nagpur, for the year 2020-21, together with the Auditor’s Report
on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 6787/17/22]

Annual Report and Accounts of the Indian Institute of Science Education and
Research (IISER), Berhampur, for the year 2020-21, together with the
Auditor’s Report on the Account.

Review by Government on the working of the above Institute.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (i) (a) to (iv) (a) above.

[Placed in Library. See No. L.T. 6602/17/22]

(G) A copy each (in English and Hindi) of the following papers:-

(i) (&) Annual Report of the National Institute of Industrial Engineering (NITIE),

Mumbai, for the year 2020-21.

13
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Annual Accounts of the National Institute of Industrial Engineering (NITIE),
Mumbai, for the year 2020-21, and the Audit Report thereon.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at (a)
and (b) above.
[Placed in Library. See No. L.T. 6793/17/22]

Annual Report and Accounts of the North Eastern Regional Institute of
Science & Technology (NERIST), Nirjuli (ltanagar), Arunachal Pradesh, for
the year 2020-21, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. SeeNo. L.T. 6792/17/22]

Annual Report and Accounts of the Central Institute of Technology (CIT),
Kokrajhar, Assam, for the year 2020-21, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 6795/17/22]

Annual Report and Accounts of the Board of Apprenticeship Training
(BOAT), Northern Region, Kanpur, Uttar Pradesh for the year 2020-21,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Board.
Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No. L.T. 6794/17/22]

Annual Report of the Indian Institute of Science (IISC), Bangalore, for the
year 2020-21.

Annual Accounts of the Indian Institute of Science (1ISc), Bangalore, for the
year 2020-21 and the Audit Report thereon.
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(c) Review by Government on the working of the above Institute.
(d) Statement giving reasons for the delay in laying the papers mentioned at (a)

and (b) above.
[Placed in Library. See No. L.T. 7029/17/22]

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EDUCATION, WOMEN, CHILDREN, YOUTH AND SPORTS

it Muret IREY e ((BR) : 98iey, § iy Sifty et fasaes, 2021 & e §
fwrT-efera e, afeer, ardt, a1 HRIHH AR Wl Feehl Gy @R G o1
340at fcrde (IS 3R f2=d ) Igd Bl gl

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | lay on the Table, a copy (in English
and Hindi) of the Twelfth Report of the Department-related Parliamentary Standing
Committee on External Affairs on the Demands for Grants of the Ministry of External
Affairs, for the year 2022-23.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FINANCE

SHRI MAHESH PODDAR (Jharkhand): Sir, | lay on the Table, a copy (in English and
Hindi) of the Forty-fifth Report of the Department-related Parliamentary Standing
Committee on Finance on 'The Chartered Accountants, the Cost and Works
Accountants and the Company Secretaries (Amendment) Bill, 2021".
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON WATER RESOURCES

SHRI ARUN SINGH (Uttar Pradesh): Sir, | lay on the Table, a copy each (in English and
Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Water Resources (2021-22):-

(i) Fifteenth Report on Demands for Grants (2022-23) of Department of Water
Resources, River Development & Ganga Rejuvenation, Ministry of Jal Shakti;
and

(i) Sixteenth Report on Demands for Grants (2022-23) of Department of
Drinking Water & Sanitation, Ministry of Jal Shakti.

LEAVE OF ABSENCE

MR. CHAIRMAN: | have to inform the Members that a letter has been received from
Shrimati Seema Dwivedi, Member, stating that she would not be able to attend the
sittings of the Rajya Sabha due to urgent domestic work at her native place. She has,
therefore, requested for grant of leave of absence from 22" March to 8™ April, 2022,

during the current 256" Session of Rajya Sabha.

Does she have the permission of the House for remaining absent from 22" March

to 8" April, during the current Session of Rajya Sabha?
(No hon. Member dissented)

MR. CHAIRMAN: The permission to remain absent is granted.
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REGARDING NOTICES RECEIVED FROM MEMBERS UNDER RULE 267

MR. CHAIRMAN: Hon. Members | have received notices under Rule 267 from Prof. Ram
Gopal Yadav, Shri Vishambhar Prasad, Shri Mallikarjun Kharge, Shri Binoy Viswam, Shri
Shaktisinh Gohil, Shri Syed Nasir Hussain, Shri K.C. Venugopal regarding the issue of
prices of cooking gas, petroleum, diesel and kerosene and also other essential
commodities like pulses and edible oils. | have considered it and | find that this is not an
issue to be discussed under Rule 267. It is a general issue. ...(Interruptions)... It has to be
discussed during the discussion on Demands for Grants. ...(Interruptions)..

1. IM MU YIed (IR UG HEIG Y, USRI UISaeH & ¥ I 1 Bl DholvRId &l
AR Aol HE70 &1 TS 21 ...(qaT)...

MR. CHAIRMAN: That is a general issue ...(Interruptions ... Please. ...(Interruptions)..
LoP. ...(Interruptions)... | have already mentioned. ...(Interruptions)... | have mentioned it.
..(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, no, no. It is
very important. ...(Interruptions )... | have given notice under Rule 267 to bring to your kind
notice regarding...(Interruptions )..that this House do suspend Zero
Hour...(Interruptions)..from 11.00 A.M. till Question Hour ...(Interruptions).. and other
Business of the day..(Interruptions).. to have a discussion on the
increase...(Interruptions)...

MR. CHAIRMAN: Once the Chair has not admitted it... (Interruptions)...it is not admitted.
..(Interruptions )... Please. ...(Interruptions)..

SHRI MALLIKARJUN KHARGE: Sir, increase in the prices of cooking gas, petrol, diesel,
kerosene ...(Interruptions)... All the prices are going up...(Interruptions )...

MR. CHAIRMAN: Please, ...(Interruptions).. | have said that | have not admitted it.
..(Interruptions)... 1t can be discussed during the General Discussion. There are 24
important Zero Hour submissions that | have admitted, and it is the right of the Members.
Yesterday also, you asked about it. ...(Interruptions )... Please, nobody can dictate to the
Chair. ..(Interruptions)... Please, ... (Interruptions )...

17
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SHRI MALLIKARJUN KHARGE: That is why it is very important. ... (/m‘errupz‘/ons)...

MR. CHAIRMAN: That is okay. ...(/m‘errupﬁons)... Khargeji, | have not allowed it.
..(Interruptions )... | have not allowed it, please. ...(Interruptions)..

SHRI MALLIKARJUN KHARGE: That is why it is very important. ...(Interruptions)... |
request you to kindly take this up. ...(Interruptions)..

MR. CHAIRMAN: | have to go through the notices that | have admitted.
..(Interruptions)... Now, Zero Hour. Shri Vishambhar Prasad Nishad; Concern over
increasing criminal tendencies among police personnel. ...(Interruptions)... | heard your
request. ...(Interruptions ).. That means you are not interested in other public issues.
..(Interruptions)... What can | do? ...(Interruptions).. What is all this? ...(Interruptions )...
...(/nterrupz‘/ons)... Let the names of the Members who are carrying placards be put in the
Bulletin and be released to the public for information. ...(Interruptions).. The House is
adjourned to meet at 12.00 noon.

The House then adjourned at eleven minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair

ORAL ANSWERS TO QUESTIONS
Reservation for Madiga and Relli communities in Andhra Pradesh

*211. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:-

(a) whether Government has taken note of the fact that reservation benefits are not
being reaped by particular Scheduled Castes such as Madiga and Relli
communities in the State of Andhra Pradesh as enjoyed by all other Scheduled
Castes across the country;
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(b) if so, the details thereof;

(c) whether Government has any proposal to provide reservation within
reservation to Madiga and Relli communities;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI A. NARAYANASWAMY): (a) to (e) A statement is laid on the
Table of the House.

Statement

(a) and (b) National Commission to examine the issue of sub-categorization of
Scheduled Castes in Andhra Pradesh in its report submitted on 01.05.2008 has inter-alia
observed that Madiga and Relli communities have received reservation benefits less than
their population share in the State.

(c) to (e) The issue of sub-categorization of Scheduled Castes is presently sub-
judice in Supreme Court.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, my specific question to...
foraer & war (s wfgraTo= @) : 97, & g <l

MR. DEPUTY CHAIRMAN: Only Question Hour, please, nothing else.
...(Interruptions)...

2 AfABTSA WA : FATT 3R S &, BH BIS AT 81 PR L B ... (FAYTH) ...

it ITFURT : A YA, IT FATEH AR &l @iSl, IR DI AR A, T
FATG 3R Bl ... (L) ...

21 AT @A : JMIDT B AR B A1 87 ... (FAHH) ...
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Y STwHTARY : MY ST &, 31T 9 STgHdY e &, ASIgR! I & fF St Business
House %W%, TBI Business %I'HTGITQTH oo (TIETH) . H g TR | dnlsc IR I
& o FhdT, Ig IR DI AR Bl ... (TAYH) ...

N} AfARTS @A : Y8 IR Bl AR 81 61 ° ... (FGIM) ...

Nt SUMUTIT : B YIHhAl Bt 919 B Rbls U ST V&l Bl ... (FELH) ... First

supplementary, please.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, in the answer, the Minister said,
“National Commission to examine the issue of sub-categorization of Scheduled Castes
in Andhra Pradesh in its report submitted on 1.5.2008...” Sir, the report advised the
Government to make an amendment to Article 341 to create sub-categorization to the
community. Has the Government recognized the injustice caused to the Relli and
Madiga communities in the Telugu States? If so, what are the steps taken by the
Government to promote it ?

SHRI' A. NARAYANASWAMY: Mr. Deputy Chairman, Sir, the matter is related to sub-
categorization of Scheduled Castes which related not only to Andhra Pradesh but even in
Karnataka, over the past two decades, the Madiga community and various
organizations, like Madiga Dandora from Andhra Pradesh and Karnataka have protested,
made dharana and rallies demanding sub-categorization and implementation of Justice
Ramachandra Raju and Justice Sadashiva Commission reports, and similar is the status
with five other States also. The Karnataka Cabinet had written a letter to the Department
in favour of sub-categorization when it was asked for an opinion in 2012.

As per Article 341, sub-clauses (1) and (2) of our Constitution, it specified that
any caste, race or tribe can be notified for inclusion or exclusion in the Scheduled Caste
list. Here, it was notified that all the castes are homogenous entities. But not all castes
are homogenous entities in nature; in the practice of rituals, their lifestyle, livelihood and
culture, they are not homogenous entities in nature. In fact, certain communities in the
SCs and STs are not equal in the matter of education and economic development...

* Not recorded.
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MR. DEPUTY CHAIRMAN: Mr. Minister, please be brief in your answer.
SHRI A. NARAYANASWAMY : Sir, this is the major problem in south India.

MR. DEPUTY CHAIRMAN': | know that all questions are important. ...(/m‘errupﬁons)...

Please be brief.

SHRI A. NARAYANASWAMY : Sir, they are enjoying a very large share in the reservation.
On the other hand, certain communities were still on the threshold and such
communities may not be able to enjoy the fruits of reservation in the next several years as
the facilities, that would empower them to enjoy the benefits were not available or

accessible to them.

MR. DEPUTY CHAIRMAN: You can place that report on the Table of the House. Please
be brief.

SHRI' A. NARAYANASWAMY': There is a gap between untouchable SCs and touchable
SCs who are enjoying the fruits of the reservation. It has been observed that the reports

of Justice Ramachandra Raju and Justice Usha Mehra Commissions...

MR. DEPUTY CHAIRMAN:: Please be brief and don’t read. & U3 PEREIN IR TR <A
qiel IR Hed 9 request DT, as per Chairman’s directions, please be brief.

Otherwise, | will move to the next Question.

SHRI A. NARAYANASWAMY : Sir, the Member asked as to what the action is and the
process that are going on in the courts. That is why, the Andhra Pradesh Legislative
Assembly, in 22.04.1998, had passed the Resolution unanimously on the need of
categorisation of SCs reservation into A,B,C,D as recommended by Justice

Ramachandra Raju Commission.

MR. DEPUTY CHAIRMAN: Mr. Minister, | requested you and am requesting you, time

and again, to be brief. ... (Interruptions)...
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SHRI' A. NARAYANASWAMY: Sir, the said Act was challenged. Mr. E.V. Chinnaiah
challenged it in Andhra Pradesh High Court opposing the Act.

MR. DEPUTY CHAIRMAN: Mr. Minister, in that case you send your reply here. Thank
you. Now, second supplementary.

Hon. Members, please be brief and | am requesting you all. JIRH AT AT
HARTT 3R AT Wl 9 IR-IR I8 Had I8 ¢ IR [Uoel 95 A, 59 A H U B
H 9o1 g, 99 W H P! ITh! R I ¥81 gl Nd questions T8 I &, I AR
A 3T & 3R 899 i 81 Please don't put us in such an embarrassing position.
TE A 3T AN Bl &l T HIAT &

SHRI KANAKAMEDALA RAVINDRA KUMAR: In the reply, hon. Minister has stated that
the matter is pending before the Supreme Court and it is sub judice. My specific
question is, it is sub judice with regard to the powers of the States. | would like to know
whether the State has got the power to sub-categorise or not. What is the stand of the
Central Government with regard to the categorisation? That is not pending before the
Supreme Court, but the matter is before the larger Bench. The matter is pending with
regard to the powers of the State to sub-categorise under Article 341 (1). My specific
guestion to the hon. Minister is whether he is going to recognise the disparity among the
Madiga and Relli communities in Telugu States since Atal Behari Vajpayeeji and Gadkariji,
the then President, all of them recognised this right and submitted representations to the
Government. Have you considered and allowed the categories or not?

MR. DEPUTY CHAIRMAN: Mr. Minister, please be brief in your answer.

SHRI' A. NARAYANASWAMY: The Andhra Pradesh High Court comprising the three
judges upheld the Andhra Pradesh Scheduled Castes (Rationalisation of Reservation)
Act, 2000 in the year 2000. Later, it was challenged before the Supreme Court. The
Bench comprising five judges had struck down the Act in 2004. It was again challenged
and on August 8, 2020, the Bench comprising five judges opined that the Supreme Court
order required to be revisited by a larger Bench. The Bench further opined that it cannot
revisit because it has the same strength. So, it has requested the hon. Chief Justice to
place the matter before a Bench comprising seven judges or more as considered
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appropriate. Thus, the matter of sub-categorisation of Scheduled Caste is presently sub
Judice in the Supreme Court. We cannot disclose. Anyway, the Government of India is
positively looking at it. The Supreme Court five-member constitution Bench observes
that the sub-categorization in the SC community has to be revisited by a larger Bench
and requested the Chief Justice of India to form a larger Bench to revisit the case. We
are waiting for the verdict.

MR. DEPUTY CHAIRMAN: Please send your written reply to the hon. Member.
...(Interruptions).... Dr. L. Hanumanthaiah.

DR. L. HANUMANTHAIAH: Sir, the answer given... ... (Interruptions)....
2} ITHUTIY : ST, Hie IR 93 DR q7 7 BN

DR. L. HANUMANTHAIAH: Sir, the answer given is, "The issue of sub-categorization
of Scheduled Castes is presently sub judice in Supreme Court." There is no stake even
of the Supreme Court. It cannot be sub judice. The Government has to amend Article
341 and allow the States to make sub-categorization of Scheduled Castes. Why is the
Government not doing it? What is the problem to amend Article 341 and allow sub-
categorization to happen? This is my question.

SHRI A. NARAYANASWAMY: Sir, we will allow the august House to discuss for one or
two days. | have no problem. Let us discuss and send proposals for the amendment.

SHRI BINOY VISWAM: Sir, my question is regarding reservation for Madiga and Relli
communities. The Ruling Party of today had a position earlier when they were in the
Opposition. That was to support this idea and go forward with...

MR. DEPUTY CHAIRMAN: Please put your question.
SHRI BINOY VISWAM: My question is, in those days, the BJP had proposed for an all-

party meeting to discuss the matter and find a solution. Will the Government call for an
all-party meeting immediately ?
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SHRI A. NARAYANASWAMY: Sir, that is left to the Prime Minister and the party. They

will take a decision. Anyway, we will convey this to the Prime Minister.

SHRI BINOY VISWAM: Sir,...

MR. DEPUTY CHAIRMAN: Binoyji, please sit down. Shri G. V. L. Narasimha Rao.

SHRI G. V. L. NARASIMHA RAQO: Sir, the reply given by the hon. Minister mentions that
the Justice Usha Mehra Commission, that was established, had found that Madiga and
Relli communities have received reservation benefits less than their share in the

population. So, that was the conclusion. This Report was submitted in 2008.

MR. DEPUTY CHAIRMAN: What is your question, Mr. Rao?

SHRI G.V.L. NARASIMHA RAQO: And, Sir, in 2014 the previous Government did not act

on this.

MR. DEPUTY CHAIRMAN: What is your supplementary ?

SHRI G.V.L. NARASIMHA RAO: | am coming to the question. ...(Interruptions)... The
Minister mentioned in reply to another question that he had written to the State Chief
Ministers seeking their opinion on the recommendations of the Usha Mehra Commission
about re-categorisation. So, | would like to know from the hon. Minister what was the

response received from State Governments and the Chief Ministers concerned.

DR. VIRENDRA KUMAR: Sir, 20 States and UTs have responded. Sir, 14 States are not
in favour of sub-categorization. But, six States, including the State of Andhra Pradesh,
Chhattisgarh, Haryana, Jharkhand, Karnataka, Telangana and Punjab are in favour of

sub-categorization.

MR. DEPUTY CHAIRMAN: Q. No. 212.
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Foreign prisoners in Indian jails

%212, SHRI REWATI RAMAN SINGH : Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the number of prisoners of foreign-origin who are under trial in Indian prisons
during the year 2020-21;

(b) the countries which the said undertrial prisoners belong to; and

(c) the details of the amount spent by Government every year on the said

prisoners ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY KUMAR
MISHRA): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) National Crime Records Bureau (NCRB) compiles prison statistics reported
to it by States and Union Territories (UTs) and publishes the same in its annual
publication “Prison Statistics India”. The latest published report is of the year 2020.
State/UT-wise number of foreign-origin undertrial prisoners in the jails of the country as

on 31 December, 2020 are given in Annexure-I.

(b) Country-wise number of foreign-origin undertrial prisoners lodged in prisons

across the country as on 31%' December, 2020 are given in Annexure-II.

(c) State/UT-wise details of expenses incurred on prison inmates, including
foreign-origin under-trial prisoners, during the Financial Year 2020-21 are given in

Annexure-lIll.

T Original notice of the question was received in Hindi.
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Annexure-I|

State/UT-wise number of foreign-origin undertrial prisoners lodged in prisons

across the country as on 31% December, 2020

Sl. No. State/UT Number of foreign-origin undertrial prisoners
1| ANDHRA PRADESH 10
2 | ARUNACHAL PRADESH 0
3 | ASSAM 45
4 | BIHAR 74
5 | CHHATTISGARH 1
6 | GOA 57
7 | GUJARAT 50
8 | HARYANA 45
9 | HIMACHAL PRADESH 119

10 | JHARKHAND 3
11 | KARNATAKA 155
12 | KERALA 51
13 | MADHYA PRADESH 17
14 | MAHARASHTRA 380
15 | MANIPUR 12
16 | MEGHALAYA 33
17 | MIZORAM

18 | NAGALAND

19 | ODISHA

20 | PUNJAB 98
21 | RAJASTHAN 22
22 | SIKKIM 0
23 | TAMIL NADU 64
24 | TELANGANA 37
25 | TRIPURA 18
26 | UTTAR PRADESH 290
27 | UTTARAKHAND 49
28 | WEST BENGAL 1295
29 | A & N ISLANDS 66
30 | CHANDIGARH 9
31 | DNH & DAMAN DIU 0
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32 | DELHI 400
33 | JAMMU & KASHMIR 39
34 | LADAKH 3
35 | LAKSHADWEEP 0
36 | PUDUCHERRY 0
TOTAL 3467

Annexure I

Country-wise number of foreign-origin under-trial prisoners lodged in prisons

across the country as on 31st December, 2020

SI. No. | Nationality/Country Number of foreign-origin
under-trial Prisoners

1. | Africa (other than Nigeria) 114

2. Australia 4

3. Bangladesh 1630

4. Canada 14

5. | China 14

6. Commonwealth of Independent States 12
(Russian Federation)

7. Japan 1
Maldives 4
Mauritius 1

10. | Middle East Countries 6

1. | Myanmar 152

12. | Nepal 463

13. | Nigeria 615

14. | North American Countries (other than Canada) | 5

15. | Pakistan 107

16. | South American Countries 41

17. | South East Asian Countries 16

18. | Sri Lanka 48

19. | Other Foreign Nationals 220
Total 3467
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Annexure-lll

State/UT-wise Details of Expenses on Inmates during the financial year 2020-2021

Sl. State/UT Expenses ( In Crore)
No. Food | Clothing | Medical | Vocational/ | Welfare | Others* Total
Educational | Activities
1 | ANDHRA
PRADESH 20.34 0.90 0.50 0.03 0.24 137.28 159.28
2 | ARUNACHAL
PRADESH 0.95 0.03 0.04 0.00 0.00 0.00 1.03
3 | ASSAM 16.97 0.00 1.18 0.16 0.14 4.56 23.00
4 BIHAR 142.61 4.97 5.49 0.39 0.02 35.49 188.97
5 CHHATTISGARH 40.50 1.16 5.43 2.46 0.00 12.81 62.36
6 | GOA 1.28 0.00 0.10 0.00 0.00 0.00 1.37
7 | GUJARAT 30.22 0.93 0.80 0.01 0.26 3.10 35.33
8 | HARYANA 35.70 0.03 2.77 0.00 0.00 277.50 316.01
9 | HIMACHAL
PRADESH 3.96 0.08 0.73 0.00 0.01 0.36 5.13
10 | JHARKHAND 61.52 2.14 2.64 0.03 3.27 14.39 83.99
1 | KARNATAKA 35.75 0.61 4.21 3.40 0.04 4.06 48.06
12 | KERALA 25.16 0.39 0.28 0.27 6.61 13.26 45.98
13 | MADHYA
PRADESH 84.82 3.96 7.12 0.28 0.35 1.89 98.42
14 | MAHARASHTRA | 54.28 0.30 0.75 0.00 0.00 12.78 68.11
15 | MANIPUR 2.05 0.07 0.12 0.00 0.03 0.95 3.23
16 | MEGHALAYA 3.38 0.00 0.26 0.00 0.00 0.00 3.64
17 | MIZORAM 3.18 0.03 0.14 0.08 0.00 0.02 3.44
18 | NAGALAND 2.94 0.07 0.05 0.03 0.05 0.15 3.29
19 | ODISHA 34.94 0.50 2.08 0.00 0.00 5.29 42.80
20 | PUNJAB 32.99 1.93 4.98 0.00 0.00 0.00 39.90
21 | RAJASTHAN 29.05 1.37 1.01 0.19 0.34 1.49 33.45
22 | SIKKIM 1.17 0.04 0.36 0.08 0.10 0.00 1.76
23 | TAMIL NADU 38.82 0.51 0.66 0.06 0.00 22.55 62.60
24 | TELANGANA 12.02 0.73 0.15 0.01 0.44 9.19 22.53
25 | TRIPURA 2.34 0.00 0.66 0.00 0.01 0.11 3.12
26 | UTTAR
PRADESH 175.00 1.33 11.00 0.33 3.73 169.73 361.12
27 | UTTARAKHAND 10.86 0.05 1.09 0.00 0.02 10.02 22.04
28 | WEST BENGAL 53.57 1.63 6.90 0.01 9.56 11.40 83.06
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29 | A & N ISLANDS 0.78 0.01 0.00 0.00 0.00 0.03 0.82
30 | CHANDIGARH 3.82 0.25 0.25 3.71 0.03 0.03 8.09
31 | DNH & DAMAN
0.81 0.00 0.00 0.00 0.00 0.01 0.82
DIU
32 | DELHI 23.94 0.67 26.77 0.1 0.05 110.71 162.26
33 | JAMMU &
18.50 0.40 3.00 0.70 0.00 0.00 22.60
KASHMIR
34 | LADAKH 0.07 0.00 0.02 0.00 0.00 0.00 0.09
35 | LAKSHADWEEP 0.01 0.00 0.00 0.00 0.00 0.00 0.02
36 | PUDUCHERRY 0.70 0.00 0.00 0.00 0.00 0.06 0.75
TOTAL 1004.98 | 25.08 91.53 12.34 25.32 859.24 | 2018.48

# may include expenses incurred on sanitation, Hygiene, the transport facilities for movement of
prisoners during Remand, Trials, Transfers and Hospital etc.

ft Yaeit ¥4 g IR, a9 H23 S 9 S STare T ®, 9R ST annexure- |l
<, A SH S8iH 9arT ® b {1 <91 & SareT dha) §9 21 3NhIdT & 114 $hal 99 g,
AT &b 1,630, AR P 152, AT &b 463, TASOIRIAT B 615 AR STcidT & 48 Bl
49 &, Pl (AATPR 3,467 foreign nationals I8 &1 H AT FAT ST 4 SI=1 <18 § fh

Y 31T PAR : AT SYFHTILT SfT, EHT annexure-Il § ST HAT 1 8, T8 U biaal
o1 g, S et a1 & £ 8k g9R 981 €1 9% fI99 # 899 annexure-1l § STH®RT € B
A G 95 NS &1 I+ I§ U Y81 &, Al 4 g1 g % I narcotics,
TR TRIUIC iR ST @t Jlaenait &1 SouanT, SATeTaR Bieal B U AFTall # detain
o 71 2 A1 9 eI $al & & H oidli 4 B

Y Yaeit T R« AgaR, | AR S Sl A SO G 6 S Ao died J w9 9
<ifed € 8k WRBR s= ATorefic oRMeR IR | & db U9 s, e ofim
HNATS B TP ?

N} 31T PAR : SYFHRT Sfl, [IARIENT B, SieT 3fR Sicii | d& Fal, I8 I WRBRI
&1 fawr Biar 21 qnfl, 2R =t il faceh qa & &d) €, STl §w@ 4,926 7, R |
31l T& 1,140 convict B & B, 3,467 AT H faRTe= &, 59 1R ufehan et <21
21 U8 Udh Idd fha1 il 81 THTSRTR Bl 8, S 918 [qaRol 8Id1 7, S1Id 8T Bl
Qe |eId UshdT o T I ART =l 9l I8! o
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SHRI ANAND SHARMA: Hon. Deputy Chairman, Sir, through you, | want to ask the hon.
Minister this supplementary. It is clear from hon. Minister’s reply that there are almost
3,500 foreign-origin under-trial prisoners in 32 prisons across the country belonging to a
large number of nationalities representing virtually every continent and every part of the
world.

My question to the hon. Minister is: All these prisoners would be under different
crimes — some heinous and some narcotics as his reply mentioned, but not all of them.
Some have been held in prisons for long. There are international protocols and
agreements on conditions and duration of under-trials to which India is a signatory. Will
the Government consider setting up Fast Track Courts for those who are under-trial for
long, so that process can be expedited, either they are convicted under the Indian laws
or set free?

7} STSTI AR : A SYFHT Sif, AR AYBR 9 I1d & 17 MaR Ffid 8 &R
AT HAG131 & 1 59 W B $R I8l 2| AR el ol [9a2i 1 & e+ &l
g, 3% oy I8 #A57e & gR1 FRAR YSarssil oY @l Sl 8 3R S9! STl
FETIAT &1 ST 81§ A1-A12T, B9 d8l UR [Af¥e defest 91T &1 U 1,000 H AT
Feret fafir=T f7ail § & 9= IR 8, R S7] S Aeradl o1 & A-91e, ITa!
ST MITIHATG &, d I B9 T B BT TATH Bd &l gD A1g-1e, fasen w7y o
TP AISd Yokl 8, STal IR HISRIeR & ATEIH H STd! 7488 B 91l g1 3R faaRed=
HET TE A8 © b ITD! AU ol I DI BTSRRI T &, T §H IAD! IS b
ERT W H&E B & 3R IE S © fob B ITP! AaS Bl

TR, T8I dh ST Dl 91d 2, A1 H I8 I 9181 § (5 SIId $I U Fad Ufsha
g 3R BART (MITad WU A I8 I X8l & & gAR I8l Sl [a<el 9l & $al &, STl
&Y Sleal A STeal =AY faell Wob| SART, AR fAf=T <2l & |rey e 2, R aregH
9 S Ig-3 $dl 81 €, 9 IR Q9 H o7 SR Udhs Y 8, ST o gRsit #
AT B3N 8, S48 B! Uishd1 YRI 81 ST &, SHP 18 i g8 Fich 370 Jol <2 A
SR 3T TSI Bl HISHT AR &, Al TH IHD! a9 Bl 2

SHRI SUBHASISH CHAKRABORTY : What is the number of under-trial foreigner accused
persons who have been deported? If a person is not accepted by his country, what
procedure does the Ministry follow in such a situation ?

Y 3o PAR : SR, fHN F el a0 & fig-3w <afw & S96 g a9 9 Tt
I fhaT SITar ®, 19 89 IR 98 <91, S 989d 8l 3R 39 Ugd, SS9 Jfh B
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FEHRT 81l 919 I8 hfeh 39 S H ST ST+ I Aol Bl BIeT aredT 8, T I8 Sl
g1 TR, 31 Q2 b A1 AR U A &, ST A1egd A 89 Il CIRIBR HRd ol
3741 AR U I a1 © b 1 97=, 2022 T U 11 convicted HIEdT b1 &4 <IN - GaY
<91 H iR fhar Bl

it IgquTafe : S1. fa7a 0. FEoge Sl

S1. foa . Wi : Aeled, H 31ud ATedd | g8 ST 1841 § 16 Sl s fay 1y
2, S8 feet §917eT § 59 d)e & Faifde Al ARRe yes 71T € A1 S9! favrad §
@1 AT &, A1 S99 Rl & 3rae fata a1 S9a! A & fawg | fhde A uafd €72
AT 58 YT §9TeT IRPR heg B Sed eI HR Vel 87

it 3T PHAR : ABIGY, IT ~ATITAT o ST BT 21 3 AR IR S W AT IS S
g, ol fIaRIeN= Bt 81 €, S99 89K aTer 3R fada=T &1 <o gl 8, offdbe
3reTerd % il Wi eferd ol 814 8, 9 =Irarerd & 31 81 § @R S8 IR 6T fha
e &1 BIS T8 & 811 B

it YUY : 4o Ge=T 213

Providing quality education to engineering students
*213. SHRI K.C. RAMAMURTHY : Will the Minister of EDUCATION be pleased to state:

(a) the efforts made by All India Council for Technical Education (AICTE) to
provide quality education to engineering students in view of problems of
employability of engineering graduates and quality of education provided in
engineering colleges;

(b) whether it is a fact that 1.2 lakh seats have been surrendered by Government
engineering institutions in 2021-22 as compared to just 14,900 in 2020-21;

(c) if so, the reasons therefor; and

(d) the reforms that AICTE is planning to bring in engineering education, internship,
etc?

THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (DR. SUBHAS SARKAR):
(a)to (d): A statement is laid on the Table of the House.
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Statement

(a) The All India Council for Technical Education (AICTE) is continuously striving

to enhance the level of technical education to make the students globally competitive and

more employable. In this regard, the following schemes are being implemented by
AICTE:

)
(it)
(i)

(v)
W)

(vi)
(vi)

Model Curriculum, focusing on industry- academic linkages and
introduction of new age technologies.

Induction Programme to familiarize students with the values of institution
and helping them attain soft skills.

Student Internship for providing exposure with the industry.

Exam Reforms for bringing qualitative change in the exam system.
Implementation of Perspective Plan, focusing to bring emerging areas
such as — Artificial Intelligence, Internet of Things (IoT) and Blockchain
Technology etc. in the educational domain.

Teachers’ Training Policy.

Mandatory Accreditation with National Board of Accreditation (NBA).

(viii) Startup Initiative and Smart India Hackathon (SIH).

(ix)
€
(i)

Research Promotion Scheme.
Idea Development, Evaluation and Application (IDEA) Lab.
Modernisation and Removal of Obsolescence (MODROBS).

(b) and (c) No, Sir. As per data maintained by AICTE, there is a continuous

increase in the number of approved seats in Government Engineering Institutions since
2019-20 to 2021-22. The details thereof are as follows:

AICTE approved Government Engineering Institutes (UG & PG)
Sl. Academic Year Number of | Approved Seats in
No. Government Government
Engineering Engineering
Institutes Institutes
1 2019-20 506 1,70,177
2020-21 522 1,73,932
2021-22 534 1,77,553
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Further, no seat has been surrendered.

(d) The AICTE has started a portal named National Educational Alliance for
Technology (NEAT), aimed to bring the best technological solutions in education
technology to enhance youth employability. These solutions use Artificial Intelligence for
personalized and customized learning experiences for better learning outcomes and skKill
development in niche areas.

Along with NEAT Scheme, AICTE developed a portal called Enhancement in
Learning with Improvement in Skills(ELIS) (https://free.aicte-india.org) to provide the
digital content free of cost to students across the country.

Catering to the demand of internships among students, AICTE has developed an
online platform (URL: https://intemship.aicte-india.org) to provide students with
internship opportunities to enhance their employability across different industry domains
in India covering the expanse of the country. This initiative provides the perfect platform
for students to put forth their skills and desires and for companies to place the intern
demand.

SHRI K.C. RAMAMURTHY: Sir, | appreciate the efforts made in the direction of
improving the quality of engineering education in the country by the Ministry and the
AICTE. The answer given by the hon. Minister is very elaborate. The hon. Minister has
mentioned about the surrendered seats. However, | would like to know from the hon.
Minister how many seats are vacant in the engineering colleges, particularly the
Government engineering colleges.

DR. SUBHAS SARKAR: Sir, | have already given the answer to the hon. Member that
there are no seats vacant in the Government engineering colleges.

SHRI K.C. RAMAMURTHY: Sir, many of the deemed Universities are admitting a large
number of students, as they have no limit on intake of students. These deemed
Universities are also taking a large number of students in the preferential departments,
like, the Computer Science, etc. Have the UGC and the AICTE or the Ministry of
Education given a thought to it? Have they taken any step in this direction? And, also,
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how is the component of skill development integrated into engineering courses for
increasing... (Interruptions )..

MR. DEPUTY CHAIRMAN: Mr. Ramamurthy, you have already put one question.

DR. SUBHAS SARKAR: Aadarniya Deputy Chairman, Sir, | am giving honour to the hon.
Member's emotion. But, at the same time, | am assuring him that in the leadership of
our hon. Prime Minister, Shri Narendra Modi, our Ministry is running, is performing very
well and education is reaching everyone and with an equity, quality, affordability, and it is
accessible to all. Considering this, | am telling that deemed to be universities are required
to take approval of their relevant statutory Councils such as AICTE, NMC, DCI, PClI, BClI,
etc., for starting programmes. Under these Councils, intake of each programme is also
decided by the Councils. In case of violation, if there is any violation, necessary action is
being taken by the relevant statutory Council as per its norms. Even in case of the
programmes which are not under the statutory Council, Sir, the intake is decided by the
deemed to be universities with the approval of its statutory bodies, and this intake is
decided on the basis of the infrastructure, faculty and other facilities available with the
deemed to be universities; and, again, | am giving assurance that in case of any
violation, the UGC will take action under its regulation.

SHRI SWAPAN DASGUPTA: Sir, | would like to tell the hon. Minister that there appears
to be a complete mismatch of perception between the number of seats available and the
number of seats filled, as the questioner has asked. Now, purely from anecdotal
evidence, it is quite apparent that a large number of seats in engineering go unfilled. At
the same time, there are complaints or observations in corporate circles that core
engineering competence is not available. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please.
SHRI SWAPAN DASGUPTA: | would like to ask the hon. Minister whether the Ministry or
the AICTE is seized of this problem and how to fulfil this gap between supply and

demand.

MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)...
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SHRI SWAPAN DASGUPTA: Madam, what is your problem if | ask the question?
...(Interruptions)...

SN ST : ST, 3T T M9 | 91 F B ...(FILH).... TS|

DR. SUBHAS SARKAR: Hon. Deputy Chairman, Sir, the question is asked on the
subject of Government engineering colleges, and | would like to make the Hon. Member
assured by giving the data that in 2019-20, the number of Government engineering
institutes was 506 and the approved seats were 1,70,177. In 2020-21, it became 522 and
the seats became 1,73,932; and again in 2021-22, the engineering colleges became 534
and the seats became 1,77,553.

SHRI K.R.N. RAJESHKUMAR: Hon. Deputy Chairman, Sir, | would like to know whether
the AICTE is considering to redesign the engineering course to include industrial-
Internship programme in the syllabus of minimum three months during the four-year
engineering course.

DR. SUBHAS SARKAR: Hon. Deputy Chairman, Sir, | am very happy with the emotion of
the Hon. Member, but, at the same time, | am assuring him that student internship
programme is being successfully done by the AICTE, and | am informing to the House
that 6,000 institutions have already registered and 23,000 MoUs have been done with
the industries. And a portal has been developed by AICTE, and, there, the students and
the industries -- just like Shaadi.com; it is like this -- everybody has its choice,
industries have the choice and the students have the choice.

DR. SANTANU SEN: Sir, as we all know, because of the mushrooming of Engineering
colleges and improper planning, probably every alternate house in our country now has
an unemployed Engineering graduate. Through you, Sir, | would like to ask the learned
Minister if he could kindly share the placement data of the last five years as far as AICTE
approved Engineering colleges are concerned.

DR. SUBHAS SARKAR: Mr. Deputy Chairman, Sir, the hon. Member has touched upon
a specific issue. | would agree that since 2014, the problem of unemployment among
Engineering graduates has been there, but till now, even through the pandemic, there
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has been no decrease at all in the rate of placement. Let me share with you data from
2016 to 2021. In 2016-17, the placement done was 37 per cent; in 2017-18, it was 37.8
per cent; in 2018-19, it was 42.8 per cent -- that was the highest -- in 2019-20, it was
42.7 per cent and in 2020-21, it was 39.9 per cent. If we take the average, Sir, it is 40
per cent. Apart from this, there are some other percentages too which are not included
here. Sometimes, placement is done by the institutes.

MR. DEPUTY CHAIRMAN: Q. No. 214.
Special recruitment of youths from North-Eastern States

*214. SHRI KAMAKHYA PRASAD TASA: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether the Ministry is conducting special recruitment of youths from the
North-Eastern States for various forces under the Ministry;

(b) if so, the details thereof;

(c) whether the Ministry follows the recommendations of the Bezbaruah Committee
for recruitment from North-Eastern States; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRINITYANAND RAI):

(a) to (d) A Statement is laid on the Table of the House.
Statement

(a) and (b) In the common recruitment of Constable (GD) in the forces under
Home Ministry, 60% of the vacancies are allotted amongst States/UTs on the basis of
population ratio. 20% of the vacancies in the Border Guarding Forces (BGFS viz BSF,
ITBP, SSB and AR) are allotted to border districts falling within the responsibility of
concerned BGF and 20% vacancies are allotted to areas affected by militancy i.e. J&K
and North Eastern States, Naxal affected areas and Ladakh. In the Central Armed Police
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Force (CAPF) other than BGFs, 40% vacancies are allotted to areas affected by
militancy i.e. J&K and North Eastern States, Naxal affected areas and Ladakh.

As per extant instructions, the recruitment is made initially only through the regular
recruitment process conducted through Staff Selection Commission. In case certain
vacancies allotted to the UTs of J&K and Ladakh, LWE affected districts and the border
districts (including those in NE States) remain unfilled, recruitment rallies are organized /
conducted in these areas.

In the common recruitment of Constable (GD) in CAPFs, AR, NIA and SSF
Examination-2018, 5,750 candidates (including 799 candidates from border districts)
were selected from North Eastern States and during ongoing common recruitment of
Constable (GD) in CAPFs, AR and SSF Examination-2021, 3,139 vacancies are meant
for North Eastern States .

(c)and (d) The Ministry has followed the recommendations of the Bezbaruah
Committee for recruitment from North Eastern States in respect of special police unit for
North Eastern Region in Delhi and accordingly the recruitment was conducted in Delhi
Police from North Eastern States as per following details:

Year Number of candidates selected

Male Female Total
2015 331 159 490
2018 395 190 585

il HHRAT JHIE TN : SUFHIUNT ARGy, H #3il S &l I9% foga IR & foiy
SR C GG gl fRIyeR w31 S 7 Jammu & Kashmir, North-eastern States and
naxalism-affected areas § Armed Forces ¥ recruitment & R H answer faar g1 § w301
St W ¥ YOI A18dl § [d recruitment & d1& DI 9T UG 8T 3R youth I
participation &1 I&T, 3P R H IV |

#fl s I : ITFHMRT B9y, | 9T Aredl § (6 359G 9gd 37 U9 gU Bl
AT FERI North-East, J&K 3R Ladakh & H&g § ST @T8d ol -3¢ &
FITIT TR DT BIhd © AR 37T I WY IS8T 81 B9 JHTadt st & STeli Bl CAPF
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3! 9Tt § urerfiedr o € 3R S9b forw srer Y fHeiRa fovar mar g1 Sger aRum
g 377 XeT & fob Fraradt &= @) Wimfere fRafeal @ 7 aRRIT 2 € ik auwimatt 3 ¥
gRfTd 81 8, T CAPF &I, IR BT &l disx R & forv ar 3=y &t
& TopaT=ag 4 Agferad Bkl 1 H 9918 Q1 F18dT g 3R JATHR <h HR1 d18dl g (o
grex & T WY STaT CAPF § <l 81 %8 8, d 3191 RS & 1, 31U hed & A1
95 1 3T°8] HaT T B & IR ITa! 1<l a1 & forg # S9! 997g <<

it IgqHTafer: 7 S, AU Hebe FreAHe ™! gfoy|

st BTHIEAT I 91T - ST HEIey, H3t Sft 7 99T © 3,139 vacancies 8 iR
Ty 2018 ¥ recruitment &1 g311 &l H HAT ST A I S =184 § & recruitment &d
BT 3R RIT WL Yol &1 BIs 956 a1 RG BT 82 396 IR H #A1 Sff T

2l faT= T ;. AT SR A SPUNER 3R CAPF H Wil @ R<h |1 &l 91 6l
g1 I8 Wl DI Ui 2021 F HFHATENT 21 89 SR H &8l © b qakiR & 31 & fog
3,139 Rfthai MRfEra &1 15 €1 I¥a ufshan qof 21d &1 3 Rt o W) off Sgam
SPUNER & faua & g1 9re< § fb SPUNER ¥ 3141 bIs Rithai 81 €1 o9 IR 4
B9 f3aT € 5 SPUNER &1 WITUAT & 918 I SMUBINAT MR Sis! Bf A1f-5% &
fhaT ST 1 FBTell g3 AR T Sid AT wicrt i, d9 S+ A1d-3%¢ & ARl BT i
T 41 ©, 98 S RIhAT P A1 YRT FHAT ST SR 2015 H 490 A~ b AN DI
foTarm 1T 3R 2018 H 585 b1 fordT 111 SPUNER # 314t Rfhari 81 &, Sia i, a9 wR
EUS I

st ™ Q3 : I§ SN Bezbaruah RUIE %, that is very exhaustive and very
comprehensive, ST 3TTd HATAT BT A1f-3%¢ F IR H <1 T Bl H 59 dSH H 10 I8
ST AT o6 T 71 faeeht # el -S%e dex |iem & IR # S Rawe fear g, 59
oo ¥ I8 B Bel Idb AN 9172

it eI I : Bezbaruah AT @1 <1 ft RIwIRRES o8 8, WRGR 7 S bR
DI AT GRT fBAT 81 IFh e faoall § WY, S SPUNER I RAT0AT 2, ST TR A
IIH WA ATHRI W 917 ¢ &, AP AU TF $Hg I @1 Y 18 iR SqH
Hraterd Al Wiel Y &1 SHS A1Y-[1Y § AR GG B I8 A1 I a1 o6 R
feeelt # € 71, afcw R <91 # et off guR ARi-S%e & S-98 I8 W8 €, S forg
T TSATSSR] Wl STRT D1 118 8 [ ITeh! GRET, ST W 3R ITdh!T FHRIRI & forg
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Ueh ArSel 3BT Bl [FRITh DN 3R IADH] AR DI il AiRGpIcrdh T T e
North-East Council Convention Centre & %IK’ HICN 13, gINDT, :I_s; IStk 31&[ aafed
HR &1 g 8 AR 101 & forg i arraer fay g 8, R St g1 fbarr Sirgam|

MS. SUSHMITA DEV: Sir, | thank you for the opportunity. | agree with my colleague that
the Bezbaruah Committee Report was one of the most comprehensive reports regarding
the people from the North-East. The backdrop was racially-motivated crimes. There
are figures that the hon. Minister has given about the recruitment of Special Police Unit.
The figures are there; | don't want to repeat them. What is the reason that after 2018
there has been no recruitment? The idea of giving this Unit was only to deal with racially-
motivated crimes against the people of North-East. Why has there been no recruitment
after 20187 | would like to know the reason for it.

%l =< Y™ ;. HBIGY, 2014 H S19 SPUNER 1 1A g5 21, IHS 18 2015 3R
2018 ¥ sH@! Fgfthal g8 81 #9 Ugd Wl SR # 9am © f& 59 Rieai 2Rf, a9 S9!
HRT ST, Sifeh=T 3741 oreel Tt | JAfTBIRI, BHR constable 3R ST wHART +1<h fby
M0 &, STh gRT -5 B AN BT {I9T el T ST XET 21 ITH el Pls fodhd
T8I 81 T2 81 3R Bl forddt feqpd &) ST fhedt WY Ao a1 firerell g1, df S9&
T & foT0...(aaeM ). ..

gl gfoAarqa : a8 Rgedc ®idg8?

it s T § 98 & T § {9 2018 96 FIYRAAT g3 © &k SS9 SifaRt 9
DR constable T RN &I ATAT §g &1 AN g REHAT MY, o1 S9! wR foran
ST ...(STFE)...

ot STMfa . AT IR TS 99

SHRI BIRENDRA PRASAD BAISHYA: Hon. Deputy Chairman, Sir, the Bezbaruah
Committee was constituted by the Government of India under very special
circumstances. The people from the North-Eastern Region, especially girls and women,
who are staying in Delhi, on many occasions, are insulted and harassed by the people
here. After the recommendations of Bezbaruah Committee, the Government of India
decided to recruit some people from North-Eastern States in Delhi Police. They have

39



40

[RAJYA SABHA]

introduced a police unit in Delhi Police and started recruiting people in Delhi and,
accordingly, in 2018 ...

MR. DEPUTY CHAIRMAN : Question, please.

SHRI BIRENDRA PRASAD BAISHYA: | am coming to the question. Sir, the Bezbaruah
Committee Report is very important. One of the basic reasons to form the Committee
was the unemployment issue of the North-Eastern Region. There is no industry in North
East. Due to lack of industry, there is very limited scope for employment opportunities.
On many occasions, people of North Eastern Region ask the Government of India to...

MR. DEPUTY CHAIRMAN: What is your specific question, Baishya ji ?
SHRI BIRENDRA PRASAD BAISHYA: Sir, my specific question is: Is the Government of

India going to have some special police force or para-military force to recruit people
especially from North Eastern Region?

£t s I : I ABIeY, H ygd W 91 gl § {6 A1d-5%¢ & |ri & fom,
HHTEH Settl | T8 aTel |l & forg < wfiat Aigdive # gt €, S Afii |
HATAT BT By YOI TAT & §IRT B 8, STH I2 ARV AT 17 81 §H ST FeAfthel
HRA 8, Pel IR UGI Bl Wlefl 781 W8 od &l A 98 IONTR & {95 7 99 U8 7=
q, A H e grEdl g 6 &1 S kil ad €, AR w4 g1 ' e ard
ST 54,000 Wcrat Bt off, AHATE] S ®F IRAT & MR TR AR AT SeAThi &
MR IR ST fert Bt €, 91 89 9ol B Bl ....(aem). .

St ST : wilwT|

£ = I TR ATl S8 ISR & d6e | Y81 8, A1 A1 dig] Sif 6
ARBR B ToR H A-5%€ DI 9gd MAHH &1 ...(Fagr)... § g1 dred § b b=
TRAR & T o gRom ff 3 &, O a81 R $hRe R [JaRid 81 38T 7, a8
TS 831 BT fIIR 81 X8T §, 319H H 98 Yold o1 ...(FGM)... HIdIsa dHfaefac!
3R STt AR &1 fIRdR 21 2T B ..(caem).. ied, = AR & fawg # gt 7l
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ot ST : IS, SIS ....(FILTE)...39 M9 F G7d 7 B ...(FaIH).... =10
HAT ST, 319 TR T AT B §Y Y1 I1df Byl

St FraT=e ¥ : ST 9815y, AT1f-3%¢ & ol Bl JISHTR o+ & o g ORI
JoEg & IR A= ATl | ISR & 7GRl &1 gorid &1 &1 21 519 89 98 W)
fIPT & B Y I8 &, 59 &9 981 IR SRS FIN Bl 931 38 &, SB[ (N0 Hr 32 T,
AT S G ISR ferdT 81 $d A1-1e 987 R Nold oS o+ 81 8, d8f IR Tied
IR &1 {1 <11 R8T &, SR IR &1 {1 511 R8T &, 71 §aTs 318 999 %7 ©, J 99 fahr
& AT & 3R 3 fIHr & Aregat A Y ISR & 79 fiyerd B

MR. DEPUTY CHAIRMAN: Q. No. 215; Bikash Ranjan Bhattacharyya |ji.
...(Interruptions)...

it Yfohan 39 : JR, #4301 Sff S 3 IR 81 < @ B ..(qAITH)..

it STUTfY: wiS, MY o7 S8 fewelt 7 &)1 9% forg ufhar 81 Please follow
that. ...(/m‘errupz‘/ons)... Please ask your first supplementary, Bikash Ranjan
Bhattarcharyya ji. ...(Interruptions)... 314 seat U JSH 91 T BRI It will not go on
record. YR YT 215.

Merger of schools under Samagra Shiksha and NEP

*215. SHRI BIKASH RANJAN BHATTACHARYYA: Will the Minister of EDUCATION be
pleased to state:

(a) the list of States where mergers/consolidations/closures have been undertaken
in the context of the Samagra Shiksha and National Education Policy (NEP) as
part of the rationalisation, merger or consolidation process; and

(b) how many children in schools, that were closed due to merger/consolidation,
were provided additional transportation allowance from a Centrally Sponsored
Scheme (CSS), gender-wise and State-wise ?

THE MINISTER OF EDUCATION (SHRI DHARMENDRA PRADHAN): (a) and (b) A
Statement is laid on the Table of the House.

41



42

[RAJYA SABHA]

Statement

(a) and (b) Education is in the Concurrent list of the Constitution and the
opening, merger/closing of schools are within the purview of respective State
Government and UT Administration-which are the appropriate Government under the
Right of Children to Free and Compulsory Education (RTE)Act, 2009.

The Right of Children to Free and Compulsory Education (RTE) Act, 2009
provides children’s access to elementary schools within the defined area or limits of
neighbourhood. In pursuance to Section 6 of the RTE Act, all States have notified area or
limits of their neighbourhood norms. Further, Section 8 of the RTE Act, 2009 also
mandates that the appropriate government shall provide free and compulsory elementary
education to every child and will ensure availability of neighbourhood schools.

Further, National Education Policy (NEP), 2020 endorses the idea of the school
complex/cluster or any other innovative mechanism adopted by the States and UTs to
group or rationalize schools, wherever possible and without any adverse impact on
access. The aim of the school complex/cluster will be greater resource efficiency and
more effective functioning, coordination, leadership, governance, and management of
schools in the cluster.

SHRI BIKASH RANJAN BHATTACHARYYA: Mr. Deputy Chairman, Sir, | am pained to
say that the answer given by the Minister is no answer to my question. These are all
advisories. Let the Minister give specific answer. My first supplementary is: Does the
Government of India maintain any State-wise record of the school mergers and
consolidations? If not, why?

SHRI DHARMENDRA PRADHAN: Sir, nobody can dare to mislead this House. Let me
try to answer the specific question and let me see how | can satisfy my hon. friend. He
has put a question whether the mergers or consolidations or closures are part of
Samagra Shiksha and National Education Policy. My answer is, 'No', it is not part of
Samagra Shiksha or National Education Policy.
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Sir, 'Education’ is in the Concurrent List, and, it is up to the respective State as to
how do they run the school. It is the State that will decide how many schools will be
there, where will be the schools. All this will be decided by the respective State. Now,
the supplementary question is: Do you have information of how many schools are there
in the different Districts? Yes, there is a portal, UDISE, of the Department of School
Education and Literacy. We collect the information at the District level from the State
Governments and put it in the public domain. It is already in the public domain. It is
open to everybody. But, especially, merger, consolidation and opening of new schools
are up to respective State Governments.

SHRI BIKASH RANJAN BHATTACHARYYA: This is not the answer which | expected.
Anyway, the question is: Have the Government of India due records about the drop-out
of the students, and what is their action to check this drop-out?

SHRI DHARMENDRA PRADHAN: Sir, | have answered this. If the hon. Member is not
satisfied, he can come to see me. | can invite him for a cup of coffee and we can give
him the entire information. ...(/nz‘errupz‘/ons)... Sir, human needs and human
expectations are unlimited. | am a small fry. ...(Interruptions)... | have tried my best.
Regarding the drop-out ratio, | will again politely say that all these things are in public
domain in the UDISE. Regarding the steps taken by the Government of India, yes, the
entire focus of the NEP and the Samagra Shiksha Abhiyan is on improvement of quality
education where drop-out numbers will be reduced. The Pradhan Mantri POSHAN
Abhiyan is an ambitious programme in that direction. Upgradation of education quality,
teachers' education quality, all these were very much focussed during consultations with
the respective State Governments. We are committed to improving the quality of our

teaching-learning process up to the 21%

Century expectations.

SHRI ABDUL WAHAB: Mr. Deputy Chairman, Sir, | just want to ask the hon. Minister
about the number of schools consolidated and closed in different States as a part of
Samagra Shiksha Abhiyan and NEP. On some points, we welcome the NEP. But
students are being affected by mergers, consolidation and closure of Government
schools in different States under the NEP and Samagra Shiksha Abhiyan. What are the
measures taken to address that and mitigate its effects ?
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SHRI DHARMENDRA PRADHAN: Sir, this is the same question again put in a different
mode. With utmost politeness, | will say that merger, closure and all these things are not
part of Samagra Shiksha Abhiyan or NEP. These are up to the respective State
Governments. ...(Interruptions)...

SHRI P. BHATTACHARYA: Sir, | would like to have an answer from the hon. Minister on
one thing. In the new National Education Policy, how much importance have you given
to the regional languages? Are you going to introduce the regional languages up to the
university level? If it is so, then please clarify the entire thing.

SHRI DHARMENDRA PRADHAN: Sir, in the new National Education Policy, there are
some important features. | proudly mention this feature in this august House. Giving
importance to the local language or mother tongue is one of the primary strategies of the
National Education Policy. Already, we are talking about ... (Interruptions)...

DR. L. HANUMANTHAIAH: That is optional. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... $UdT HIC UR d3HR 7 dlei
..(TIALT)...

SHRI DHARMENDRA PRADHAN: Sir, | need your protection. ...(Interruptions)... This
is a very important question. If people interrupt, then my language will get limited.
...(Interruptions)... ¥R1 AT &€ 81 SIRITI Sir, there is utmost importance given to
critical thinking in higher education. A student, whether at the school education level or
the higher education level, should learn the entire process in the language he is
comfortable with, which is known as mother tongue or local language. The National
Education Policy has given utmost priority to it. | can cite one example. The All India
Institute of Technical Education (AICTE) has already started translating engineering
course books in the different languages. In some parts of Southern India, in some parts
of Western India and in some parts of Eastern India also around 14 institutions, have
already started teaching in the local languages. We all agree on this concern about the
local language. Local language has to be given priority.
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DR. FAUZIA KHAN: Sir, while we all speak about the National Education Policy, | would
like to know about it from the hon. Minister. The formula which the Government has
recommended in the Policy is 5+3+3+4. It is very commendable. But you want to
include the pre-primary section into the school ambit. Today it is with anganwadis. The
Right to Education Act makes education compulsory between the ages of 6 and 14. |
want to know whether the RTE Act will include this age group. When will this legislation

be brought into Parliament?

SHRI DHARMENDRA PRADHAN: Sir, we have to see that in the NEP, the new pattern,
which the hon. Member has rightly appreciated, is the approach of 5+3+3+4. That
means a student at the age of 3 will come to play school/anganwadi. This will be a
formal arrangement by different State Governments and the Government of India. | think
the NEP in a way is an overarching strategy for the RTE. The RTE has to adhere to it.
This is a new scenario that we are entering. If necessary, we can explore that possibility

also.

MR. DEPUTY CHAIRMAN: Q.No0.216. Shrimati Jharna Das Baidya.
Target of GDP allocation for education

T*216. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of EDUCATION be pleased to
state:

(a) whether any time limit has been fixed to achieve the target of GDP allocation
for education;

(b) if so, whether the target of GDP has been achieved in the said time-limit; and

(c) ifnot, the steps being taken by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (DR. SUBHAS
SARKAR): (a) to (c) A statement is laid on the table of the House.

TOriginal notice of the question was received in Hindi.
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Statement

(a) to (c) The National Education Policy (NEP) 2020 unequivocally endorses
and envisions a substantial increase in public investment in education both by the Central
government and all State Governments. The Centre and States work together to increase
the public investment in Education sector to reach 6% of Gross Domestic Product
(GDP) at the earliest. The National Education Policy 2020 (NEP 2020) provides different
timelines as well as principles and methodology for its implementation.

As per the publication “Analysis of Budgeted Expenditure on Education 2017-18 to
2019-20”, Public Expenditure (Centre and States) on Education in India is 4.39% of
GDP in 2019-20, which has grown from 4.07% in 2014-15 (an overall growth of about
8% over the period).

Since education is a concurrent subject, it needs careful planning, joint
monitoring, and collaborative implementation between the Centre and States. Timely
infusion of requisite resources - human, infrastructural, and financial - at the Central and
State levels is crucial for the satisfactory execution of the Policy. Further as per NEP
2020, implementation of the Policy requires multiple initiatives and actions, to be taken by
different bodies including Ministry of Education, Union and State Governments,
education-related Ministries, State Departments of Education, the regulatory bodies of
school and higher education, in a synchronized and systematic manner. Accordingly,
Ministry has written to all its implementing agencies, regulatory bodies, State/UT
Governments, other stakeholder Ministries/Departments, etc for taking steps for
implementation of NEP 2020.

In this regard, the Ministry of Education has, for the first time, been allocated a
record Budget of more than Rs. One Lakh Crore for its activities for the upcoming
financial year 2022-23.

SHRIMATI JHARNA DAS BAIDYA: My first supplementary question is this. What are the
Union Budget announcements in respect of increase in investment in education sector?
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DR. SUBHAS SARKAR: Sir, | am happy to inform the Sadan that this is the first time in
education that the Budget has crossed the mark of one lakh crore rupees. This is for the
first time. As far as meeting the benchmarks is concerned, under the leadership of our
Prime Minister, Shri Narendra Modi ji, and with the education team under the leadership
of the Cabinet Minister, Shri Dharmendra Pradhan ji, we will achieve the goal.

SHRIMATI JHARNA DAS BAIDYA: My second supplementary question is this. What are
the recommendations of the 15" Finance Commission for education sector?

DR. SUBHAS SARKAR: Mr. Deputy Chairman, Sir, the 15" Finance Commission has
made recommendations in every minute field. Recommendations in education sector are
made in order to incentivize the States on the basis of their performance, which is being
recorded by the Ministry of Education. The PGl is made on the basis of five parameters.
One is the learning outcomes and the quality. Second is access to it. Third is
infrastructure and facilities. ...(Interruptions).. Fourth is equity. ...(Interruptions)...
And fifth is governance process. ...(Interruptions).... The recommendations are as
follows... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...

DR. SUBHAS SARKAR: Sir, | need your protection. ...(Interruptions)... There is a
grant of Rs.4,800 crore to incentivize six States each year. The incentive is of Rs.200
crore per year per State. Also, there is a grant of Rs.6,143 crore for online learning and
development of professional courses. These are for incentivizing our education field.
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DR. SUBHAS SARKAR: Hon. Deputy Chairman, Sir, | am very grateful to our senior
Member's anxiety. But, he has also been convinced that we have brought it up as a
percentage of GDP from 4.07 to 4.39. At the same time, we have not given it a long
jump only; we have given a hop, step and jump to our spending of Budget in education
sector. ...(Interruptions)... 1 am giving some data. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... This is not proper.
...(Interruptions)... There is a system for that. You know that. ...(Interruptions)...

DR. SUBHAS SARKAR: It is for your information that as a percentage of GDP, we are
much higher than China if we consider BRICS countries. ...(Interruptions)... Definitely,
because of the leadership of our hon. Prime Minister, Shri Narendra Modi, this year, we
will achieve further and in a better way. Within a short time, it will definitely have total
participation of States, the Centre and the public.

SHRI K.J. ALPHONS: Sir, | had the privilege of being a member of the committee which
formulated NEP. Since the Government of India has shown courage to implement it, |
would like to ask: Do they have sufficient funds to implement the radical reforms which
they have proposed under NEP ?
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DR. SUBHAS SARKAR: Hon. Deputy Chairman, Sir, whatever our hon. Prime Minister
decides and utters in the public domain, we are always executing that with commitment.
We see that in schemes like Swachh Bharat Mission, Pradhan Mantri Awas Yojana and
everywhere. At the same time, in education, we are also committed to meet our target
and that is why, this year, a good jump has been given. More than Rs.1 lakh crore has
been given to education. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri G.C. Chandrashekhar.

SHRI G.C. CHANDRASHEKHAR: Sir, our Karnataka Government has announced -- it is
the first State to announce -- implementation of the National Education Policy in the
State. But the problem is, our State Budget is around Rs.24,000 crore per annum for
primary education. Out of that, around Rs.20,000 crore goes to salaries. Remaining
amount of about Rs.4,500 crore goes to Mid-day Meal and other expenditures. Then,
only a small amount is left for development. | want to know: How much allocation is
proposed from the Central Government for implementing NEP? What is the per year
estimate to implement NEP programme in the States?

DR. SUBHAS SARKAR: Hon. Deputy Chairman, Sir, again, | would say that
implementation of NEP is a continuous process and it is being done by the Ministry and,
at the same time, by different organisations. In respect of Budget, the Budget of the
Education Department will be committed for this programme.

MR. DEPUTY CHAIRMAN: Q. No. 217.
Skill development programmes for youth of rural areas

*217. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) Whether Government has formulated any plan for promotion of skKill
development training programmes for youth of rural areas of the country
according to the needs of the rural economy so that exodus to big cities in
search of job can be prevented;
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(b) If so, details thereof; and
(c) the details/types of the skill development programmes available for youth of

rural and remote areas?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJEEV CHANDRASEKHAR): (a) to (c) A Statement is

laid on the Table of the House.
Statement

(a) Yes Sir. The Ministry of Skill Development and Entrepreneurship is delivering
skill-training through a comprehensive network of skill development centres under
various schemes for Skill Development for the youth across the country including those in
rural areas. One of the aims of these programmes is that of ensuring livelihood
opportunities in the rural areas through skilling the youth and imparting entrepreneurship
especially since the National Policy on Skill Development and Entrepreneurship, 2015,
itself prioritises the requirements of the rural youth amongst special priority groups and
socio-economic growth of rural areas as an important area of work for skilling. Amongst
other Ministries, the Ministry of Rural Development has specific skilling schemes and

programmes for rural areas and the rural youth.

(b) Under Skill India Mission, MSDE is delivering skill training to the youth through
various skill development schemes/programmes viz. Pradhan Mantri Kaushal Vikas
Yojana (PMKVY), National Apprenticeship Promotion Scheme (NAPS), Jan Shikshan
Sansthan (JSS) and Craftsmen Training Scheme (CTS) through Industrial Training
Institutes (ITIS) for entire India including rural population. Even though the MSDE has no
scheme meant only for rural areas, the JSS has served the rural poor in a substantive
manner, with more than 50% beneficiaries hailing from the rural areas. Their outreach
programmes have been of great avail in skilling the rural youth. As per the third party
evaluation report of the scheme, 77.05% of the beneficiary trainees have undergone

occupational shifts.



[ 23 March, 2022 ]

As far as the rural farm-economy is concerned, the Central Government, through
the Ministry of Agriculture & Farmers Welfare, has introduced various central schemes /
programmes to impart and promote skilling in agriculture through Agriculture Skill Council
of India. These are in addition to the programmes implemented by this Ministry under its
schemes. Imparting of skills is essential to improve on the traditional agriculture skills, as
also, to infuse new skill sets and techniques for sustainable growth and development.
The skills in farming agriculture are imparted to the rural youth and farmers in agriculture
and allied sectors including women in Agriculture Sector. Agriculture Crop Production,
Seed Industry Segment, Farm Mechanisation & Precision Farming, Production
Horticulture, Amenity Horticulture and Landscaping, Post — Harvest, Supply Chain
Management, Animal Husbandry, Dairy Farm Management, Poultry Farm Management,
Fisheries and other allied segments are the segments of importance for skilling of the
rural people. The State Governments also are working in the area of strengthening
skilling in the rural farm-economy through the skilling and promotion activities of their
Agriculture and Allied Departments- data are not maintained centrally and many of these
courses are not National Skills Qualifications Framework (NSQF) compliant but they are
meeting needs and requirements of the local economy. Some such programmes
(NSQF-compliant) are organised also under the schemes of this Ministry. Under the
PMKVY (PMKVY 2.0 + PMKVY 3.0) out of 114.43 lakh trained so far, almost 13.25 lakh
have been trained in job roles popular in the rural sector, as may be seen from

Annexure-l.

The Ministry’s schemes cater to skilling in various non-farm trades/job roles in
both rural and urban areas. These skilling programmes, t0oo, have been successful in
stemming the tide of migration since the local population are coming forth to be skilled in
various non-farm trades/job roles as per the requirements of the local market thus slowly
decreasing the differences between rural and urban areas in terms of availability of

various skills and skilled personnel and these personnel, too, are getting their markets.

Apart from MSDE, Ministry of Rural Development is running schemes viz. Deen

Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Rural Self Employment
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Training Institutes (RSETI) Scheme. RSETI, an initiative of Ministry of Rural Development
(MoRD) to have dedicated infrastructure in each district of the country to impart training
and skill upgradation of rural youth geared towards entrepreneurship development.
RSETIs are managed by banks with active co-operation from the Government of India
and State Governments. DDU-GKY is a part of the National Rural Livelihood Mission
(NRLI\/I), tasked with the dual objectives of adding diversity to the incomes of rural poor
families and of catering to the career aspirations of rural youth. DDU-GKY is uniquely
focused on rural youth between the ages of 15 and 35 years from poor families. As a part
of the SKill India campaign, it plays an instrumental role in supporting the social and
economic programs of the government like the Make In India, Digital India, Smart Cities

and Start-Up India, Stand-Up India campaigns.

(c) Kinds of job-roles/trades/professions which are occupying top positions in
demands for various skills training are given in the following annexures:

(i) List of sectors popular in rural areas under which various PMKVY training
programmes offer skill training with number of trainees enrolled and those
placed is at Annexure-|

(i) List of job roles/courses being conducted by JSSs during 2021-22 is at
Annexure-Il.

(ii) List of top 20 trades/courses in Apprenticeship Training is at Annexure-Ill.

(iv) List of courses under Craft Instructor Training Scheme (CITS) is at
Annexure-IV.

(v) List of courses under Craftsman Training Scheme (CTS) is at Annexure-V.

(vi) List of RSETI training courses is at Annexure-VI.

DDU-GKY is a placement linked skill development program for rural poor youth
under NRLM and imparts skilling in all sectors.

The programmes conducted are of various durations.
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Annexure-I|

Candidates trained in rural sectors under PMKVY 2.0 and 3.0 schemes (as on 31.12.2021)

Sector Number of job roles Trained* Reported
Placed
Agriculture 64 7,99,312 50,124
Handicrafts and Carpet 45 2,62,880 7,377
Textiles And Handlooms 56 2,62,928 13,034
Grand Total 165 13,25,120 70,535

*including RPL (non-placement linked component)

Job role wise candidates trained and placed in rural sectors under
PMKVY 2.0 and 3.0 schemes (as on 31.12.2021)

Sector Job role Trained Reported
Placed
Agriculture Group Farming Practitioner 3,83,295 0
Organic Grower 89,477 11,357
Dairy Farmer/Entrepreneur 62,122 8,046
Tea Plantation Worker 45,981 0
Solanaceous Crop Cultivator 26,009 0
Gardener 25,867 9,042
Mushroom Grower 16,245 14
Quality Seed Grower 16,220 6,056
Small Poultry Farmer 13,611 4,633
Sericulturist 11,715 0
Animal Health Worker 11,262 4,484
Friends of Coconut Tree 9,420 0
Pulses Cultivator 8,172 0
Tuber Crop Cultivator 7,985 0
Micro Irrigation Technician 7,402 2,841
Floriculturist-Open Cultivation 5,590 46
Vermicompost Producer 5,210 19
Paddy Farmer 4,672 0




54

[RAJYA SABHA]

Bamboo Grower 4,377 0
Maize Cultivator 4,213 0
Tractor Operator 3,818 1,534
Soyabean Cultivator 3,752 0
Aquaculture Worker 3,625 557
Citrus Fruit Grower 3,150 0
Cotton Cultivator 3,002 0
Green House Operator 2,636 1,122
Marine Capture Fisherman cum

PrimaryProcessor 2,630

Mango grower 2,611

Broiler Farm Worker 2,039 82
Floriculturist (Protected) Cultivation 1,483 0
Inland Capture Fisherman cum Primary

Processor 1,450

Solar Pump Technician 1,328

Service and Maintenance Technician-

Farm Machinery 1,231 0
Layer Farm Worker 1,130 0
Shrimp Farmer 970 0
Beekeeper 912 140
Agriculture Extension Service Provider 676 0
Chillies Cultivator 548 0
Warehouse Worker 366 0
Nursery Worker 301 0
Sugarcane Cultivator 253 0
Goat Farmer 241 0
Agriculture Machinery Repair and

Maintenance Service Provider 230 0
Packhouse Worker 225 0
Plant Tissue Culture Technician 193 0
Piggery Farmer 190 0
Soil & Water Testing Lab Analyst 174 0
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Banana Farmer 167 3
Community Service Provider 158 0
Medicinal Plants Grower 122 0
Bare Foot Technician 120 0
Artificial Insemination Technician 119 48
Seed Processing Worker 115 0
Harvesting Machine Operator 98 0
Veterinary Field Assistant 88 0
Tractor Mechanic 88 0
Agri Commodity Quality Assayer 80 0
Dairy Worker 56 0
Climate Change & Risk Mitigation
Manager 31 0
Floriculturist-Protected Cultivation 25 0
Electronic Trading Supervisor-Agri
Commodity 20 0
Agri Warehouse Supervisor 8 0
Agri Research Analyst 6 0
Risk Analyst Manager-Agri Commodity 2 0
Agriculture Total 7,99,312 50,124
Handicrafts and | Traditional Hand Embroiderer 67,310 472
Carpet Carpet Weaver-Knotted 64,822 0
Carpet Weaver-Tufted-Carpets 20,832 0
Bamboo Basket Maker 14,532 849
Merchandiser 12,804 0
Bamboo Utility Handicraft Assembler 11,984 437
Carving Artisan (Stonecraft) 7,250 0
Crochet Lace Tailor 6,842 819
Handloom Weaver (Carpets) 6,727 696
Hand Crochet Lace Maker 6,276 0
Engraving Artisan (Metal Handicrafts) 5,751 3N
Hand Rolled Agarbatti Maker 5,454 1,863
Bamboo Mat Weaver 4,950 744
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Casting Operator (Metal Handicrafts) 4,557

Hand Block Printer 3,273
Stringing/Beading Artisan (Fashion

Jewellery) 2,838 0
Agarbatti Packer 1,978 1,123
Final Product Maker (Fashion 1,429 0
Jewellery)

Etching Artisan - Metalware 1,274

Engraving/ Carving/ Etching Assistant 1,260

Stone Cutter (Cutting machine 1,050

operator)

Jigger Operator (Ceramics) 800 0
Master Crochet Lace Maker 750 0
Painter (Metal Handicrafts) 749 0
Design Marker - Stonecraft 700 0
Finisher (Carpets) 700 0
Chiseler - Stonecraft 700 0
Glazing operator (Ceramics) 656 0
Stamping operator 500 0
Designer (Woodware Products) 500 0
Modeller (Ceramics) 450 0
Inlay Artisan - Stonecraft 400 0
Turner (Stonecraft) 400 0
Colour mixing operator (Ceramics) 400 0
Quiality Checker-Stonecraft 350 0
Embossing Artisan (Metalware) 337 0
Paper Mache Art Designer 300 0
Polisher (Metalware) 250 0
Jute Products Stitching Operator 250 0
Quality Checker (Fashion Jewellery) 200 0
Mixing operator (Ceramics) 100 0
Moulder 100 0
Sketching and painting artisan (Ceramics) 80 48
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Sakhta Saaz (Paper Mache) 15 15
Quality Check Technician (Ceramics) 0 0
Handicrafts and Carpet Total 2,62,880 7,377
Textiles And Two shaft Handloom Weaver 1,49,417 2,458
Handlooms
Power Loom Operator 49,893 0
Jacquard weaver - Handloom 23,148 0
Ring Frame Tenter 9,470 3,957
Autoconer Tenter 7,310 3,264
Hank Dyer 4,614 274
Loin Loom Weaver 3,749 0
Warper 2,222 624
Ring Frame Doffer 1,990 728
Shuttleless Loom Weaver - Airjet 1,642 30
Draw frame Operator 995 552
Handloom Entrepreneur @70 0
TFO Tenter 637 177
Speed Frame Operator Tenter & Doffer 600 90
Stenter Machine Operator 598 69
Dyestuff & Chemical Preparation 551 48
Operator
Textile Designer - Handloom Jacquard 507 239
Cone Winder cum Pirn Winder 487 0
Cone Winding Operator 437 87
Soft Flow Dyeing Machine Operator 383 0
Fabric Checker 378 163
Package Dyeing Machine Operator 338 0
Hand Spinning Operator -Solar
OperatedNew Model Charkha 320 0
Open-End Spinning Tenter 289 193
Carding Operator 278
Fitter - Processing 204
Continuous Bleaching Range Operator 168
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Cone Winding Operator-Manual &

Assembly Winding 145

Folding Machine Operator 144 0
Shuttle less Loom Weaver - Rapier 110 81
Oiler - Weaving Machine maintenance 109 0
Fitter - Ring Spinning 102 0
Shuttleless Loom Weaver - Water Jet 75 0
Printing Machine operator 57 0
Knotting Machine Operator 56 0
Finishing Machine Operator (Zero-

Zero/Compacting) 52 0
Fitter Weaving Preparatory 48 0
Blowroom Operator 48 0
Sze Mixer 46 0
Sizing Machine Operator 42 0
Fitter- Shuttleless Weaving Machine: Air-

Jet 41 0
Jigger Machine Operator 38 0
Packing Checker 35

Knitting Machine Operator Flat Bed

Knitting 30 0
Warper - Direct Warping Machine 28 0
Shuttleless Loom Weaver - Rapier 22 0
Combing Operator 20 0
Screen preparatory operator — rotary/

flatbed 17 0
Combing Preparatory operator 17 0
Fitter — Spinning Preparatory 15 0
Fitter Spinning Preparatory 8 0
Singeing & Desizing machine operator 7 0
Fitter - Post Spinning 6 0
Beam Carrier - Loader 6 0
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Fitter - Shuttleless Weaving Machine:
Rapier 5 0
Drying Range Machine Operator 4 0
Textiles And Handlooms Total 2,62,928 13,034
Grand Total 13,25,120 70,535

Annexure-Il|

List of Job roles / courses being conducted by JSSs during 2021-22

S.No

Sector Name

Job Roles

Agriculture

Animal Health Worker

Beekeeper

Dairy Farmer/Entrepreneur

Makhana Grower Cum Processor

Medicinal Plants Grower

Mushroom Grower (small entrepreneur)

Nursery worker

Organic Grower

Small poultry farmer

Apparel. Made-Ups
& Home Furnishing

Hand Embroiderer (Addawala)

Self Employed Tailor

Sewing Machine Operator- Knits

Automotive

Automotive Service Technician Level 3

Driving Assistant

Taxi Driver

Welding Assistant

Beauty & Wellness

Assistant Beauty Therapist

Assistant Hair Stylist

Assistant Nail Technician

Pedicurist and Manicurist

Construction

Helper Bar Bender & Steel Fixer

Helper Construction Painter

Helper Mason
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Domestic Worker

Child Care taker

Elderly Caretaker (Non-Clinical)

General Housekeeper

Home Cook

Electronics &
Hardware

Assembly Operator - RAC

Electrical Technician

Field Technician - AC

Field Technician - Other Home Appliances

TV Repair Technician

Food Processing

Craft Baker

Jam. Jelly and Ketchup Processing Technician

Pickle Making Technician

Squash and Juice Processing Technician

Traditional Snack and Savoury Maker

Furniture & Fittings

Assistant Carpenter- Wooden Furniture

Assistant Carpenter-Wooden Furniture

Cabinet Maker- Modular Furniture-Kitchen

Cane Seat Weaver

Finisher - Bamboo Furniture

Junior Assistant - Door Installation

10

Handicrafts &
Carpets

Applique Artisan

Bamboo Basket Maker

Bamboo Mat Weaver

Carpet Weaver - Knotted

Carpet Weaver - Tufted

Carving Artisan

Crochet Lace Tailor

Decorative Cutter - Glassware

Decorative Painter - Glassware

Engraving artisan (Metal Handicrafts)

Engraving/ Carving/ Etching Assistant

Hand Crochet Lace Maker

Hand Rolled Agarbatti Maker
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Handloom Weaver (Carpets)

Jute Product Maker

Jute Product Stitching Operator

Lacquerer (Paper Mache)

SakhtaSaaz (Paper Mache)

Stringing/Beading Artisan (Fashion Jewellery)

Traditional Hand Embroiderer

Front Line Health Worker

" Healthcare
General Duty Assistant
12 IT-ITES Domestic Data entry Operator
13 lron & Steel lron & Steel Utility Hand-Plant Operations
Helper Bottom Making
14 Leather Helper Finishing
Helper Parts Making ( Goods& Garments)
Management and
15 Entrepreneurship & | Unarmed Security Guard
Professional
16 | Mining Mazdoor / Helper
17 Paints & Coatings Painting Helper
Plumber (General)
18 Plumbing Plumber (General) Helper
Plumber General (Assistant)
19 Retail Retail Store Ops Assistant
FRP - Helper ( Plastic )
Maintenance Of Machinery - Helper ( Plastic)
20 Rubber : :
Plastics Processing - Helper
Tool Room - Helper (Plastics)
Hand Operated Knitting Machine Operator (Circular &
Flat)
Textiles & Hand Spinning Operator (Traditional Charkha/New Model
21 Handlooms Charkha/Solar Operated New Model Charkha)

Ikkat Artisan

Kalamkari Artisan
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29 Tourism & Room Attendant
Hospitality Trainee Chef
Annexure-lll
List of top 20 Trades / Courses in Apprenticeship Training
S| No Course / Trade Type

1 Retail Trainee Associate optional

2 Fitter designated
3 Electrician designated
4 Computer Operator and Programming Assistant designated
5 Lineman designated
6 Welder (Gas & Electric) designated
7 Auto Component Assembly Fitter optional

8 Assembly Line Operator optional

9 Back Office Apprentice optional

10 Mechanic Diesel updated designated
11 Mechanic (Motor Vehicle) designated
12 Manufacturing Associate - Modern Shopfloor Engineering  joptional

13 Data Entry Operator optional

14 Wireman designated
15 |Pick and Place Assembly Operator optional

16 Mechanic Diesel designated
17 Material Handler optional

18  [Electronics Mechanic designated
19 Housekeeping Attendant (Manual cleaning) optional
20  BPO Executive (Voice) optional
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Annexure-IV

LIST OF COURSES UNDER CRAFT INSTRUCTOR TRAINING SCHEME (ITls)

Sl. No. Course
1. Architectural Draughtsman
2. Carpenter
3. Catering & Hospitality
4. Computer Hardware & Networking Maintenance
5. Computer Software Application
6. Cosmetology
7. Draughtsman Civil
8. Draughtsman Mechanical
9. Dress Making
10. Desk Top Publishing Operator
1. Electrician
12. Electronics Mechanic
13. Fashion Design and Technology
14. Fitter
15. Foundryman
16. Instrument Mechanic
17. Machinist Grinder
18. Mechanic Agricultural Machinery
19. Mechanic Diesel
20. Mechanic RAC
21. Mechanic Tractor
22. Mechanic Machine Tool Maintenance
23. Mechanic Motor Vehicle
24. Machinist & Operator Advance Machine Tools
25. Office Management
26. Plumber
27. Painting Technology
28. Reading of Drawing And Arithmetic
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29. Secretarial Practice (Hindi)
30. Sewing Technology
31. Sheet Metal Worker
32. Surface Ornamentation Techniques
33. Tool & Die Maker
34. Turner
35. Welder
36. Lift and Escalator Mechanic
37. Interior Design and Decoration
38. Computer Aided Embroidery & Designing
39. Information Technology
40. Fruits & Vegetables Processing
41. Multimedia Animation & Special Effects
Annexure-V
LIST OF COURSES UNDER CTAFTSMEN TRANING SCHEME
(ENGINEERING TRADES) (ITls)
Sl. No. Course
1. Additive Manufacturing Technician (3D Printing)
2. Architectural Draughtsman
3. Draughtsman (Civil)
4. Electrician-Power Distribution
5. Electronics Mechanic
6. Foundryman
7. Interior Design and Decoration
8. Machinist Grinder
9. Machinist
10. Solar Technician (Electrical)
11. Tool & Die Maker (Dies & Moulds)
12. Technician Mechatronics
13. Turner
4. Welder
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15. Information Technology
16. In Plant Logistic Assistant
17. Warehouse Technician

LIST OF COURSES UNDER CTAFTSMEN TRANING SCHEME
(NON-ENGINEERING TRADES)

SI. No. Course
1. Cosmetology
2. Catering and Hospitality Assistant
3. Computer Aided Embroidery and Designing
4. Computer Operator and Programming Assistant
5. Desktop Publishing Operator
6. Dress Making
7. Fashion Design and Technology
8. Food Production (General)
9. Front Office Assistant
10. Fruits and Vegetables Processing
1. Geo-Informatics Assistant
12. loT Technician (Smart Agriculture)
13. loT Technician (Smart City)
14. loT Technician (Smart Healthcare)
15. Remotely Piloted Aircraft-Drone Pilot
16. Secretarial Practice (English)
17. Smartphone Technician Cum App Tester
18. Soil Testing and Crop Technician
19. Stenographer Secretarial Assistant (English)
20. Stenographer Secretarial Assistant (Hindi)
21. Travel and Tour Assistant
22. Multimedia Animation & Special Effects
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Annexure-VI

List of RSETI Training Courses

Sl. No. Qualification Name
1 Homemade Agarbatti Maker
2 Resham Kosh Utpadak Udyami
3 Dairy Farming and Vermi Compost Making
4 Paper Cover, Envelope and File Making
5 Commercial Horticulture
o} Krishi Udyami
7 Soft Toys Maker and Seller
8 Sheep Rearing
9 Jute Products Udyami
10 Poultry
N Papad, Pickle and Masala Powder
12 Goat Rearing
13 Cultivation of Medicinal and Aromatic Plants
14 Rubber Tapping & Processing
15 Fast Food Stall Udyami
16 Business Correspondent & Business Facilitator
17 Debt Recovery Agents
18 Piggery
19 Commercial floriculture
20 Vegetable Nursery Management and Cultivation
21 Bee Keeping
22 Travel & Tourist Guide
23 Mushroom cultivation
24 Bamboo & Cane Craft Making
25 Gardening and Landscaping
26 House Aaya
27 Poly Houses & Shade Net Farming
28 Photo Farming, Lamination and Screen Printing




[ 23 March, 2022 ]

29 Masonry & Concrete Work

30 Installation & Servicing of CCTV Camera, Security Alarm & Smoke
Detector

31 Pissiculture

39 Entrepreneurship Development Programme (EDP) for Micro
Entrepreneurs

33 Photography and Videography

34 Cell phone Repairs and Service

35 Beauty Parlor Management

36 Welding and Fabrication

37 Men's Tailor

38 Vastra Chitra Kala Udyami (Embroidery & Fabric Painting)

39 Electric Motor Rewinding & Repair Services

40 Costume Jewelry Udyami

41 Two Wheeler Mechanic

42 LMV Owner Driver

43 Gharelu Vidyut Upkaran Seva Udyami

44 House Wiring

45 Men's Parlour and Salon Udyami

46 TV Technician

47 Computerized Accounting

48 Women’s Tailor

49 Desktop Publishing

50 Computer Hardware & Networking

51 Candle Making

52 Plumbing and Sanitary Works

53 Refrigeration and Air-conditioning

54 Aluminium Fabrication

55 UPS and Battery Making & Servicing

56 Carpentry

57 Matsya Mitran

58 Pashu Mitra

59 Community Resource Person Enterprise Promotion (CRPEP)
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60 Grocery & Kirana Shop (approved by MoRD)
61 EDP to Persons with Disabilities
62 Bank Mitra (approved by MoRD)
63 General EDP (approved by MoRD)
Training Programme on Financial Literacy for FLCRPs (approved by
64 MoRD)

N faog are R AR : weigy, # 9§30 S @ ST @redn § skl Hub
Initiative T & TAT SHDT I3 TR PHaxS FIT 87

SHRI RAJEEV CHANDRASEKHAR: Sir, first of all, let me thank the hon. Member for
asking this question because it is an important question and it goes to the essence of
skilling, creating more opportunities for our youth in the rural economies in both the farm
and the non-farm economies. We have given a very comprehensive answer in terms of
what are the skilling programmes being run that would give these opportunities for the
youth in the rural areas.

Sir, to his specific question about Skill Hubs, the whole objective of Skill Hubs is
to use the existing infrastructure of both the education system and the existing Skill India
infrastructure and network to be able to provide a comprehensive skilling and vocational
training programme to students, dropout students and also to those who are seeking
employment and skilling opportunities outside the education system in various skKills.
These Skill Hubs are going to be 5,000 in the first phase and we expect Skill Hubs to be
present in almost every part of India as a conglomeration of both the education and the
skilling network.

it faora uret e 9WR - wEigy, § 9 #2159 dee argar g 16 mior el &
S DI facilitate B & foIT TAD Tl § §6 §RTRSETI & a9 A Ig Ao TArft
ST It 81 Tl § Pl U offs S 81 39dT I VBT &1 SHR Sl 3= T8 os S
g, FIT I W SGB! Tl BT H1F TR fohar S ?

SHRI RAJEEV CHANDRASEKHAR: Sir, the Member has drawn the attention of the
House to the RSETI Programme which is being run by the Ministry of Rural Development
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and not really by the Skill Ministry. So, | would refer his query to the Ministry and would
revert to him with the clarifications.

SHRI V. VIJAYASAI REDDY: Sir, the rate at which the women participation in the
workforce has gone down in the last few years is very, very alarming. Is it true that the
share of the women in the trained workforce under the Skill Development Programmes is
low compared to the men? What steps has the Ministry taken to encourage the
incentives in Skill Development Programmes for women, especially, women in the rural
areas”?

SHRIMATI JAYA BACHCHAN: That is a very good question.

SHRI RAJEEV CHANDRASEKHAR: Sir, it is not true that there has been any major
disruption of women participation in the workforce leading up to the Covid but as the
Member would appreciate, during Covid, there have been significant disruptions in the
overall workforce and it is very likely that women participation in the workforce was
impacted. But | would like to draw the attention of the House and the Member through
you, Sir, that depending on the job roles and depending on the segment of the
economy, women participation has, in many areas, increased significantly. For example,
in the Information Technology and the technology space, women participation has
exceeded 44 per cent to 45 per cent. To the specific question that the Member has
asked about rural women, our Jan Shikhsan Sansthan network is primarily aimed at
skilling women in rural areas and is doing a very good job.

S1. PR R4 At : A SUqUraia #gied, THe 8% Ui &l & garst & ey
PIRTA I & I BN, TR, HUST 3R TEIBIET I H job roles BT Fel
AT 165 T, FoTaH TR ot WRem 13,25,120 € @1 PRI R 70,535 81 AFF
SYFHIT FEIGY, H 37Tk ATed § Ag #7341 STt | I8 SIe1 aredn g {6 gy &
& garsti & oIy, fARIYeR SISy g & foy dierd [derd & qrg WRISHR Bl
e @ o & oy 91 & §RT 980 IR BIoARAl I B Sk &, STdhT S
AT BRAT ISl B, Al T AT H3T S AT HATAT §RT $HD ARATDBRY b faem |
IS HeH IS ST 872
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SHRI RAJEEV CHANDRASEKHAR: Sir, the Member has drawn the attention to the
difficulties in capital for those who have gone through the micro entrepreneurship and
entrepreneurship programme in the Skill Ministry. Sir, if the Member meets me and sits
with me, | will try to address those issues.

MR. DEPUTY CHAIRMAN: Shrimati Jaya Bachchan. ...(Interruptions)... Shrimati Jaya
Bachchan, 3IUdT question E[f@f(’; sorry. Question Hour is over. The House stands
adjourned to meet at 2.00 p.m.

[Answers to Starred and Un-starred Questions (Both in English and Hindli) are available
as Part -1 to this Debate, published electronically on the Rajya Sabha website under the
link httos 3//rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned for lunch at one of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

**THE BUDGET OF UNION TERRITORY OF JAMMU AND KASHMIR, 2022-23
AND

“*GOVERNMENT BILLS

(i) The Jammu and Kashmir Appropriation Bill, 2022
(ii) The Jammu and Kashmir Appropriation (No.2) Bill, 2022

21l ITFHTART : AR FERAT0T, S 3R HYHR & oI, 2022-23, The Jammu and
Kashmir Appropriation Bill, 2022 3R The Jammu and Kashmir Appropriation (No.2) Bill,
2022 UR 31d TP 24 A TS a1 Gob & AT 9 4 B, 7 THC ) 989 &1 gl 5
31 HIF AT H3T ST BT reply BT ATHRIT H341 ST

* Further consideration on motions moved on 22" March,2022.
* Discussed together.
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THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, we discussed yesterday, the Jammu and
Kashmir Appropriation Bill and also the Jammu and Kashmir Appropriation (No.2) Bill
both relating to J&K's Budget for the year. There has been an emphasis on the larger
context of the Budget being presented here and also the need for the Legislative
Assembly to actually discuss it so that there is representation on matters related to the
Budget, the taxation in particular. Whilst the points are very well taken and | thank all the
24 hon. Members who have spoken with great interest on the activities which are being
undertaken by the Government in J&K, political activities and also the economic
activities. The economic activities are there for everyone to see as much as the political
activities. In the context of the delimitation exercise which is going on, it is being
undertaken with all the stakeholders actively engaging with the authorities. So, with
certainty and also with a sense of rapidity, both the economic and also the political
activities are happening for everyone to not just see but also to participate. And,
therefore, in the context of post Article 370, the concerns expressed by the hon.
Members and also the activities which are getting represented in the various budgetary
allocations, in the context of the discussion and the content of the discussions as well, |
thank again all the 24 hon. Members who participated in the discussion. Whilst | give
you overall sense of what is happening through the Budget, | will also address some of
the concerns raised by the hon. Members which are on the political side of things. As
one of our hon. Members did happen to state; discussion went on to talk about many
other things which may be core to the political, economic situation prevailing in the
State, but it was relatively lesser on the Budget and more on the other things. That is
well taken as well.

Sir, post Article 370, many of the Members have referred to the fact that about
890 Central laws have now become active in the State and they have become applicable
to J&K as well. Whilst it is being applicable as and when the law has been passed in the
Parliament and the entire country benefitted from it, but J&K has started getting benefit
of it post removal of Article 370. Many of the unjust and discriminatory laws at the State
level have also been removed. Sir, 250 State laws have been completely repealed and
130 State laws have been modified. The various impediments, which prevailed in the
State, for industrial development have also been removed and the industrial promotion
scheme of J&K given by the Government of India has opened new doors for the
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development in J&K. | was happy to hear from the MoS, Home and also from MoS,
Parliamentary Affairs and Minority Affairs, both speak on how even a delegation from the
Gulf Cooperation Countries, at the moment, as we are discussing these issues in J&k,
are looking at possibilities of increasing their investment propositions. So, the activity
and the pace at which the activities for bringing investment, creating job opportunities
and also providing the political representation are going on. Importantly, all of us have
over the decades spoken about the 73™ and 74"™ Amendments to the Constitution and as
a result of which most of us see how the third layer of our democracy is getting
represented by people from all backgrounds at the Panchayat level. However, this level
of democracy going down to the roots of the system and to the level of the villages was
not available in J&K. So, it is only after removal of Article 370 and particularly now, this
implementation of the 73" and 74™ Amendment Acts has been made effective and that
has created an environment through which you find that the three-tier democracy
revolution is actually now happening. And, for the first time, there are over 30,000
grass-root level elected members in J&K which is made possible now after the removal
of Article 370. Also, in the name of devolution which should actually happen in most of
the States, 27 functions have been transferred to the PRIs and 7 departments have been
transferred to the Urban Local Bodies. These are certain concrete developments post
the removal of Article 370.

Sir, looking at what is prevailing post the pandemic and after the availability of the
vaccines, all States have undertaken measures to ensure that vaccines are available for
all their citizens, and now, that we are talking about J&K Budget and J&K health
situations and the provisions made for health in the Budget, its important here to record
that 100 per cent Covid vaccination of all the eligible population has been achieved in
J&K; 100 per cent. And, to add to those, two 500 bed Covid hospitals, one each in
Jammu and the other in Srinagar, have been established and this has been done by the
DRDO. Because of the urgency with which the hospitals were to be made, the Defence
Research Development Organisation was brought in and they have created the two 500
bed each capacity hospital in Jammu and Srinagar. So, all the quick necessary steps,
which were to be taken for the sake of the pandemic, have also been taken with
complete participation and also reaching and saturating on the vaccine.
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Sir, the sense of security about which many of the hon. Members voiced their
concern, | just want to very quickly recall the kind of developments which have happened
in terms of disturbances to the law and order, terrorist activities and its impact on the
economy. In 2021, the kind of figures we have achieved, | want to show that there has
been overall decline in such activities which disturbed peace. There has been a 33 per
cent drop in infiltration; 51 per cent in 2020 versus 34 per cent in 2021. So, 33 per cent
drop in infiltration. Ninety per cent decrease in ceasefire violations, 937 in 2020 versus 98
in 2021.

Sir, there is 61 per cent decline in terrorism-related incidents whereas in 2020, we
had 244, and in 2021, we had 229. There is 80 per cent decline in abductions by
terrorists. Again, abductions in 2020 were ten and in 2021, they are just two. There is 33
per cent decline, again, in the number of police and security personnel who were

martyred. The number was 63 in the year 2020 and 42 in 2021. The number of active

1St 1St

terrorists from 2020 to, as of 1°° January, 2021, is coming down to the figure of 188 on
January, 2022. There was no incident of weapon-snatching in 2021, and even in 2022, as
far as now. So, these figures are showing decline in those kinds of activities which have
troubled Jammu and Kashmir for a very long time. Sir, this is the statistics post-Article
370 removal and in the year 2021, in particular, which | would like to place before this

hon. House.

Sir, active terrorists being neutralised is also a very important index on the basis of
which we assess what prevails in Jammu and Kashmir. Sir, 180 terrorists, 148 of them
being locals and 32 being foreigners, including 44 top commanders were eliminated in
the year 2021, they were completely eliminated. About 38 terrorists, 28 of them locals
and ten of them foreigners have been eliminated this year only up till now in a total of 24
anti-terrorist operations. So, that is the second level of data that | want to provide. The
decline in those activities was the first, second is the neutralisation of terrorists, and third
is recruitment into terror-ranks which has also worried and bothered all of us about the
youth in Jammu and Kashmir; is their recruitment increasing or what is the situation on
that? Sir, there has been a 16 per cent decline in terror recruitment. The number was 164
in 2020, and in 2021, it has come down to 138. About 24 youths have joined terror ranks
in 2022 so far, in comparison to 26 in corresponding period of 2021. Sir, last bit of a data
which is related to these activities is 89 terror-modules were busted, leading to arrest of

73



74

[RAJYA SABHA]

670 over the ground active workers which gave a major blow to the terror eco-system.
So, | just want to place this to say that with these kinds of containments which may be
happening, the environment for normalcy and also for attracting investments is
happening there. Sir, one thing which is very important --when very many Members
spoke about inclusion-- are all the benefits reaching everybody, is common man being
included in the so-called announcements which are coming? These were the words of
very many hon. Members who spoke and that is a genuine concern, and | would like to
address it. Sir, prior to the abrogation of Article 370, several communities were denied
benefits. They were not given the right to vote for their Assembly which is a very
important right in a democracy. Sir, N0 permanent resident status was given to them,
they were not eligible for Government jobs, they were not eligible for admission in
professional colleges and they could not own land. Who were these people? They were
displaced persons of Pakistan Occupied Jammu & Kashmir and Chamb. They were
denied all this. They were not allowed to vote for the Assembly, prior to the removal of
Article 370. They were not given a permanent resident status and they were not eligible
for Government jobs and not even eligible to own a piece of land. So, these were the
realities of Jammu and Kashmir before Article 370 was abrogated.

So were the West Pakistani refugees also denied these rights. | did mention this
once earlier, and it is worth-mentioning here, because many of us honestly and earnestly
believe that benefits must reach -- and that was the Constitution given by Dr. Ambedkar
- - benefits must reach those sections which have been very much denied of so much of
socio-economic developments and benefits. Post-1947 since 1950 January, that is what
has been implemented in every part of the country whereas that was denied in J&K.
Balmikis and safai karamcharis have never received any of the benefits, which rest of the
country happily and rightly provides them, that was denied in J&K. So, it is only after the
abrogation of Article 370, these benefits have reached them. In fact, | can give you exact
numbers; displaced persons of Pakistan-Occupied J&K and Chamb, 41,680 poor
families have been given the benefits. They have been financial assistance of Rs.5.50
lakh per family under the PMDP, the Development Programme of 2015; reservations in
direct recruitment and admissions in various institutions for the residents, particularly of
international border, who are mostly people from Pakistan-Occupied J&K and also from
Chamb region, have all been given these assistance and the total, as | said a minute
ago, is 41,684 families, who did not have it any time before the abrogation. So are the



[ 23 March, 2022 ]

West Pakistani refugees, Sir. Again for them, Rs.5.50 lakh per family has been given as
financial assistance, eligible for all the domicile certificates which they never had earlier.
They are now eligible for Government jobs and other benefits and how many such
families- 5,764 poor families of West Pakistani refugees have been given these benefits.
Sir, | did mention about the Balmikis and safai karamcharis, 2,840 domicile certificates
have been issued so far to the Balmikis and eligibility certificates for them being
recipients of the domicile certificates, thereby we are opening doors for their
appointment in Government jobs and other facilities have all been extended. | am sure
the august House will be very happy to know that if the deterrent all the while, all the six
decades, was the Article, prevalence of Article 370, its abrogation has immediately
brought these benefits to all these people, and that is what | am sure will make the
Parliament of India absolutely gratified about the fact that removal of Article 370 has
actually meant benefit to those who so deserved it for so many years. Sir, specific
questions related to some of the issues in the Budget were raised. Broadly, the question
was how is it that the revenue expenditure decreased, particularly for very many
important activities, public works, Public Health Engineering Department and so on? |
just want to highlight the fact that as part of the administrative reforms, which have been
undertaken in J&K, the Hospitality Department saw -4.72 per cent decrease in revenue
expenditure, Public Works Department saw -8.76 per cent decrease in their revenue
expenditure, Public Health Engineering Department saw -1.42 per cent, but all these are
part of an administrative expenditure and expenditure reforms which we are undertaking.
But the capital expenditure, on these heads, and, on other heads as well, have only
increased and not decreased. | am sure that the Members do understand that
increasing on capital expenditure is far more constructive and productive as it would go
for building permanent assets and decrease in revenue expenditure is a desirable norm,
particularly because after a point the returns on every additional penny spent or every
additional rupee spent on revenue expenditure is not going to be comparable with what
you get from capital expenditure. So, the capital expenditure increase has happened
282 per cent in Public Health Engineering, Disaster Management and Relief saw 390 per
cent increase, Irrigation Flood Controls saw 60 per cent increase, agriculture saw 26 per
cent, industries saw 33 per cent, education saw 18 per cent and tourism saw 10 per
cent. Health education, of course, saw 13 per cent and culture saw 18 per cent. So, the
decrease in capital budget in respect of Health Department -- | am talking of the Health
Department’s capital expenditure-- also in one head coming down, that is, the PMDP
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2015 works have all been completed and, obviously, on that head, more could not be
given. And on Covid-related activities, it was Rs.300 crore under the World Bank-aided
scheme; they have all come to a completion. So, obviously, a new provision in this year
could not have been made. Also, in the PWD, there is one head which saw a decrease in
the capital allocation. That is because Pradhan Mantri Gram Sadak Yojana’s second
phase has come to a conclusion. On that head, therefore, there will naturally be a
decrease.

On the employment aspect, many Members have voiced their concerns on what
exactly is happening, saying that the figures are not right, that the national average is one
thing and Jammu and Kashmir’s average is another. Sir, the concern is well taken. The
new Industrial Policy, actually, of Rs.28,400 crore, will generate 4.50 lakh employment.
4,226 investment proposals are worth a total of Rs.47,441 crore; it is also planned to
have 1,96,945 youth getting jobs. So, these investments are very clearly worked out in
such a way that employment for this many number of youth would happen. Sir, 20,323
posts are referred to recruitment agency, already. So, for 20,323 posts, the recruitment
process is ongoing. It has already been referred to the agency. Sir, 1,37,870 youth have
been provided assistance under various self-employment schemes and programmes.
So, they are not only doing on their own, but are also probably employing one or two
more in their different self-employment ventures.

Sir, particularly on handicrafts, quite a few Members voiced a concern saying that
Jammu and Kashmir is very well known for handicrafts, that the artisans are very well
respected, but whether we are giving them something or they are losing out on this
transitional phase. Loans for artisans and weavers have been enhanced from the existing
one lakh to two lakh rupees. Under the Artisan Credit Card System, artisans have been
given credit cards. In that, 7 per cent interest subvention is being provided to artisans for
availing the facility and that is a proposal in the current Budget. So, it is not as if it has
been there and nobody picked up. It is a proposal on which this hon. House will approve
of. | would then mention about seven crafts, including Pashmina. Yesterday, | think, it
was Shri Vivek Tankha who mentioned it, who is, unfortunately, not here. | appreciate
that, when the announcement was made that | will be replying today, he came and told
me that he would not be here. It was a concern that the hon. Member raised. Pashmina
shawls and carpet weaving in Jammu and Kashmir have been registered under the
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Geographical Indication Act, which is given to certain unique traditional crafts. So, we
are taking steps to make sure that the artisans, particularly the traditional-skilled ones,
are helped. It is not part of the Budget, not part of the mentions which are being made
here, but | am aware that there is a step being taken to revive the very famous Filigree
silver work, which is very, very delicate and fine work of Kashmir; it is being restored.
Master craftsmen from Odisha, if | know it right,--Amar Patnaikji will be happy to know--
Filigree silver work experts from Odisha are also being co-opted so that the workers in
Jammu and Kashmir can benefit from their skills. That entire Filigree craft will get revived.
This is happening.

Sir, much was spoken about the identity of J&K. | respect the symbols which
stand for J&K's identity. What is happening to Dal Lake, Wular Lake etc.? It was a bit
sad when Members said, 'Onh! it is in a downright bad state. If you go somewhere near
it, you will only have the stench of the lake rather than Jammu & Kashmir's fresh air.'
Sir, | would like to put on record here specifically the work undertaken on Dal Lake. The
western foreshore road along Dal Lake is to be constructed. Part of the funding is
coming from the Budget here. It will be constructed afresh. More indigenous lake
cleaning machines are to be procured. About 1.5 square kilometre area has to be
cleared from lilypad. |think it is some kind of a weed which grows in the water. They are
cleaning it and during 2022-23, 1.5 square kilometre additionally will be taken up for this
cleaning. De-weeding and dredging will be conducted along the shoreline of 1.5 square
kilometre area during 2022-23. Lands were acquired near the Western side, if |
understand right. Dredging land along the Lake up to 60,000 square metres acquired in
2022-23 is to be done and converted into water bodies. These are freshly acquired, and
they will become water bodies. In fact, many of the Members of Parliament who would
have visited Dal Lake recently would know that it is far cleaner than what it was for ages
and it has to get cleaner even more.

Sir, the concern again was expressed about apples, its procurement, growing of
more apples in the orchards, not just apples but also apricots and many other fruits. On
that as well, the Agriculture and the Horticulture Department has been working. Efforts
are underway to double farmer's income, 8.93 lakh farmers are benefited by the
distribution of hybrid seeds, 5,500 metric tons of CA storage, as they call it, was added
in a year and, further 50,000 metric tons of CA storage is to be added in 2022-23.
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Market intervention schemes such as PARVAZ, for providing subsidy on anti-hail nets,
Y, 3Tl ST gsd %, 3D %IK’ nets were introduced. There are anti-hail nets now
available for horticulture farms. So, that net has been introduced to prevent loss for fruit

growers and aside from fruit and horticulture, trout fish is a very famous fish there. Trout
fish production is being doubled from 1400 metric tons to 2800 metric tons. So, that will
be helping the local fishermen. The targets have been raised, and equal number of
activities are happening for improving the lives of fishermen. Sir, there was a concern
expressed that the works which have been taken up are progressing very slowly, that it is
not really happening, whereas the Budget allocation for Home Department is very high. |
would like to say that the Budget allocated for Home Department is only Rs. 10831 crores
which is almost 10 per cent of the overall Budget, whereas the understanding was that 80
per cent of the Budget is going for Home. It is not so. It is only about 10 per cent which
is going. As regards completion of projects, in 2018-19, 9,229 projects were completed.
In 2019-20, that has gone up to 12,637 projects which were completed and in 2021-22, at
the end of March, meaning in another few days, 40,000 projects are likely to be
completed and, obviously, the details will come out in the House some time. The pace of
development has increased manifold since 2019. Numbers are there for all of us to see.

Sir, | am not getting into too much of employment data which, of course, hon.
Minister, Shri Kishan Reddyji, had mentioned.

I will now come to four specific points that hon. Member, Shri Jairam Ramesh,
raised on the Budget. He raised questions, such as the sale of State PSUs has given
you increased revenue. So, is that going to be your assumption for increasing your
revenue in all for the coming year? What are your revenue resources? What are the
additional resources that you are going to identify ? Are you forgetting the usual raising of
taxation, toll tax, other things and going in only for monetization? Also, what are your
assumptions on the GST revenue? And, finally, about land is being made available by
the J&K Industrial Development Corporation — a body which has land bank — for
industrial development. | am trying to address all these questions raised by hon.
Member, Shri Jairam Ramesh.

Sir, resource mobilization and our assumptions, particularly in J&K, now that the
economic activity of the State across the board spreads and available for everyone to
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see, are based on mobilizing greater resources through the local bodies, ensuring better
collection through — in some categories — user charges, providing efficient service of
utilities. When services rendered by utilities are better, people tend to pay promptly.
Also and very importantly — the way we are doing at the Government of India level —
removal of inefficiencies in collection of power utilities, Forest Department, Jal Shakti
Department and also the Mining Department itself hold a lot of promise and we are able
to see that removal of inefficiencies in these areas is gradually showing up in terms of
benefits that we are able to get as revenue.

Sir, asset monetization has only been 2.65 per cent of our total receipts.
Therefore, it is not such a big number that it gives an impression that we are selling
everything and our entire assumption for revenue generation for the next year is based
only on PSUs being sold off; no, not at all. It is only 2.65 per cent of what we have
earned this year. But, however, of course, sick PSUs, such as — | will give only one
example — the Jammu and Kashmir Cooperative Supply and Marketing Federation
(JAKFED), the Jammu and Kashmir Cements Limited and other such sick units are the
ones where there is a possibility, if we are able to get some kind of consensus within the
State and also if the economic indices are very clearly analyzed, and may be picked up
for asset monetization. It is not for privatization, but asset monetization.

Sir, a question on GST collections was raised by Shri Jairam Ramesh expecting
that collection would double. | just wanted to bring the figures here, Sir. The GST
collection estimates made, including compensation for the current year, is projected at
Rs. 10,462 crores. That is our estimate. The estimate includes compensation it is going
to get. For the next year, it is slightly higher at Rs. 10,600 crores. Now, next year, of
course, from June, 2022, you are going to get no compensation. But, still, we have just
given a slight increase and | explain it how. Sir, the level of collection, even for this year,
as of February, itself is Rs. 12,127 crores. And, this is relating to Jammu and Kashmir. |
am so proud to say that is the kind of revenue being generated in a State which is now
being governed transparently and businesses are able to do their activities. Otherwise,
tax collection is just not possible in a State like Jammu and Kashmir which is coming out
of pandemic and reviving its economic activity.
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As of February end, we are saying Rs. 12,127 crores, which is much higher than
the target set for this entire year. Even though we are at slightly over Rs. 12,000 crores,
our assumption for the BE for next year is only Rs. 10,600 crores because we know that
from July 2022, the compensation is not going to be there. So, we have not really built
on this assumption saying that it is doubling and, therefore, we are going to double
revenue. We have been realistic on that. A figure, which | mentioned in some other
context earlier, partly answers the question that Shri Jairam Ramesh raised about land
allotment for industrial development. Four thousand two hundred and twenty-six
investment proposals, worth Rs. 47,441 crores have been received. And, they are going
to generate 1.97 lakh employments. And, they have applied for online land allotment.
So, this is the land bank which is going to give them the land for it. Land for projects
worth Rs. 14,000 crores has been approved, out of which land worth Rs. 5,000 crores is
in Kashmir Division and land worth Rs. 9,000 crores is in Jammu Division has already
happened.

Sir, some questions were raised by Shri Jairam Ramesh and some other hon.
Members regarding the investment that is coming in; are we really getting investments
from outside or is it just the locals who are investing; if just the locals have to do it,
whether the economy is reviving adequately etc., etc. | just want to quickly give you a
few metrics which will help us understand. During the Dubai Expo, which is going on, a
lot of States went there and tried mobilizing investment capital. During the Dubai Expo in
January 2022, investment proposals worth Rs. 3,000 crores have been finalized. That is
for J&K! Hon. Member, Shri Mukhtar Abbas Nagvi who is here now, spoke about how
the Members of the Gulf Cooperation Countries are still in J&K, talking investment
possibilities. Their visit to J&K is the testimony to the fact that normalcy and also
Government's commitments to draw investments are fully happening. The LulLu Group
has signed an MoU with the J&K Government to invest Rs. 200 crores for setting up a
food processing logistic hub. That MoU has already been signed. The Apollo Group has
also signed an MoU. They are setting up a 250-bedded multi-speciality hospital in J&K.
So, post abrogation of Article 370, private sector is coming in the J&K and is setting up
hospitals there, which did not happen till now. Outside investors, in certain specialized
areas of investments, are coming in. Other global investors which have signed MoUs
include EMAAR Group, noon.com, Al Maya Group, Matu Investments, GL Employment
Brokerage, etc. Many of such companies have already come. And, | understand, land
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has already been allotted for investment by Jindal Steels. So, these are the investments
that are happening. And, our assumptions of the Budget are very clearly explained.

Sir, probably, there are some factual misunderstandings. | want to correct them.
Hon. Member, Vivekji, is not here. But, | am taking the liberty to mention it because it is
a fact which needs to be corrected. A question was raised that President's rule has
been there for six years and what we have done. | just want to highlight. | may sound
nitpicking. But, the fact has to be cleared.

Sir, the President's rule was introduced in June, 2018 and not before. So, it is not
Six years yet.

Sir, there were also questions; | think, again, hon. Member, Rajaniji is not here,
but she said, you must read a lot, you must know what has been said earlier. Only when
you read, do you understand. | fully appreciate that concern. But | just want to say that,

she said, "dfeq, ufeul" ..(@aM)... e forTl ¥R, 8H 99 Ugs &I BINRET o 2,
TITIR BIFRTIT BRI &1 TG I 81 85 SR e 8 fb J&K, ST essentially YR <91
BT UHh 9T %\', | am very proud to say, this House, both Lok Sabha and Rajya Sabha, in
1991, passed a Resolution saying, 'Those parts which are under occupation, illegal
occupation of Pakistan, are also integral part of India."” It was in 1991. It is essentially an
India-related issue we are talking about. qgﬁ P 915 Ig FIT H 7T © b EX A BT
internationalize &= dTell B | o 3@ global forum, U.N. H TpY Tl U SHDI
B AR TT? TR, UgH & 915 &H AT BT 2 b AN I H Sl first HG #A1 ,
Gfsd STarEvdrd 8w it sﬁdo\l U.N. § oThR T RN FII? Because somewhere
..(Interruptions )...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, data, Budget ... ...(Interruptions )...

%ﬁmmﬁ:@ﬁ,?ﬂ—dq—\’%aﬂcommentqaﬁl

S frterr AR : UgT & 918 STHGRT Bl dlci- § /I TaRTSl 81 Ug+ & forv 3y
81 9 1 invite fRAT! 9@ & 918 B9 d1ct B &, Al D] G Bl &1 W1 I+ A1y
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UG & 918 AIH 81 I8 & [ f&¥aR, 1947 # Ife fAfeerd 7 S9! wIs $9 suggestion
&1 {5 T8 AT otherwise GERI &1, 3T DT U.N. DR =all, AT U.N. oD Y|
IBIH SHD! internationalize B AT TS T TART YSIAT SHBT GOUINT R &l T
ST IR BIF 87 Y1 b d1& AIeH BIdl &, Yol 18 I8l 78] 8, AR it is an issue

which should not have gone to a global forum. It is essentially an Indian issue. We could

have handled it. We are handling it, and we are showing the difference now.
..(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Wil you vyield for a minute?
..(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)..

SHRI ANAND SHARMA : Will the Minister yield for a minute? ... (/m‘errupz‘/ons)...
MR. DEPUTY CHAIRMAN: She is not yielding. ...(Interruptions)...

SHRI ANAND SHARMA: You can yield. ... (Interruptions )...

MR. DEPUTY CHAIRMAN: She is not yielding. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: | have always ... ...(Interruptions)...

SHRI ANAND SHARMA: If you don't want ... ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: No, no, one minute, Anand Sharmaji, don't put
words into my mouth. ... (Interruptions)..

it SUUTYfar: A 319+< S, she is not yielding.

SHRIMATI NIRMALA SITHARAMAN:: Yielding has never been my problem. | will yield
even now.

SHRI ANAND SHARMA: That is not correct.
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SHRIMATI NIRMALA SITHARAMAN:: | yield even now provided | finish my sentence.

SHRI ANAND SHARMA: Sure.

s e Waryor : 39T g & 918, when we try to answer or when we raise
genuine issues or when we answer some of the questions, many of the Members won't
be present or they will walk-out. Answer ?flﬁ Pl qHAT T@l’({l # oft S5 ST %J\', yield |
Eb?_cﬁé, Wﬁﬂﬂméﬁ%, NEEIEERRIER running Commentaryéﬁgl )
IR-IR IS AT g, H STa7d &1 & foflg IR §, AR 519 § S1d19 o & fofg Soil g, Al
J 9T8x el ST & AT running commentary <4 8l I8 eI T8l Bl | yield.

SHRI ANAND SHARMA: Thank you. Sir, this is not an issue on which | want to have a
partisan discussion or debate. | have also read the same history about our country and
of that period. Sir, the fact is that it was a British Parliament which had passed the
Independence/Partition of India Act, and two Dominion States were created, the
Dominion of India and the Dominion of Pakistan. There were certain provisions as to how
the Princely States, erstwhile Princely States, would merge, either join one Dominion or
the other, through an instrument which was created, the Instrument of Accession, which
has the same sanctity as to be honoured which a sovereign guarantee and sovereign
signature. It was Maharaja Hari Singh who had then approached the Government. At the
time of the kabaili invasion, when Kashmir was under attack and the enemy forces,
Pakistani forces under the garb of kabailis or tribals, were a few kilometers from Srinagar
airport. That is where the condition was made by the first Prime Minister and the first
Home Minister, Sardar Vallabhbhai Patel. That history, each page of those files, has
been read by both the first Prime Minister and the first Deputy Prime Minister and,
accordingly, it was a unanimous decision that we would send the Indian Army only when
Jammu and Kashmir signs the Instrument of Accession to become an integral part of
India. Sir, the hon. Minister was talking about the United Nations. | would like to set the
record straight. If the matter was taken to the UN Security Council, the issue was
whether there would be cessation of the military conflict or not and vacation of occupied
territory. India did not accept the plebiscite. The UN Observers' Office was never given
that sanctity. India conducted elections. There were elected Governments in the State
of Jammu & Kashmir. Not only that, we fought wars and we made it very clear
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repeatedly, and this has been India's consistent position, prior to 2014, that Jammu and
Kashmir and Ladakh are an integral part of the sovereign State of India. Let that be put
on record.

st UMWY ;. g E@E \_rﬁ, M SifeT| Please. ..(F9YT)... No, no, please.
.(Interruptions)... ATTARI 3T Sl ... ...(EGEH)... HUIT U A W ISHR 7 dlel|
..(FALT)... JH- |31 ST, 319 SifeTy|

SHRIMATI NIRMALA SITHARAMAN: Sir, we are reading history and we are coming back
to where it started. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. Let us hear the hon. Minister. ...(Interruptions)...
Please...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, it is one thing for India to be repeatedly,
subsequently, fighting wars, defending the territory, also coming to the Parliament and
saying that Jammu & Kashmir is an integral part of India, and so on, but all that was after
having taken it to the UN body. That they cannot deny. It was not necessary at all.
..(Interruptions )... That has to be taken up and but for the veto... ...(Interruptions)... Sir,
this is how it is. ... (Interruptions)..

1t STAHTIRT : HUYT YT AT IR TSBR 7 dled| ...(TILH)...

SHRIMATI NIRMALA SITHARAMAN: Sir, we have to listen to even an intervention which
a former Minister makes, and everyone was quietly listening to hon. Member, Shri Anand
Sharma, but when | stand up to rebut that, there are voices! That is the culture of the
current Opposition. | am sorry to say this. That is a culture which should not happen in
this House. | am sorry to say this. Kindly have the patience to listen to the answer and
listen to us. ...(Interruptions )...

it g TIRR A (FAICH): 2014 F Ul It of I...(caaem)...

MR. DEPUTY CHAIRMAN: Mr. Nasir Hussain, should | name you today?
..(Interruptions )... Please, you are not to comment sitting there.... (Interruptions )... Please



[ 23 March, 2022 ]

take your seat. ...(Interruptions)... . AR &, § ATYDBI 19 HHIA .. (Interruptions)...
No, you are not supposed to talk from there. e IR J8HN 31T T HH B3 , dg

T * 82 Wil ..(FL)... 11T Tl 31T g+ SR F%R 8IhY 59 dioll al
encourage T B

SHRIMATI NIRMALA SITHARAMAN: Sir, this is a constant thing. ...(Interruptions)... Even
the Chair is being argued with and commented upon and |, therefore, see how it is so
difficult for any of us to stand up and answer. So, thank you very much, Sir.

Another point which | have to underline again is about article 370. Claﬁ & dlq, the
first Prime Minister, Pandit Jawaharlal Nehru, in a reply to the Parliament, on 27"
November, 1963, said, and | am quoting it -- 'Article 370 is part of a certain transitional
provisional arrangement. It is not a permanent part of the Constitution. It is a part as
long as it remains so. As a matter of fact, it has been eroded, if | may use the word.
And many things have been done in the last few years which have made the relationship
of Kashmir with the Union of India very close.”" $9®T IR-9R fa=l § A} they used to
say TorRT-TorRy R 3MTfche 370 WeH 1 ST, oy~ oy R &eH BIH aTel Bl & HUR
STg 99 8 39 e & o S e uigd fAfeRex, a9+ STarerdrd 98w St o
envisage ]%TEIT, the way in which he had mentioned forg-fRr e 8 NINKIR IR I H
g & folv 519 89 %eH IS 8, they say, 'No, no. What is this? How could you do
it? You have removed the special status for a State. For 70 years that transitional

arrangement remained and when we removed it, you should have gone by what Pandit
Jawaharlal Nehru had said in 1963 and supported it.

The transitional phase is over. |, therefore, want to quote here what our hon.
Home Minister, Shri Amit Shah, on 6™ August, 2019, said. | quote, "Jawaharlal Nehru
also said that Article 370 will be worn out in due process. But Article 370 has been
maintained with such an effort that it has been 70 years but it has not worn out at all.
Now, you tell me, everyone accepts that this is a temporary provision. Can the word
'temporary' last for 70 years? When will it go? How will it go? How long does this
temporary provision have to remain?" This is what our Home Minister, Shri Amit Shah,
said on 6™ August, 2019, while talking about abrogation. And, therefore, it is important

* Expunged as ordered by the Chair.
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to understand that from Jan Sangh's days, our manifestos have spoken about
abrogation of Article 370 and we have kept up that promise. Every BJP manifesto has
said it and we have kept up that promise. It is a promise given to the country and,
therefore, we had to do it. We fulfilled it. Repeatedly, we have heard denial about
nothing happened, no genocide, no mass migration of people, no fleeing of people and
no killings happened, and also various questions about who the Governor there was; that
was our rule; we were in alliance in Delhi, etc. |just want to put the facts on record. The
National Conference Government, with the support of the Indian National Congress, was
in power in J&K from November, 1986 to January 18, 1990 and Governor, Jagmohanyi,
reached J&K after the resignation of the then Chief Minister, Farooq Abdullahji. Sorry to
take the name here, but he was the Chief Minister then. It was the 201" January, 1990
when the Governor reached Srinagar. But whatever happened in 1990 is known to
everyone and we are seeing it also. But what happened in 1989 when this Government
was still in place -- November, 1986 onwards till 18" January, 19907 | will take just the
example of 1989 when that Government of National Conference and Indian National
Congress alliance was still there. At least, seven major events and the eighth one, which
is even more important, all happened in 1989. Shrimati Prabhavati, wife of Shri Sohanlal
in Chadoora, was brutally killed by terrorists and the FIR No. 46/89 is still lying in
Shaheed Gunj Police Station, Srinagar. Shri Dina Nath Raina, son of Shri Tara Chand,
was shot dead by terrorists in Habba Kadal and that FIR No.154/89 still lies in Shaheed
Gunj Police Station. This is No.2. Thirdly, retired Judge Neelkantha, who had
sentenced Maqgbool Bhat ...(Interruptions)..

faaer & < (st wigrapTof @R) - W=, I8 T S A1 & IoIc W G VB 2 AT 1989 &
golc IR IT B 87

sirei foeTet HaR0T : S QRT conversation '®EHIR BIged' & HUR T, IOl b HUR
T8 ATl ...(TIT). .

il AfTBIST WA : WX ...(FGUM)... Don't deviate the subject. ...(Interruptions)... You
reply on Kashmir Budget. ...(Interruptions)...

o ST : ST, SISl ...(STaET™)...
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SHRI MALLIKARJUN KHARGE : Whatever points have been raised, you reply to them.
.(Interruptions)... TR 39 d1.d1. g & WY w1 A7 ...(@ag™)... 9141 G 31 <
TTavHe o, SHD! ...(FaLH ). .

SHRIMATI NIRMALA SITHARAMAN : | will answer that also. ...(Interruptions)...

S ST : I TN, WISl ....(ae ).

7t AfETeTSI @R : 39 AT Y& AUIC SRS d8] IR de7al Wl & ©, 38R I a1d 1 84
PEA B AR S I & foTU 89 ST B {haT, STHT Aol Wl S B

St STUUTIT : g=IdTe, AR UASNGT ...(STIET)...
Y AfeThIo] @A : I8 31 78] 8 .. (FAY)...
ot STUIT : g=gaTe, AT TANGT ... (FILT)...

Y wferepIol @A : 379 AUB! Tl PB BT 8, dl 36D (7Y U 37erT e Iy
..(AYT)...

o STAUIT : IS |...(HAIM). ..

i} AfEHTS TR : R AR SR 89 AT < S .(FFEM)...

N SuUMfd : g=dre, gdgl L (FEYH)... @ISl LL(FFH).. Wi, @IS
...(TAHT)... AT §AT SH, HUAT AT dlet | Had TID! 91 Rebls R S, AR By
91 RpTs IR 781 SR ....(TGEH)...

SHRIMATI NIRMALA SITHARAMAN': Sir, | am very happy to hear the hon. Leader of the
Opposition saying, ' First, answer on the subject; don't deviate from the subject.” On
both these points, | have all the while answered point by point on the subject for those
Members who spoke on the subject, and, for those who did not speak on the subject, |
will answer here, and, therefore, | request the Leader of the Opposition to have the kind
patience and give me that space as a Member of the House so that | am able to answer
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every hon. Member who asked me questions, some of which were on the Budget, and,
majority of which were not on the Budget. If you permit me, | will draw your attention to
the comment made by hon. Member, Shri Jairam Ramesh. | would like to mention the
comment made by Shri Jairam Ramesh so that while standing here, | can justify the
answer that | am giving now. The records can be taken out and shown. | am para-
phrasing, these may not be the exact words. He started his intervention by saying,
"Whilst majority of the discussion has happened on other things, | want to come back on
the Budget and ask four questions, which are pertinent to the Budget." | have answered
the four questions. But, coming from the Opposition desk, he himself realised that the
debate on the J&K Budget was on everything else but the Budget. Please look into the
records. Didn't he say this? Is it not my duty, therefore, to talk about other things also?
So, why is now there an objection by the Leader of the Opposition, a senior Member of
the House? | request, through you, Sir, give me the space to answer every question that
has been raised, and, | am done, Sir.

So, that was number two. Number three is, Retired Judge Neelkanth who was
also shot in broad daylight for having given judgement against a terrorist. That also
happened in 1989. Number four is, Vijay Kumar Kupura son of Shambhu Nath, was also
killed by terrorist in Maharajganj, and, the FIR 212/89 stands even now in Shaheedgan;.
Number fifth is, Tika Lal Taploo, son of Amarnath Taploo was shot down, the FIR 169/89
still lies in Maharajganj. Number sixth is, Advocate Prem Nath Bhat, a resident of
Khawaja Mir Ali was also killed; FIR 512/89 still lies there.

Sir, they talked about National Conference and Congress Government. You were
supporting the Union Government from outside.
Is it not true that the Union Home Minister's daughter was kidnapped during December,
19897 The State Government could not do anything and, Sir, law and order is the
responsibility of the State Government.

Sir, the last point | want to make on this is that when the Governor, Jagmohan ji,
in his first term of being the Governor, was asked to leave in July, 1989, didn't he warn
the authorities at that time itself that the dark clouds of the terrorists are really
overpowering Jammu and Kashmir? Necessary efforts will have to be taken by the State
Government, he said that and quit. After that, all this has happened, and, after that,
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the resignation of the then Chief Minister had to happen on 18" January, 1990, and, then,
came Jagmohan ji's second tenure as Governor. But this happened when the State
Government was controlled by the National Conference and the Indian National
Congress. | wish, the dates are not played around. No, no; we were not there, you
were there. There is nothing of that sort. All these dates are correct and are in the
records. So, for something which has been from then messed around, and complete
injustice has been done to the people of Jammu and Kashmir, after the abrogation of
Article 370, you see justice reaching, democracy reaching, economic development
reaching, rights for everybody reaching. Thank you for giving me this opportunity.

3.00 P.M.

MR. DEPUTY CHAIRMAN: | shall now put the motion regarding consideration of the
Jammu and Kashmir Appropriation Bill, 2022 to vote. The question is:

"That the Bill to authorise payment and appropriation of certain further sums from and
out of the Consolidated Fund of the Union territory of Jammu and Kashmir for the
services of the financial year 2021-22, be taken into consideration. "

The motion was adopted.
MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill.

Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, the Minister to move that the Bill be returned.

SHRIMATI NIRMALA SITHARAMAN : Sir, | move:
"That the Bill be returned."

The question was put and the motion was adopted.
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MR. DEPUTY CHAIRMAN: | shall now put the motion regarding consideration of the
Jammu and Kashmir Appropriation (No. 2) Bill, 2022 to vote. The question is:

" That the Bill to authorise payment and appropriation of certain sums from and out of
the Consolidated Fund of the Union territory of Jammu and Kashmir for the services
of the financial year 2022-23, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill.

Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, the Minister to move that the Bill be returned.
SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
"That the Bill be returned."

The question was put and the motion was adopted.

*DISCUSSION ON THE WORKING OF THE MINISTRY OF RAILWAYS

S SUUMfT : 99" NFHIIUT, Discussion on the working of the Ministry of Railways
IR HIEHI URAT 3T i 7 989 initiate 1 Y, 319 1. 3reNd SToTUft St dleidl, 3Hd
91 HIF1Y TRRNG! Seiil| ST, 372N STorudl|

ST, 379N JIOTRA (JTR Y<) : ATIER, H YT AMHR ch BRAT AT [ T Ve
S HECYUT [N UR 3T dIeT BT AR [Tl AIIdR, WRd H Nl D1 S8 ST

* Further discussion continued from 16" March,2022.
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170 9 QRTAT &1 SHDT YHRY 16 AU, 1853 Bl ARIGER ¥ SV & 19 AT ATI 79 14
DI DI UBell NITS! 400 FATRYT b 1A WIY P <1 SOl P FER Fell 11 Ig 1853
&I 919 21 39 ARE 9 RGN ¥ 170 ATl YRMT e BT SREN 5 Y3 H IR ST |
SHD] HATAT AT, olfh d1a H AP g1 BIIST ATl YRS H 7T 3R Iwgail Bl
SIS D1 BTH 3HD IRT, AT AT SO &b §IRT (BT ST AT

HAIRIAR, 3TTSIET & 918 <9 § 42 YT WOMferdl B B el | T T-37e T 7ol
RSTATS] B Vel, Nold s 2| 9 Adh] Yabldrd dHxh, Udh A1 SIS HRh WK Xl Bl
TS fHaT AT 59 d¥8 9 oW, A1 RIS Tl ATl dd NABMIAT BT ST 7 I Xl
BT FATAT B BT BTH HRAT 1T AT, BT 1950-51 F YR el TRAT B T T
3R T &1 TR <t Xl Junferai H 9 Yeb 8l gab! AT 3iR < BT 80 WIAG! AT AT
S 70 HIAS] FaRT & GRTE BT <RI Yefd IR o7l

AR, H He@yul f[qgall ®1 IR ATIHT LI JATBIT HRAT AT a9 2014 A
319 T W N B Sl YA SUALAT &, H IAD! AR 3MTADBT LT MDA AT
TATEAT g1 IR Yerd =1 ATH! GiAgT 98aR B & QiI-[1J WThfd el I I
DR b ol wie Al R Hi<dqul w9 A f$uirg fhan 1 Vistadome Linke Hofmann
Busch Coach U9 fhaT 81 39 &g § AHY BN dldd Bl sUG! AUH el ATSS
Rasfral & FU-A1 B9 & UREN AN & AT0H § TR £, eRATl e+ Bl
JTAR AT §1 39 UBR A AT & YN UThicid Gadl BT A o B dl glaen
BT § 3R TITh ¥ BT AR SATET BT BT &1 I B BHIcTdhl- R, JaTsrel-
ERYR, ATBICT-ATERAN, [aRmam<=9-=g Sedse! AR FAqRgR 4 Il 32 o
AT D1 LA ATAT BT ATHI YT BRI b [Ty AR ¥ & [ a7s, Hiey,
'\’EPTgauge section ¥ 57 vistadome T I I8 B HIdX, @Wﬂﬁ‘cﬁfﬁﬁ‘ﬁm
2009 ¥ 2014 & SR 45,974 BRIS BUY BIAT AT, T 2014 F 2021 T IITHR 1,14,000
HRrs i a¥ et forar T ok S @ WY fopar | =7 Y 7181, Yerd & forg 2014
2021 TF AR 2022-23 & fIY 2,45,000 PRIS Y BT Iedad YOIRG IRT T
3rdfed fohar a7 B, S 3@ dd Udh Rbis g fb 339 2022-23 & g9 § Yad & forw
2,45,000 BRSS9 BT URey eiRd fovar T 81 559 forg § A+ gar= w34t <,
AT NS AT S, AT O A3 ST Bl 9818 ST AR 391 AR IRy Widhd
B A I H ¥ DI IR el R Yerd fawawasiy Yeord 990 3R 39 faen | ¥
T T 1T B
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HIJAN, :Fs‘ ?fﬂ?g_vﬁ & 7T 9 AR aﬁ%ﬁw IR gauge conversion, ST Hex
gauge i, 378 9TS gauge T &1 BTH < TAT UR fHIAT AT B1 SHH T 66 TRAT A
31fere @ gfg s ©12009 W 2014 &b I gauge TRac BT Ul a9 bdel 1,500 fhellHIey
HTH 3T AT 3R 2014 H 2021 & 1 gauge TRT &1 Ui a8 2,533 fhairdier &M faar
gl

AR, Rfdhd ®1 Bledr YRR & S+ 41 799 8, TR IR 7 I o
HIT ¥ SIS BT BH [HAT 21 U 980 BIST BRI AT ST AT, oAb HRT ARBR -
Ugell IR BHR YR & THH 1541 DI el GIAGT I S b1 M (a1 B

AR, TSIY A SIUGH ® BIH! A8 QT 8k <91 & 999 faer & forg
JITT ¢ JMde IR 1T YA & IRUTHIRY 2014 I Y o 8™ &1 o1 fear
AT 3P A1 B, &A1 gig P BT H 2020-21 H 1,110 fheirdiex gdi SR afeaHt w4t
freight corridor @T FHTOT fehaT 1T, FSTA freight Galls & &1 H ds! Wl el 2,
ST URad ol 212014 | 2021 & SR Yerd faefiia~or &1 1y ufcr a¥ a1 9 41
T¢I 812009 I 2014 & 7 U7 a9 608 fhairiiex Yad faeiia<or giar o, it 2014 4
2021 % 9 PR 3,440 fHAMICR TN 3R 2021-22 H $H TGIHBR 6,000 fheAHICR B
TEcaTdhiel deg U fRar g1 AraR, g9 A1 8, § g8 W e A 6 X B
farSTelt gTRT ATl B B [T H T8 2019-20 H 21 Y A gy 72 Y B ST 3iR
NoTd § SIeTel df @Ud, Sif 2019-20 H 2.4 faferas <fiex off, a8 2029-30 9@ 0.2 fafera=
e T8 STt 59 A)E W Nald eco friendly 9 AT, TITAROT BT HRETIT B Thl R
$d AT W Nold BT AaTcel 81 Ah| 39 Aecdrdhien b1 & oy § I Yo |31 Sft
&1 MR R<h BRAT AT

ATIeR, Solfdgd gorl & IdTe H I 3% A Ieeka+1 gi §% o1 2009 H 2014
& SR golldgd ATPHICT BT IUTEH 246 Ui I 2T, AT 2014 F 2021 P SR TGH
473 AprHIfed Uil a9 81 77| 39 )8 <, ol =@re] fa<l 99§ I RYURT & b AReig
e | EI@ T W 12,000 horse power & indigenous sd@ggdn ARHICT TIR B
1 fopaT 81 39 folu XaT fI9mT & SONfRRl & Rt e & SIe, Sa+ &1 B

AN, Gl BIES] BIest Bl -1 Sidaie | o fhar a1 8, a8 1elRal w
ol # 9ile TS 81 T B
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HIER, 20 3T I 11 AT, 2022 qh 2,137 4 3f0eh fHar Yol Harg gefrs Sl
gl g1 37 ARl | 7.15 G <1 ¥ I1AF Y IuST AR WG BN dTefl axgait &I
IATEH Bsi| F SUHNT bsi| b Ugar H A g el B

IR, 39 1Y B Nold § '$had’ JaveqT dl ddalferd dRd I favaasy
RITITTT ToTTell 1 AT g1 81 31N IR Xl o 2,325 gelagi i 3R 3,917 Rel
AMETRT SSADBT IR 649 ATSUHE! b TN P AT 97 BIAGT T Dl T
R RIEH W HaR R BT B [HAT 81 3D G fa=Iyd I8 & & did! IRieie
& fomd 89 & fRART ¥ 'waa’ Taaferd 0 3 96 S THR o B T1fd B (R w=ar
2 3R 9 YR g1l &) AHIGT 9gd HH &1 SIreh &

IR, AR 9 9o &l TP UTae™ I8 B fh 'de IRT' o5 IR fa9iy SR <9 &1
BT foBaT T 81 31Tl <19 99t § 400 'd AR S+ AT old HR Bl 1&g g1 15 HRaxI,
2019 P 75 ool -TRIVRT W UR Ugell 3R 73 feeell- AT IWN T41, Hexl G UR 3
JFCER, 2019 DI T "I HRA' ¢ FeATs Mg | IoH H I 8! 'da AR’ ¢TI &I 9@
faeryare 3 € fob s9@T 160 fbHt Uiy & & aRare= 71fd & 3iR 180 {5+ Uity &< &t
qVeToT T Bl TP 2 H BT P ©, NTH 16 BIg BRIGRT I & & AT 14 DI AT
Wl R PR F &l 39S aFl (KR R FRIAT $rF ioml & gdd &l 3a4
ITeld qRaTol, ARSI footsteps AAT ATg-WIg B JALT g SHD BIsl & dId
AP T BT i fHAT T 81 59 Talss! ThIF IR STNTg-3namlRd Iral SITHaRT
SUAY TTs TS 2l SHH 20 TR ol §9d B T8 § 3R Holl Ferdd ax0l-oH
TR aﬁGﬂEﬁﬁ CEIINIRSIL under-slung propulsion equipments ¢V 1Y gl BN
IRE W TR <@ MY 1 g9 2023 I QR 9RA H 75 ‘4 4R’ $ I Bl AIor1 2l
$HD AATAl, SHoll P b oY 52,000 HRIS TUY DI AN H 400 Y IR B DY
HORI 1 IR 81§D JAATal, AR HRPRU[ 'de WK 2.0' D1 YIS 9l F418 T8 B

(SuqTege (At e = JordT 59)

SAG Y B, 8% Wis Yol &l faom § yRaed &= # 508 B! a5 &f Th
URATSTT, g I ATASIEIG b BTy WIS Vel T DI ATl HRIWY H It I8! o
9P oIy ST &1 1feRrgor &= foram 1 &, fUerd 997 17 € 3R St Aol & A1 818
e YT &1 B fhar o 8T 81 396 AfalRk<h, Reel-aRmoRe, feei-sgHeEms,
TR -TNYR, Jbs-JUI-5a]@lE, d=Ts-ao-HyR, fQoell-dSNTg-a/Maar  aon
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IR -TeHT-BIABTAT TS AT UR WY el HATT 7 8T WIS ¥l I & foTu ddjefor
B BT BTH B I B ...(F9 Bl °Y)...

HEIAT, AP A1 &1 IR T (B B (20 H <@ A1 d1 31T & T AR
<% P W YR-4IR fITgwIRIT g off ¥8 81 Veld WA UR a1s-%ls B Jfaer &
1T THM T TRE DI GIIeTY YA BRIS TTg ol YA DI ATB-AHIg T WAl B
HIWh - ‘{'ILbISEﬁ\%'C'C{‘{“\‘NIU qUiddl Hald dx- WW@THTTRJT%\*I

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Kindly conclude.

ST, 3N JroTa : Fs, § Ui fiee § @ o gl

SUHHUTEE (ST dGT1 TETOT) : DT 10 TS BT FHI 21, S 319 FHI 81 14T B
S1. ITNF JIeTH) : A, § U9 e § @ & gl

SUMHTEIE (S de=T TegTon) : Ui e 81, 3T 3141 dHeare[s DIl

S1. 37NF qromAt : §HG A1 B, ¥l AT DY 31w | a1 Graeng < o) fem A
SR ST {61 1 R8T 281 HeH, 59 |1 81 § I8 a1 d1gi &b Ease of Doing

Business @1 EftC I YeTd 7 dexi o 3ITAIGT o [olY RSITH3N §IRT {7y S drel dev
3G 3o B HH B AT 81 S U8l | SN ST Bl AT HH §S 2 ...(qqLTH)...

THE VICE-CHAIRMAN (SHRII\/IATI VANDANA CHAVAN): Kindly conclude, hon.
Member. Time is over.

S1. 3TN TSI : AR Vel T FRAR I8 Y14 V81 © fob SMYRT et & A affdres
T i NN YrfieRT &t \ﬂ\IS_I NI dexi & single interface approval & %I'Q
UehIhd AT A Bl g &l fasharsil ol a4l Wkl 1R fdervr, foa iR fafqer qen
fshaT e BT ST BT Jud ATz g |1 uaT fhar a2

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Thank you, hon. Member. |
will have to call the next speaker.
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S 39D oL : 39h AT1Y B, ...(FAYM)... 39 U8 H 'Hb 59 SiSIl' Bl ga1dT
oo 3R ST &) TIa™T o HH gl

UL (STl ST ARI0) : 379 MY HUAT D[S DITSTY, Tl Il G Il T4
AT TS ...(TILTH)...

S1. 3D AT : ST Vold BT YT ATYNT SIAT DI 3MAh [AHRAT B BT FTAR
e

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Thank you, Bajpaiji. Now,
Kharge Saheb.

ST. MM FIoTUY : HH, 37d H A HR L& &
THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): | am sorry, the time is over.
S1. 37TNP ToTaA : 4, 37 a1 e I1a! 5

IUIHUTHET (S de=T TN : el A18d| Time is over. 10 fiFe THTW 8T U1 @RI
ST, 379 3T AT ....(FGLH). ..

S1. 33 FIoTot : Fed, 9R7 15 fAde <59 Bl ...(cgaum)...

SuquTegel (SNH) de+1 AT : 81, Y] UIeT = DT 10 e o1 99y far g 3R
I8 BHCAIC Bl GBI &

S1. 3D qIOAT : HsH, Q- Feaqul ard &, el # 3Tud e H SR ol ]
ISR

SUQUTEE! (A de=1 =TT : Wils, 34 3T Dl DI
ST. 3TN IOTHT : HeH, § vl Hrae[s PR BT gl ...(FAAF)... T4, 24,000 fHHT v

AT D1 fARICH TR fhdT T 81 AR ARBR DI 100 BT ST I B IS & 3R
I TIAUIE Bl YR XeTd & 1 SIST ST ...(FHT bl '§Y)... "Wem=H3) 7y 9p
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QIS & T Teh, Y1d, §eIEl Ud g YA IR gRage &l faH= g9 &t
ST B | AT (T 2Tk ATSHT b ATETH | Q20 b Jal ANTRD] bl ISR B ATAR
UG fhT SIS 39 AN & ded S1e Ud ST & &5 H gfg 81| One station, one
product JTSTT T ATH U faar STge|

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN):  Thank you, Bajpaiji.
..(Interruptions)... Thank you, | would have to call out the next name. ...(Interruptions)..

S1. IENF IO ;. JRT UG &Hal gig & A1 &1 E9R fhaMier vad dead
fereea’ig WIeNIes! 'dad’ & Sidid amesiiad fa 11 R8T &l

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): That is all. ..(Interruptions)..
That is all which would go on record. ...(Interruptions).. Now, Shri Mallikarjun Kharge.
..(Interruptions)... | am sorry. ...(Interruptions )... Thank you, Bajpaiji.

faer & = (s AferIoA @@= : SUHHIETe FEledT, H31 59 AV IR Jid & A
UG &R & (U g=gare| WD JATYH oI R Neld P BIBTS IR d1d R Dl
HiepT & IRAR A verd S & fhaT &, S99 Ugel Al S9 &5 | Sl $M gU &, STd
IR ¥ I IR g A I 1G] g AR Igd AR I HSHASH 15 afcd St o {HATT07
! TTE| I9 I Al 39 Fa H 9gd 991 g8 31X 9gd ARI 1 ARBR B )G I IdTg
TS|

& foIQ w31 271 I8 984 B 31 [SUTCHE &, ST 8HIT independent Department Y&T 2T,
autonomous Y& AT SHDT history 170 T§ W SATET BT & AR T I BT TP lifeline Bl
HYHR A AR HATHART Xl W ST AT B 3R ORI A ADhR 3 Tb el delal! o
S progress Al I8 UBl &1 8l bl ©, Sl ga1-gd! qiid ofl, a8 41 91 W81 7, olfdh
ST H W90 AT, Ug et W A1, A1 8 Y01 § U gier] ol fob S Railway Department
DT ST B 99 2014 H AT &

it TR IR (SR U<Y) : I8 95 Ael 91d del 2

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): No comments please.
..(Interruptions)...
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aﬂmﬁﬁmﬁ::ﬁweﬁ,mmm|mﬁmvﬁgﬁﬁaﬁwﬁaﬁw€_3emor
leader |

Y FRST @R+ 3779 3T A1 ]2 8§, A A1 H 3 W WRIe gl !

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. Member, no comments
please. ..(Interruptions)...

il AferepTold @ : SR YA H 19 IR ST AT AT, T=2ER, Alg g1Ral,
HWHI - I g qd AN b HUR B G Tl

TR0, I 3R STerary qfkecd= F3i1; 7ol 379 3iR ISR #5301 (37 U= area) : R
qTed, S84 a9 BT Bl Brs foar o

87t AferehTS] @A : I 9 1969-70 H [T MY 2| Congress Forum for Socialist Action.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Let us not indulge in cross-
talking please. ..(Interruptions).. Let us concentrate on the topic. ..(Interruptions)..

TR, 3119 TTUh IR difolv|

it AfAPIS]H @ : HEIG T, 37T U YT §1d DR T o fob el 3R IHA A S &R UIoiae
BT ST Y 2014 & 1< FaTT 81 31T T I8 I &, R Yo TR WSACTSoIe Bt
ST T FTepfRaT < ST Webell §1 T8l <1 IS 7S] Tel &1 AT, clifch fbd goie d el
goTc B B4 fSUTCHE H merge fhaT TRAIT? 319 &R I=h WIg+¥ fSUTCHE & IIF ST
TSdl 2| U8 de 984 ¥ decision TIdT 21T, 3% U discretion AT 3R STET AT DI A
STeg A STeg AT SITAT AT1 31T 8% 9ISl & folU queue H T &R BIg+9 fSUcHe I
HSRI o Iell g1 VAT HR A SATE] efficiency 31 1S & AT HH §s, o 39D R H ATGH
TEI 21 IFF IR H HAT Sff 319 IR H gard|

SURTHTENE] HEIG YT, TS & 918 Nold 84 g SToik RAufeT # firelt off, @y 40
RYC Y s Ui § 5 oY, STl &1 I 89R Ui o1l 39 99y UIgde
HUTST, ITSTT-HERTSTRAT Bl 3T Xof &ff| HH-J-HH 40 ST 3R UTgde Hu=isT Bl
fretTx ST s~ i, 39 9} Bl ST & 918 80 Sff U RIRTH H oIy 31TTI Sd]
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ST B $ 915 Vol fSUTSHE 31T 9371 b S9DT B S H dieT -1, difd g9d] B1H
gS! efficiency & AT &1 TP | WRIHY 80-90 TRAT TNIF T, ST A FI_y' dId § 984
g, RIe! g8l 'U< T’ ded o, S 81 SITGT A SITGT AT ST &, <ifdh 89 o
IR BH &M o © 3R G-l dISi IR SATGT &I od &) H g 8T o7 fd ofg I8i i)
T1ef-$¥C BT goTc UM g3, A1 & Al &l shieT S=al @l A o1 % frar, R g%
H B el (BT A1 IT 519 AT Fell, 39 ah |l Tl a1 A1l IRIY, Dedicated Freight
Corridor, TTg ST~ B T A -3%C B, T IRAISTISH B AT BT ARBR -
Y| 3T AR ANTETH B ST A Rf 5071 I8 82 SI9a1 1 I8 9d18V foh I8 fod are
R B3, ST BT Bl bl AT MR FTh! BT B §A [Tl 37T shiSe Ay, oifeh
I I Sl Aol s, DI 576 B F Al 39 AT M g1 319 U1 A & o i
T ol T S ?. 91 81 UfSd STarevetdl S8 Sit &1 A1 7T &, A Si STdTeveld 8%
JFafFd # g &, I R U Fad § O STaTeRdlTel Hew A1 $el 3R & 5l d 916
13 Tl Ol § I8, <9 & foIU oIS, 81 IRIER fhTel, 3u= ©x &l 3fifthd g9,
TP IR | 319 U It el & {6 I=H 6 Wi 721 [T 8 IR §a $B 0 8 fhan
g1 I8 31 91 T8 B

TG, § 3R U 91 1 18l & {3 I aeh HIHR BT Y 7786 gamm ol g
Ty 2012 § YR IS 1 11 fharIer A ofdl G I1hR ST -HHR Bl Vol I SISl 39
gh § Qe W 81 T ATl Jammu Tawi-Udhampur Railway Line 1 13 319, 2005 1 GRT
BT AT IHHT AT ST MY o I8 81 Baramulla- Qazigund Railway Line 28 37ageR,
2009 B GXI §5| TN <41 I & oIy HexT Xl Ugar Bl B 91 g4+ fharl Fid-se
& SATGTCR UIoTaed JUIY &I &9 &1 T A1l d Sl A48 g Sif od ursd fAfRex
J 3R ISY FHT H G81 I AT Silad A, 79 I8 39 Scllh H 9gd DM b, offdh
I IABT 5T W 781 B Bl EFI_*ﬁjealousy, ?g_cl_*ﬁ hatredness 3R SHIHAT ?%Bf, ar
ST qXhd gl Ig SHIBY! 8, I8 Sl &7 ¥ fCadl 51 SHH Sl 76T B4 §afl, SHDI
GRTEAT DI, ST 81 gaTl AR ST8l SIhl BRAT &, T8l 31T STl BIfSY| B a1 Dl
ATS-HTS BR Bal Ted §l T ST H H SR -HHIR 1T AT, IHED 918 RTORIT H 11
T, I9 gh g8l &b AN 1 Hal, WRT B AR SIS b ANl o b I8d, &H 9% A
S A1 ST H AN & - ISRAM & &, [98R & 8, I & &, HIHN] URed 8, F9 oAl
2, B8 IRTVR ST b T a7 Jon 2t ST & 7T 3R 31o18R ST & forg is o =71 81
9 A ga I W Sl & U SIThR $H8] b 3MIDT o S | HIefl O Ueh HEl- A
Tt AR BHT FATDPR TS| qw qdt & fTU FereaqR & Jol <&t & forg i #5 3
BT IFP q1e 3R & forg Wt gt 11, < g8 Al &R fean IgH et gifetfead
81 ol BART Ahas Ig! AT fb Fad! AT 81, I8 Ul 9T BRI, 59 g1
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3ITQT, A g8 TS| J AU Il D! a1 Pe AR BH 3791 SYal| Bl g1 Heill 31 6,
3MYDT ideologyiﬁ\_rﬁ?fgsf"lggﬁjﬁ, ﬁideologyiﬁﬁwqﬁmm, 39 forv B9
S, 3T IGl b foTY e 3R T DI AT BN, offeh1 U1 781 fob fohdll Bl gep
et < 7, a1 ff ardt A 7, foddt 9= a1 e <1 §, 91 98 TSt et 8, ®ls ES|
hospital ST &, I8 ) MY AT 81 7, 3119 3 A1 <1 &, 1 ¥ ure] =aj |9 ?
. (AGHTA)...

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Kindly don't divert, please.
..(Interruptions )... Hon. Member, please don't divert.

%ﬂmw HRT I8 Pl & 1% development A et Y BIAT B, Tdhell JATGHT
& BT HY 99 ES| hospital Glel - SRl ATed 81 Tal 7, Sd! constituency H o9 §
ST 2T, S9BT preside B & U SIAdR, S AR HMH BB ol AT, Fifh STDT
wrIeT f%h SRl STt &1 181 89 aTeT AT, S99 3aih & G ANl $l IHHT BIIST B
qTet T, =T are fhedl &1 ff §1 oy g+ sface ft 7€ %o €, gard o 7€ 8 8iR
FT7-TS RN <1 894 & fordT &, ST7ds |12 891 14 6T &, 9 Yol ST 81 3119 998
T & 1% 3fIR 50 ATt 3T &1 I+ dTel & AN I 3 o SRIYI 37TST S H average age
66 years €, 319 69 B TS ¥, 3AN SITGT A MY 9 aTel 7TE) &, A1 GIA &1 82 B i
T8l BYA B - hatred policy,ﬁwmﬁﬁqﬂﬁﬁm! 3w 7, ora=r fea,
T AT BINTY| AT AT 3 MU |G B BT H Uh IS8R0 Sl g1 3741 IeR 1 b
AT AR | Hal fdh &9 ga-1 1S ISl 911, 984 §1S I 17| A18d, -_I I,
HIex I, d1S 91 Bl R BT 7 ST, IR fhar, a1 I9 forg ot 9141, =Rt
RTT 7 T Uiferdl FrepTell offl S a9 ST, #Hie g g4 MfiRex 91 99 ath 39
UR BTH Y B3N AR BA I QR {1, SAfh=T1 3MToT SHHT 1 shfSe 3177 ofd &1 SHSD 918
H T 91T 3T 3MUch AT by TS § [ FHHIST BT Braal Rt Tt ol & &l
HET Y91 DI WY T3, ABI W h{S<T 377 ofd T

qref-$%e IS 2020 & Heg H H YD g1 @EdT § b qaiR bl g9
RISETET BT 2017 Tb Vel I Sire di I ol R 39 T81 BR Aeh, olfh JHST-
YR gie 5T &1 3Tell BT THART o7 R ITHT IgTe M fHarl = I8 ot 72
qreft o5 <1, 74 48 Sl & S A 39 UR B Y6 53Tl AT AR I1-TAT HIH 84
foa, o i st Sa™ & & e 2
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HBIGAT, B9 VUM H 7 31, 2014 DI el UEATS | T4 HATAT Bl Il ATS
AT, 2014 TP SRR < &1 IR T9RA & IR § 1 3T RIT 31f died 8, AT 3Ief died &
3T HEd B fh YoTd WIE <@l, dise <@, I 99 dlerd &l ...(TIHH)... 18d, 981 IR
984 99T Veld §9T BT HRGMI, SIoTel S BT HRET [Ba AT, IH ATAIEIGR
P St 7 g 6T 3l a8 BHR ST 4 Y% g7 AT I9RY BT AR T S
ST e St 5 garaTl S B S A9or @ Hifew gl off, @ ufed STareRars
8% il IFH SR dod ¥, I9d ¥ IR $© ST Bl i, AT 3D i HRA B
TATE S U1 T 3T T W B B ¥, ifchT YT AT 3MS BoIR HRIS U BT gdls
STETST 81 91T, ST H 98N 3T ATAT PR ...(FELTH)... 3T I F ST SR, <ifh
NeTd TSI R S8X B B! STRax) Ra9dT of i1 IT Vel & Foad TR 319+ Iel o rdT of | VT
MY 1T B I 21 T8, 3T Al TS RAFTSE &l FAERI M9 T=R § 8 8,
AP TR | Y U MR aTeTl T8l 7, AN BT STd I B Tl e, ST6 TP Al Bl
STD! Isi-RUSt &1 Ferfl, 99 9% 9 gU 981 a1l T2l &, 9 99 ddb oIS &l
...(TaT)...

Th I 9 : fh dlc $9 e 872 ...(caem ). .

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. Member, please, no
comment from this side. ..(Interruptions).. Please respect hon. Member who is
speaking.

Y AferpTol @A : § SUHT g =S § b dre o WA < 1 A fiefd € - 3R
PTS 3MMTP FolTh H BT 8 3R THIS § SUB! Bhls acceptance Tl 7, Y Wl U IR
dIc ThR IRPEell H UgId &l I8 IMMUD! AIH & A, SAiAY Y U 46 SIgyl
...(TGHT)...

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): No comments, please.

Y AfeApTS @ : eI, 9y 2012-13 H ARG e ARSI, 94 AR wF O U
3R T W TS AT @I dTel T <=1 H e g3, I Al AYD] ATH ol $7 a2
1 H B AT Y Y, U A 2012-13 § B B AT A7 H I§ $4lg B I g, Rl
3IMU DI focus privatisation TR gl Fifh I SYoT BT ?ﬁ JMY el fh I a<h M9 81
95[, I TS MUY g Bl 91 B sw-i T 87 sw-l' 150 W@ﬁ private players BT e
BT QAT T 1T 2071 319 el o7 fh S8 oIRai ol @l Al el - U4 e &t
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BBl AT SADT Adold RIT &2 $TPBT Tdd I8 © T 3T 150 =4, oIg~d BT privatise
B dTet 81 919 319 I §1d HE 8, a1 T R ? 3R 89 IR-IR AT gleidl, df 31
Hel fd T8I, BH privatise T8I B X8 &, YE I 2, I8 Acd A g & A I 49l
qTelil, TifchT | T =TET § 1 last year ATYH &1 A1 o1 § HET ATI TSI TR Aviation
sector ﬁ, e Shipping sector ﬁ, JMMT 1 A sectors THIRT & ATl B ?%%, I S-Th
gdTel fhT B 3R 3R 31T U8 Xl Wl S gdTel B <, I SART IR #R ST, 3MYDHT
D! FEIMY AN ..(IFET).. 3 §H TR A AT ...(TILT)..

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): No comments, please. No
comments, please. You respond when your chance comes.

it AfeIRTSA @A : Y I8 W1 Po...(FAYH).. HeH, UsH AR W $8...(JFadH)..
'SR, 39 < H A8 I Y89 HR Il Tl 3MSH!, BATs STl A FHI R’
...(TYT).. HSH,...(HAHT)..3M0 3H P 1T o det, <ifeh maest o U1 &1 8T & fh
S gg el 1 W1 1 oY, <ifh 319 98 1 891K $9 &1 81 715 Bl ...(FIE ). afeTY, 319 g4
SfST ...(ATLT)..3MID! 1 B 3T BI<H 81 JMIDT HAAT 3R HIAT H STT-3TT Tol
& SR rer | 37eT-37el¥ divi 81 #R1 81 I8 © b 3119 W1 a7d ded &, Sqb Jdlad
ToId ol ©, W B YeTdol & foTT privatisation BT T8 idea, ST 3MYd AT § IR-IR
311 YET 2, AT IHD! BIS Y| PR T8 HRIR ®Y H 371 11, 1 397 TRIg G 7'E A
T 3R T8 81 ST, S99 3MUD! S cheapest AT fHerdT 8, X & freight | <11
AT ST 8, 9 | 9 7EH 81 SV, $ATY H 9™ JET Vel HRaT g [ A9 A
E?Tcﬁprlvatlsatlon%Wﬁqﬁa'@lﬁﬁ?wa%’aﬁiﬁﬂg Uh AEA e
o) .. ?’ITIH% éra%ﬂ%ﬁ% ﬁWWWWunstarred question no. 1, 746 &1 T
HT S-_iT Bal AT fP the aims and objectives of National Monetisation Pipeline. sﬂﬁ
SR FT= 1 &, § I FATI=T U T8I ST §, olfhT H §9 UR g b a0 MU I8
del Al - d?Swl-q?swl, - | I railway stations P IR | wE1 o1 fh I8 privatise B
W, WT%RN, Wﬂ‘cﬁ, ﬁ?@ﬁ?, w, g‘g@ﬁ amfe-3mfe | States in which assets
identified or located, 3T $H®! MR- privatise BT Bl d¥B o o I8 o,
ifp 34T R B §U &, I8 910 eI AT el 8, < I8 39U "Iyl & 3R I8
3MMIHT 9 G H T 71 39 U &1 SR &1 H 3! I8l 9 & Ucdl IR 7G|

IUHHTEIE HEIG T, ﬁ?&ﬂ'\ﬁ%ﬁﬁopera’[ing ratio IR T 1T Gl Fifd g
U1 1 & & MY bureaucracy ¥ 31T & AR G 41 § - 98 91d 3I® &, olfh T
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practical BTH 37T BT & 3NR administration HRT 37T d1d &Idl 81 ABISAT, TATT
3T BIAT 2 SR fORIAT 3T a1 BIcH 1 H 3TTUeh! Udh SQTERVT <<l § (&b operating ratio
I IRE I [ TR 21 VeTd B ATl BTerd BT a9 g1 IRTHIER operating ratio & - 30
SHH! A1 A &1 .G, H 3HBT A 91.7 URAC AT ST TS b 31U 19T H 96.07
TR¥C 81 AT 81 T8 AR Ha+1 981 8, CAG 7 2019-20 b operating ratio BT 10 ATl H T
GRS AT &, SAPBT 8T 95 BTG 2T, A1 U3 Bl SedhR TE 114.35 TRAC B AT B
H CAG @1 RUIE g, Fifds AN 91CT IR 3MAehT HH HRINT Y& 81 BH | B Sl CAG
CARELI %, ST Ud independent Authority %\r, I P FHUR 3 dgd I YTYUT BHRp SHNT
ARBTR Bl Clehel I8 3IR BH g&-119 B I8, 31 Bl RUIC H Ug 81 &l <RaY, page no.
16, para 1.6.1 on operating ratio. Operating ratio % §R ¥ d HIT Had &, "Against the
target of 95 per cent in the Budget Estimates, the operating ratio of Railways was 98.36
per cent in 2019-20. JTT 100 BUT HH & {TT MY 98 BUY W B &l "This meant
that Railways spent 98.36 to earn 100 rupees as compared to the operating ratio of 97.29
during 2018-19." BHR STHI H A1 U8 95 TRAC ATl "There was a deterioration in 2019-
20.." UE CAG BT HET &, W1 el gl "Further had the actual amount faT?
Rs.48,626 crores required to meet the expenditure on pension payments of Zonal

Railways being appropriated to the pension fund, instead of Rs.27,708 crores, the
Railways working expenses would have increased with the increased working expenses,
the O.R. would have been 114.35 per cent.” g 3ID] Bl Pl %, AT HeAT el gl
114 RS 3T Wd B 32 8l STP a1 H 2021-22 H, in the Union Budget 2021-22
document, it has been mentioned that 'with the required level of appropriation to pension

funds from Railway revenues in 2019-20, the operating ratio would be 114.19 per cent,
thus O.R. of 98.36 per cent shown by the Railways does not reflect the true financial
performance of the Railways’. This is CAG Report, sﬂ?ﬁ al 319 #4811 ITEd Gﬁ,
3119 $9! ol A 811§ 4T Public Accounts Committee H 21T, 3110 T &1, 3ATY<h! HIH B
H 7! 91 3BT § b SR, 319 ST H operating ratio fha=T 981 8, ST Gdb ST H
93, 94, 95 TRIIC T, I8 319 IahN 114 TR &1 AT &1 IE CAG H point out B &1 B,
ST R Hold 8IdT 8, 319 &f I

AP q1e, ATYHT AT VAT & b =R M D1 3T, 12 3T BT HATAT, BHIIT AT IR
31T HISide WX @4 B &, 12 AT advertisement TR Td HRd o, SUITIY ATTD] ST
M%,WWWWWW%IWW%M& ground realityé‘@ﬁﬁﬂ‘cﬁ
I8 BT & 3R CAG 7 RUIC # amuas! afsorai ST &1 83 dIs, S a1di b fSurex
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319 Rt JaR &R 51 § J81 I b 9IRA B Sl X 2, I8 STl &b GA-IdH F a1
gs Bl

TR, T8 AN BT YT §, D! AT < &1 SHB! A1, SHDT TS g7 3R
IAB] BT WG, TS &H I B 2] SIIY IRBR S8R SIATST &I 1 ¥oId b $HIR
WWW,WWWWWI E‘??ﬁ"TEﬁETpassengersﬁWW?
foTT freight charges T ST AT Bl €, SN 9R SITET &I <l &, d1fe TBI SHE!
9¢ 3R B passengers &I HH STH H UEATY, olfch TTDH] SHH! a1 T2 g1 SHDI €1
H gdT-91 B fBT private party @I 1, 31U I8 HHAS W& &, SHITIY 3T SHHI ISl
HTeT-°TeT-8TeT gdTd 31T 3T &l MY I A HIIY, Wﬁﬂ‘s’mﬁl@ employment o
qTeT fSUTEHE Bl U8l 1980 H SAH 18 ARI AT BTH HRd o, S 91§ Ted-ged J 13
IRg 81 1Y, fh 12 &RG 81 Q1§ 311 3MUB! s UG HR g1 e 3T 36! fora
I ¥ Il I8 B, 3d "cd-ucd I8 8 Y81 © {$ 2 oG, 65 B9IR posts FTefl & 3R 3
1, 18 BVIX T contractual basis, pIE daily wages UX ) ?'ﬂ"T, Nl regularized el
g 3R ST a1l regularized &, S %del 9 TG, 67 B9IR &, 31! IS e e fHer 2,
P BIs U Tol Aerdt 81 SAfoIY ST daily wages TR &€, o W I & § IR <
contractual basis TR &, d Y 0 &) € 3R WTell posts SA- &1 HH T HH IR A1HRAT
g1, Al S99 SC/ST B reservation ST 8, OBCs &1 reservation fFeTdr 81 IS el
WEWS%ET%I'Q?ﬂ,WUpperCastesﬁﬁW?ﬂW%,WWﬂﬂmw
UTaeT fham 81 i I8 HEl fFeim? oy FIeRAr gt & O 18 8 &R <11 @rell &,
STP! MR B T8 I8 =, 1 MY Sifery foh 3MIhT Fhdde daT 2! S T arf¥s = | SiT
T8 &, 31T I T g1 I8 & 31X 31T I [T H I8 &b oy Hieariad o= I8
&1 U ST H STd J1g SITSHa R Sff X 931 2, A1 5id 4T ¥efd § 91 & fofg ug @retl
810 9, I STeal el ®xd 1 97 H §HR ST § 91 89 BIFT &l ifh 38R U =T
qTATaRoT IR fhaT < JET § 6 efficiency S8l 81 HIT contractual labour H efficiency
Eﬁ?ﬁ %\r, IR IAB! permanent el 91T TAT? R daily wages qral § efficiency SIRI|
27 Jdl IoTR W B B 21 3T AT in the name of liberalization, 9N Ta-He |
g forar 1 BT, H SHBR T8l o, <ifth A1 IfhIId I 79 9T off, 3t it 8 iR
3T W XM 31T RG] & Ue TR Td AR B THRIT DI §9T DI BIFRRT Ad HIFTY, 3T
YeTd B STdh 8T | 7 DI BIRTT Ad DINTI A retire W B I8 Bl 3T HAT B
P 915 H 319D o SR 1l o1 18l g
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3T AT & Ao I8 BT B B o, AMTDI BRG] TSI ST I8 & [
aIc o & oY I R A8, 1 781 BT MBI AT A1 &b [ZA1E 15 BRawd,
2019 ¥ I3 YR ¢ Y[R Bl, U I ATel H AT B el &I ¢4 &1 dall Fob, 37 [ 39
TS T & b 31T 400 9 YR S+ TATI| 31T ST BT <1 ATl § el B v, ol
FIT T 400 TS HRA ¢4 Yeb-al ATl § FARN? 31T AN A QAT * | dleld 872
Jiedx dic R od & AT 9 W X @R 91 F1 Fed 22 R 81 7, 98 S
STy § 3MUe! I 3fidhs < IET § 3R H I 3fidhs Md U™ ¥ & ford &1 IR 4l a3
R o= I DI YT ATq DR AT, SHA A 81 Sl 2 b MUl Td H $o
gl gl

YEIGT, SIS B gTd It B, ATSISSIIT B g1d Il 21 AT oI gIdT
ST 21 ....(Fae™)...

it g 9™ 3 (STR USY) : HeIedT, W) 798 © & Uil 91 89 |9 9 &1
AT DR 8, Bl ADhdl & (5 48 A el TR 81, 811 * Tea B8l &, Sl A9aId 78l o,
HUIN I HRATS A HebTer &A1 SATY|....(Taem)...

it Aol @A : SHIfOrg a1 #1 &eT - ¥ 9 X

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): We will examine it and an
appropriate decision will be taken. Sir, you have only three minutes.

it AfErpTS[ @A : H SIS W) 37U 3MUD! BT B o], R ATed Sif HIN I§
91d IS B, d gob DR I3 B

IUIHTEAE (2N da=T TN : IR, 3MUHT I e BT 8 99T 9471 &1 ....(STILT)...

it AferepTol @A : 31 377 Ad RT3 37U e d Vol i 991 & oiR et
B 2050 AP b [T RIS Xl W &1 1| <11 ATl dTe T 81, fohAap! A1eA &,
IT AT BT T I 21 3R BIs GAduI AT Bt AT I AT & gRT WY Bls id-
S AT DI AT B, 1 89 AHST fb SHH BIg Il 81 < ATel BT T 947 faar,
< ATe 918 g & forg § Iat e g iR e & oy o1y g8t el 38 < |

* Expunged as ordered by the Chair.
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b 31T <2 BT ANIGLI WY B dTel T8l &1 T * 91 gty FRT, qed I §¥ dld
IADN ...(TIIH)...

THE VICE-CHAIRMAN  (SHRIMATI VANDANA CHAVAN): Don't disturb.
..(Interruptions)... You have only three minutes. ...(Interruptions )...

Y AfErRIo WA : | W 37 dicl A1 3T §, G S 9I9T 37I<H &, H de! a1 e

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN):Hon. Member, please
continue. (Time-bell rings)

2t BTl @A : lfh ST d8aR &1 a1 WX H IS Uid-S4 el & forg aeei!
&, oifh 31T T FHaet FATd! Arerrsit & forg SR o 32 81 gofe § 'qew i o1fcs” dwat
TAT 2, WA golc § 1 A1 2, S9S IR H $© 1 dianl gad "digd i ofh,
fEaT, Yed & IoTe WX 3R Yerd &l IR & IR H 14 $B a1 diel|

Teh I T IST BH 310 A ol I & 3R T8 & geic o1 Aa] IRBR - Ugel Vo
goIC H 2014-15 H BB1 AT fdh 2022 H gelc o Tl il 14 RATHR, 2017 DI §9 AIoiae
&1 A YOI a1, Afh ol 7 &1 HTH JeTS! & ST Il 8T 8, 39 THRIR A T &l
gl 17, 8 BOIR BRIS ST BT YOI §, SHD! SaTalroll 319 ST 3 of I8 8, ST
G A o X8 &SI Bl 39S G U1 FHe | ...(Faem). .

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. LoP, you will have to
move towards concluding your speech.

Y AfeTHTol @A : AT AT 1! Bl ..(FAUM)... H Yord ey | g & a1y 596
IR ¥ g NI, HifF 1 NG, 8 BOIR HRIS BUY UG folv Wd 81 I &1 U8l MU+
TE BT AT fb T 2022 § Tl § 99 Yol HA1 T, I9 9 Hiolae I {1 ARGIT wY A
TSt fopam oMl HY Sd! &) I7aIST fhar ean? #9 &eT fh 500 fhaiiex Xl s a9
P 1T oy a1 wd PR IB & - 1 919, 8 B9IR BRIs ¥9d! | understand, I8 W <l

* Expunged as ordered by the Chair.
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qHT BT Bl question E\', G B reply # My FHEA U B & _%;'I In a reply to an

Unstarred Question in the Lok Sabha, in 2015, the Government said that the cost of one
kilometer of high-speed rail track is between Rs. 100 crores and Rs. 140 crores.

I Th fhadier & fou s @d d) I Bl 2014-15 H Up fPholidlex
& fIU ...(q9g ) 1.

THE VICE-CHAIRMAN (SHRII\/IATI VANDANA CHAVAN): You will have to conclude,
hon. LoP.

Y wfereIol @=AT : 731 A1 40 e <TeH fea T 8

SuRrHTeE (THcht da FRI0T) : JMYHT 40 FT BT 18 YR 81 147 21 3719 S SAIfoTg,
M A BRI Bl .. (Fag™)...

it AfEAPIoH @ : § @ HR I ..(agH).... § 5 e # @ wo)
YT (2N de-T T : 5 fi9e 81, IR You move toward conclusion.

it ARSI @A : 2014-15 H Uh fheliiey & forg I8 e {1 17 317 &4 TRIal &
%P;f ST ﬁef AT %\;, that is round about Rs. 10 crores per kilometer, dg 140 W gl
g3feTq & TTEar o7 fh B 3 &4 11,368 fhaiHer Yo s s99 {981 Iad 8, sifeu
9 ) 99 I gAD! 31U fHar, A Mud! A 7 5 Bfee # a8 ot A
unanimously 81 ST &, Td IR # &9 18R BIg 989 T8l R ddhd| offdh Ifdh I8
aroige 4 Y el g AT, SAIY AT SHDI b Fhd I AR AP B 11,368
fPerIeR Yot TS 38/ 991 Fehd o, FTHA TRIE1 Dl SATGT BTIST 8l Aeball AT, 98 A
TRATST ® Yol Tet el 2t

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. LoP, kindly conclude.

3l AfeTpIo @Y : | Ul B 9gd Wl =Sl IR gl arell o411 H sHiforg gu 997 v,
FIfeh FTd AR W Tl <, I8 | Tl 5| R U TTSH IRET1S I, Al Gi¥ehol ol

H 3Tk ATHH Udh-S1 Aot N B ITTT HTYUT WH ho T, Fih Tg GITT STosT
g fb e ¥ Wt B! FRTae 3R 81 U dRW% 2018-19 H IS 1 ¢RI, 90 BOTN HRIS




[ 23 March, 2022 ]

T, 2019-20 H IB HH BIBY 1 AT, 75 BOIR BRIS UX AT 3R 2020-21 B I BIS
IRy, Fife I8 SIfds &1 IRTS o1 3R MY Jel & SHifay I8 &F ganl a1 Ua
AR IT 14 & 3IIR 37U U Revised Estimates H W GHR & o7 ST 25,000 BRI BUY
foTQ o1, I | 41 AT 18,000 BRIS BU &1 W [ &1 39 THR Teb aR% U & §U
W ST W T PR T T, TN A< IMTSDT e A €T 8T 7§ IR T dR% ah
Wd Yl 9¢ 38 81 T AR Aol T ST 82 SA1oTT 3 RN bl 39 IR SITGT BTH BHRHAT
%@?WM,&AWWW@@SOW%gap%,msﬂgapiﬁﬂﬂﬁaﬂ%\'l

 3MRER # J&T B 6 A S pending projects &, I awh 59 F& 4 IT 39 G
H g 91 B 9.

4.00 P.M.

MDY ARBR | Al 1.5 ARG BRI BUT & pending projects &1 3T B BRI ? 3T
Rl IS B & 7 YD TRBR H 7 ARG, 53 BOIR BRI & projects pending &1 3T 3
Ih o SrpT-fewgol) B 9 3R 19T 31U 51 projects pending 8! 31T 396 forg 97
DB U ARA 3R Bd I DM DI TH BN, I8 SId1d T o1 1 Igd Al AR 9 Il
2, Afp ¥ SO SATST 8T i1 TSI 31T Nold Bl Blold fe=-uR - ggdv 7d HRU|
I TP Ufeaidh HaeX B, 39 Ufedld Aaex & w0 H 8 IRIT| YR Yerd § 13,523 I
MREAT 8, 9,146 ATISAT T, AT A ST U8l Hal fb g1 Sl lifeline I § ©, SHDI
RHIR G 21 3 fHt 3 a1 79 Y1 T even AT WIEd $F a1 A A9 G,
I YeTd DI FURAT &1 DS IR VAT BT & b ST9 31T argue BT, THI 3TqbT g1l el
SR 3FTR 31T argue &1 181 BT, 1 B BT

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. LoPji, kindly conclude.

SHRI MALLIKARJUN KHARGE: One minute. HEIGT, #RT G3ITd & b TRIq1 &b fad 4 59
YTd BT IR IR I911 BT YA HITTI T P A9 IS AT U1 BIel o I
BTH 8! TN I DI HASIGA 18T, NId Bl FSgd g918Y, TRIdl Bl 187 3fR
privatization I BRYI g=IdTg, 'S e '|

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Hon. Chairperson, thanks for the
opportunity given to me to speak on the working of the Ministry of Railways. | want to tell
one thing for our hon. Members of this House. We all know, just a few years back and
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even now, only the railway tickets were for sale, but now the Railway Department itself is
for sale, Madam. ...(Interruptions)... This Union Government has stuck to what it knows
the best -- Privatization and Selling of the Assets. DFC privatization, CONCOR
disinvestment, Railway station privatization, train privatization, the list goes on and on
and on. ...(Interruptions )... Exactly.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): No comments, please. Let
the hon. Member speak.

DR. KANIMOZHI NVN SOMU?: 'Selling from railway tickets to Railway Department', what
a development we have! Thanks for the Union Government for selling the Railway
Department.

Respected Chairperson, Indian Railways is the fourth rail network in the world with
a workforce of nearly 1.3 million employees. Remarkably, out of 1.3 million Indians,
nearly 23 million passengers travel in 13,000 passenger trains across 64,000 kilometres of
railway line daily. The livelihood of crores of our people is dependent on the railways. |
want to know whether the Union Government is willing to unite this nation or not. The
Indian Railways 'did"' a noble job for the welfare of Indians. The reason | mentioned did
which is in the past tense because now the Ministry of Railways has also started
spreading this Union Government's propaganda of social injustice, dominance and hate
politics.

Hon. Chairperson, a few examples are: Nearly 200 years old organization has
largely subsidized travel expenses for millions of Indians daily since Independence. It
offered concessions to 53 categories, including those for senior citizens, disabled
persons, students, sportspersons and medical professionals, etc. But now it has all
been withdrawn. No concessions to senior citizens, disabled persons and students as
well, aiming for the profitability.

Before Independence, only the Railways had worked for the main purpose, aiming
profitability. But now the Union Government is also for the same profitability. They are
aiming for the same profitability. Are we in a non-Independence era? Can we call this
as a social injustice?
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Hon. Chairperson, | request the hon. Minister to consider resuming the
concessions for, at least, the unreserved and sleeper class passengers.

Madam, may | humbly remind the hon. Minister for Railways that he is the chief
representative of the PSU of a republic nation and he is not the CEO of any MNC? At
this point, | am thankfully reminded of Laluji who was running this Ministry for the poorest
people of India and, at the same time, got huge profits to the revenue of this
Department. Nowadays, we are widely talking about awareness about environment, but
he was a leader who thought about it 15 long years ago. If my memory is right, he
introduced mud cups for selling tea at the railway stations. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): You may respond when you
get the chance. ...(/m‘errupz‘/ons)... You may respond when you get the chance.
Madam, you may continue.

DR. KANIMOZHI NVN SOMU: If my memory is right, he introduced mud cups for selling
tea at the railway stations. That way, Laluji also sold tea at railway stations. Yes, he was
selling tea at the railway stations, but he never sold the railway department. Madam, it is
my pride to thankfully remember our Bihari Dravidian leader and social justice warrior,
hon. Laluji now.

Madam, we are aware that food, clothing and shelter are the basic necessities of
any human being in this world. Every Government has the duty and responsibility to
ensure that people get these basic necessities to their fullest. Among the few ministries,
Railway Ministry also has the opportunity to serve the people with food, which forms a
part of the unique cultural identity of people. The Indian Railways is doing a major
disservice to the people's cultural identity. To quote an incident, which has appeared on
the social media, people from my State, travelling from Coimbatore to Chennai on the
Shatabdi Express, were forced to consume foods like roti, shahi paneer, dal tadka,
fatafat bhel, chanajor garam, etc. Please correct me if my pronunciation is wrong. When
| am not able to spell these words, how do the people of my State eat this when they are
travelling? When we have our own foods like idli, dosa, pongal, sambar and vada, which
is a part of our cultural identify, why are foreign foods being imposed on our
passengers? Likewise, the Ministry is forcing their cruel propaganda on the people who
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have a unique cultural identify. These kinds of imperialist practices unleashed on the
distinctive identities of each State are antithetical and disruptive to India's unity. Can we
call this dominance?

Hon. Vice-Chairman, | have a long list of demands that are much needed for
Tamil Nadu. | would mention a few here and send a separate request to the hon.
Railway Minister. Kindly consider that.

There are long pending new railway line projects, like the Rameswaram-
Dhanushkodi project, the Madurai - Bodinayakkanur doubling project, construction of a
fourth line between Chennai Beach and Chennai Egmore and the Pamban Bridge. A
meagre amount of Rs. 303.42 crore has been allocated for various railway electrification
works in Tamil Nadu, which is not sufficient for the progress of the electrification
process.

Madam, there are railway projects in our State that need the Government's
attention and also generous funding, but, unfortunately, the amount allocated in this
Budget was paltry and insufficient. | urge the Government to allocate substantial
funds for the execution of the following railway projects -- Tindivanam-Gingee-
Tiruvannamalai, Tindivanam-Nagari, Athipattu-Puththur, Erode-Palani, Chennai-
Cuddalore, Madurai - Aruppukottai - Thoothukudi, Sriperumbudur-Guduvancheri-
I[runkattukottai-Avadi, Morappur-Dharmapuri and the doubling project of Katpadi-
Villupuram section. A meagre amount of Rs. 1.5 crore had been allocated for the Salem-
Karur-Dindigul doubling project as against the project cost of Rs. 1,600 crore. There is
no justification for this. Similarly, for Rs. 650 crore Erode-Karur doubling project, the
Centre has allocated only one crore rupees. This was the third consecutive budget in
which the Centre had given meagre funds for the projects in Tamil Nadu.

For Madurai-Bodi gauge conversion work, which has been going on for ten years,
the Centre had allotted just Rs. 125 crore, for the Vanchi Maniyachchi-Nagercoil doubling
project, Rs. 425 crore and for the Thiruvananthapuram-Kanniyakumari doubling project,
Rs. 700 crore, which is still less.
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Madam, under the fund allocation for new railway lines, Southern Railway has
been granted a paltry sum of Rs. 59 crore for eleven projects out of which ten projects
have been allocated only a token amount of Rs. 1,000. Such a generous approval from
the Railway Minister! This has been the case ever since this Government removed the
standalone Railway Budget in 2016. In August, 2021, the Central Government launched
the National Monetization Pipeline (NMP). Under NMP, the value of Railways' assets to
be monetized is estimated to be Rs.1.52 lakh crore. This is about 26 per cent of the
value of all the assets of the Union Government covered under NMP. Again, why is the
service organisation in a republic nation dependent on the private players?

Hon. Vice-Chairperson, the funniest part here is, the Ministry is not ready to
allocate funds for the development project which is initiated by the Ministry itself and, at
the same time, the Railway Ministry is not ready to approve the proposal from the State
Government of Tamil Nadu which is funded by the State Government. Is the Ministry
implicitly stating that it is not ready to undertake or approve or support any kind of
developmental projects for the State of Tamil Nadu? Can we call this, again, hatred
politics ?

Hon. Chairperson, for your kind note, one of the long-standing demands from the
Delta district of Thanjavur is the opening of a new railway line from Thanjavur to
Pudukkottai, the survey for which had been completed and submitted by the British just
before Independence. Even a few years back, a survey was done again but it was
shelved. |If it is completed, around 60 kms. will be reduced from Rameshwaram to
Chennai in mainline and also the fuel cost. This is the long-standing request of
passengers not only from Tamil Nadu but also from all over India because people visit
from all over India to that place.

Hon. Chairperson, the people of Tamil Nadu are totally dejected to see such a
large-scale injustice done as far as the Railway needs of this State are concerned. Let
me remind the hon. Minister and this Union Government, we are not different from you.
We are also MPs elected or nominated to serve the interests of people. Just because
you have the numbers and the Government today, it doesn't give you the right to have a
vendetta against those who did not vote for you.
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Remember, power is not permanent. You shall reap your karma. Learn from our
hon. Chief Minister of Tamil Nadu, Thiru M.K. Stalin, who works for the State of Tamil
Nadu and not just the people who voted for him.

To protect this federal Indian constitutional structure, State autonomy should be
protected, unique cultural identity should be valued, the need and the sensibility of the
people should be honoured. The present Government and the Minister should
understand that they are running a Ministry in a democratic republic nation. | would like
to put on record in this august House that Tamil Nadu, being the second highest
contributor to the Central exchequer, deserves better than this. Thank you.

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Hon. Vice-Chairperson, thank
you for giving me the opportunity to talk on the working of Indian Railways. As we all are
aware, the Indian Railways is considered the backbone of our country and, rightly so. Its
importance as means of public service became apparent during the pandemic when
shramik trains were started for carrying people, for carrying food items, for carrying
medical supplies like oxygen, etc., and also when railway coaches were converted into
isolation wards. The railway employees served as frontline workers. So, this great asset
of our nation, even when the pandemic came, stood ahead of everything and really
worked in the larger interests of our nation. After 75 years of our Independence, if you
ask me, have we really given as much to this sector, | will say, | don't think so; we just
used this asset so far. The time has come that for the next 75 years we have to reshape
this great national asset. We need to plan it now. | am sure the hon. Minister, who
himself is a technocrat, understands the sector reasonably well. | am sure this
Government and the hon. Minister will give it a direction, a vision and a mission for the
next 75 years to this sector. | have a few suggestions and also a few demands. My
suggestion to the Minister is: please come out clearly with the next 75-year plan -
25:25:25. Regarding the Public-Private Partnerships, please understand that the
Railways are very conservative, very cautious, as | see them, on every front. Even in the
PPP mode, they are never allowing the asset to be completely sold out. They are giving
it only on the lease model, which means at the end of the day, it is going to come back.
It is going to be managed well. It is not that it is going into some private hands, etc. No.
So, let us all understand. In this House, we have to understand that if we have to take
this country and the Railways to the next level, we need a lot of money; we need a vision;
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and, we also need the right kind of models. Otherwise, the coming generations are not
going to spare us. So, as | told, actually, we have used this asset for the last 75 years.
We have not given anything to it. Let us start working on that. These Public-Private
Partnership initiatives must be encouraged. You have to come out clearly with the
deliverables around the infrastructure, digitisation, technology, services and the models
in which you are going to ultimately give the value to the user, that is, the Indian public.
| am sure, you have to come out with the best of the consultants. Please bring in the
best of the global practices and then come out with clarity. When | see the Indian
Railways, it has got very good talent, knowledge and skill within the organisation. But
the point is that most of it was done traditionally during the last several years. Now, we
have come of age and we have to completely revisit, taking the Indian Railways to the
next level.

Regarding the manpower, looking at the future needs, one important factor is
technology and the second is the manpower. Manpower certainly needs to be
strengthened and competent people have to be brought in. Regarding the newer
technologies, when we look at the high-speed trains, the bullet trains, that is the order of
the day. We have to certainly bring in these things, but let us see technically and
economically, how far they are going to be viable. | am sure the hon. Minister has the
competency to understand that.

Then, most of the Railways have to be made green, environmental friendly in
every aspect. We have to bring in the strategies and operational methods to see that the
entire integration and also all the stakeholders around Railways have to be environmental
friendly. And, then, long-term sustenance has to be brought in around every aspect
that we are going to address around this.

| have a few demands. As you are aware, Andhra Pradesh is deprived on several
fronts after its division. We have lost most of our assets. We want you to please help
our State wherever we are losing out. | mean, this may not be the platform where | want
to tell everything but we have given a lot of submissions. Please note that the State is
really losing out on several revenues. So, kindly help us in implementing our projects
with innovative methods wherever our contributions have to be brought in. We are facing
some problems. We want you to please come out with new concepts and help. It will
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be a win-win situation for both of us. The most important is the South Coast Railway
Project. PM Gati Shakti was the highlight of the Budget Speech focussing on driving
economic growth through seven engines, the Railways being one of them. Madam
Finance Minister also mentioned that speedier implementation would be one of the focus
areas. This will help in implementing the projects. The Railways is certainly failing in
timely implementation of the projects. Separate dedicated teams have to be brought in.
Timely implementation is a must. We want you to look at it.

Madam, if you look at the timelines for the Coastal Railway Zone, from June, 2014
till now, it is just at the DPR stage. It is a very sorry state of affairs. Kindly do something
in this regard. On the issue of dissolution of Waltair Division, | would say that it is very
important issue for the people of Andhra Pradesh. We request Waltair Division should be
continued. We want the Railway infrastructure in Visakhapatnam to be supported with
SCoR headquarters as well as Waltair Division. Madam, this will not involve any extra
expenditure and we want the support to be given. (Time-bell rings)

As far as vacancies in Railways are concerned, while the implementation things
can be taken up, but existing gaps in recruitment must be taken up.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Reddy ji, please conclude.

SHRI AYODHYA RAMI REDDY ALLA: On the important issue of discontinuation of
concessions for senior citizens, through you, Madam, | want to request the hon. Minister
to look into this issue and ensure that all the support, which was being extended prior to
Covid-19, must be reinstated. Thank you very much.

SHRI JOHN BRITTAS (Kerala): Madam, we have a concept for the Railways. It is the
single-largest public employer, the vehicle of economic growth and virtually the artery of
the nation.

For the last several years, because of the policy paralysis, policy summersault,
unprofessionalism and lack of finance, we have been depleting in this area. | do not wish
to elaborate on that because many hon. Members have already spoken about that.
Here, | would like to give two statistics. In 1950, Railway had 84 per cent share in
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national goods transport; now, it is hardly 28 per cent. As far as passenger transport is
concerned, it is more pathetic; from 79 per cent in 1950, it has come down to 12 per
cent. | am sure that the hon. Minister will not oppose me on this statistics because he
must be sure about all these facts and figures.

Madam, we all talk about the social causes. During the pandemic, the Minister
had been very benevolent. When | visited the Minister, he asked our Chief Minister if any
service from the Railways was required. See, what has now happened? In 2021-22, the
passenger revenue increased by 191 per cent as he hiked the fare by 200 to 350 per cent.
This is the service that he gave to those hapless people who were trying to escape to
their safe havens in their villages.

Madam, now, | will come to a topic which is agitating the minds of an average
Malayali. For the last several weeks, there is a burning issue in Kerala, that is, K-Rail
issue. When Prasanna Acharya ji opened the discussion, he referred to the hon. Minister
as a soft, astute, able, brilliant and erudite administrator. | also have my admiration for
the hon. Minister. In the last several weeks, in the context of Kerala, he has been
cheering for the disruptors and jeering at the performers. This is what has been
happening with regard to the project, and, this is the attitude of the Minister towards a
very important project of Kerala.

Now, let me come to the semi high-speed railway. Many of the Members who
have spoken have argued for such railway projects in their States. It includes Ashwini
Vaishnaw ji's very favourite State, Odisha. Madam, on 30" December, 2015, the Union
Cabinet, that is, the Modi Government, took a decision and said that the States should
be partners for the railway projects, and, developing the railways should not be the sole
responsibility of the Central Government. The States have to come forward and to be
collaborative of such projects. Sir, we are a poor State. We adhered to the decision of
the Cabinet. We signed joint venture with the Railways. But, what happened, Madam?
Now, they are saying that, 'look, we have several issues with regard to the project.’
They should realize the fact that the Silver Line is owned by not only the Kerala
Government, it is owned also by the Railways. They have 49 per cent of the share in the
joint venture. Now, the Minister is distancing away from the project and joining the
disrupters to defeat this project. His every word and deed is adding fuel to the fire. He
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does not recognize that. He has been giving lengthy interviews to many newspapers and
television channels. | have read diligently an interview which he had given to the Times of
India. 'Our cardinal goal is to develop semi speed and high speed railway tracks in this
country." The K-rail Silver Line is a semi high speed project, which you should be
supporting. Why are you opposed to it? Madam, while replying the debate in Lok
Sabha -- | was carefully listening to the Minister -- he was concerned about the genuine
environmental concerns attached with this project. How did he come to know about
that? Mr. E. Sreedharan, the Metro Man, came and briefed him as a part of the BJP
delegation. All of a sudden, he got a revelation that the project has a lot of pitfalls,
environmental issues! Doesn't he know the fact that the Metro Man, the technocrat, has
turned to be a BJP politician, a candidate in the Assembly and an aspiring CM candidate
who had already opened his office in Palakkad. Madam, | would invite the attention of
the hon. Minister towards how his Cabinet colleague, Mr. Nitin Gadkari, behaved when
such delegations came and visited him. What did he do? Mr. Nitin Gadkari gave a
patient hearing to them, gave them vada paav and sent them back. He continued with
the project. | expected Ashwini Vaishnaw ji, the poster boy of this Government, to do
the same. He is younger to me, though his hair is grey. He is much wiser to me. | agree
that. But | expected that @TST &1 HATS! SHR ITBT ATTH U |

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair. ]

Instead of that, he has got a revelation that there are a lot of environmental issues.
Sir, Mr. E. Sreedharan, when he drilled every mountain in the Konkan region, razed the
hills, filled all the water bodies, he was called somebody who tamed the nature. See,
now he is finding a lot of environmental issues. What has happened to Konkan Railway ?
Ashwini ji, you have been talking about the railway tracks getting submerged in the rains.
What has happened to the Konkan Railway? Every monsoon, you have a separate
schedule. Tell me a day when exceptional floods were there in Kerala, when the tracks
were submerged. You have a complete lockdown in Chennai for almost one month.
Don'"t you permit railway projects there? Should you play petty politics? Think about
your predecessors. They all failed. That is why Modi ji brought you there. Do you also
want to fail? History will not absolve you, Mr. Ashwini Vaishnaw. | am just cautioning
you. | really want you to perform. You are a person with high caliber. But you should
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not indulge in petty politics. That is the only issue. (Time-bell rings) Sir, he shot a
personal attack. | am just responding to him.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRI JOHN BRITTAS: | am just quoting a letter written by none other than the Finance
Minister of this country. She sent a letter to my Chief Minister saying that 'please move
forward, engage JICA, finalise the designing of package which would facilitate co-
financing and in the meanwhile land acquisition and other clearances may be expedited
by the agencies." They don't even allow us to have a social impact study. There is
collaboration between Congress and BJP there. Both are hand in glove.
..(Interruptions)... Even Muslim League. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): He is on a point of order.
SHRI JOHN BRITTAS: Sir, he is interrupting me. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): He is on a point of order.
..(Interruptions)... He will have to...(Interruptions)...

SHRI JOHN BRITTAS: | am not vyielding. ..(Interruptions).. | am not vyielding.
..(Interruptions).. | am not vyielding.  ..(Interruptions).. 1 am not yielding.
..(Interruptions )... What is the point of order? ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No, no. ..(Interruptions)..
Don't do that. ...(Interruptions).. He is on a point of order. ...(Interruptions)... | have
allowed the point of order. ...(Interruptions)..

SHRI'V. MURALEEDHARAN: Place it on the Table of the House. ...(Interruptions)..
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SHRI JOHN BRITTAS: Sir, | will not stop my speech. ...(Interruptions)..

SHRI' V. MURALEEDHARAN: The letter was not written to the hon. Member.
..(Interruptions)... The letter was written by the Finance Minister to the Chief Minister.
..(Interruptions).. And if it is in your possession, place it on the Table of the House.
..(Interruptions)... Table it. ..(Interruptions ... Otherwise, ...(Interruptions)....

SHRI JOHN BRITTAS: Sir, a Minister should not be allowed to disrupt an ordinary
Member. ...(Interruptions).. This is a wrong practice. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  You conclude now.
..(Interruptions)..  Your time is over.  ..(Interruptions).. Your time is over.
..(Interruptions )...

SHRI JOHN BRITTAS: Sir, grant me some more time. ...(Interruptions)... Sir, my only
submission to the hon. Minister is this. We are all partners in this project. We came to
this Joint Venture because your Cabinet took the decision. If there are deficiencies, let
us sit together. You guide us. Instead of jeering at us and collaborating with the
disrupters, you sit with us. Guide us. Let us put our heads together and see how we
tread ahead. Don't play petty politics.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you.

SHRI JOHN BRITTAS: No, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your time is over.

SHRI JOHN BRITTAS: | need two more minutes, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have given you three
minutes more. ..(Interruptions).. You got three minutes more because of me.

..(Interruptions ). Now the next speaker ...(Interruptions )...

SHRI JOHN BRITTAS: Sir, | need three minutes.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have given you five minutes
more because | came...(Interruptions)..

SHRI'JOHN BRITTAS: | was disrupted.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): That time also is over. Now
you conclude. ...(Interruptions).. | am calling the next speaker. ...(Interruptions)... | am
calling the next speaker.

SHRI JOHN BRITTAS: No, Sir. | am concluding. Sir, if the Railways were to be
professional, a project which was announced in the Railway Budget of 2008 the cost of
which was hardly Rs.120 crore, the Nemom terminal..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you.

SHRI JOHN BRITTAS: After 14 years, even the DPR hasn't been approved. | wrote to
the Minister. This is the professionalism that they have.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. The next speaker
is Dr. M. Thambidurai. ...(Interruptions)... Yes, Dr. M. Thambidurai. ...(Interruptions)...

SHRI JOHN BRITTAS: *

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Nothing else will go on
record. Only what Dr. M. thambidurai says will go on record.

DR. M. THAMBIDURAI (Tamil Nadu): Sir, | thank you very much for having given me the
time to speak on the Discussion on the Working of the Ministry of Railways.

| rise to speak on the Discussion on the working of the Ministry of Railways. First
of all, let me congratulate the hon. Minister for expressing categorically in the other

* Not recorded.
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House that this Government does not intend to privatize the Railways. On behalf of the
AIADMK, | welcome the declaration of non-privatization made by the Minister and | once
again thank him very much.

Sir, before | go into the details of the Railway demand, | would like to place on
record our gratitude and appreciation for the hon. Prime Minister of India, Narendra Modli
Ji, and also for the hon. Minister for naming the Chennai Central Railway Station after our
beloved leader and a great champion of the poor, Dr. Puratchi Thalaivar M.G.R. We, his
disciples, not only in Tamil Nadu but also living all over the world will be eternally grateful
for this wonderful gesture. | am also requesting the Government to install a statue of Dr.
M.G.R. in the railway station premises for the generations to come to remember the
great son of India. That is my request, Sir.

Our Railways play an important role in our economy and national integration and
provide employment to the youth of this country. India's railway network is recognized
as one of the largest railway systems in the world under one single management. Our
Prime Minister has envisaged a five trillion dollar economy for India by 2024 and towards
that goal our Railways contribute in a large way. To complete ongoing projects in Tamil
Nadu, an amount of Rs.3,865 crore has been allotted. These projects include 25 new
lines, gauge conversion, doubling projects covering 3,077 kilometres, etc. Considering
the fact that total estimated cost of those works is Rs.28,307 crore, the same may be
allocated. That is the original demand for these projects. But our hon. Minister has only
allotted Rs.3,865 crore, which is a very meager amount. Therefore, | request him to
consider enhancing the amount.

Sir, | want to know about the 'One Station One Product' idea, which was
announced in the Budget. It sounds interesting as it is planned to enhance the future
opportunities for local business and supply chain ecosystems. | request the hon.
Railway Minister to enlighten the House on this 'One Station One Product' concept and
what kind of work has to be done to implement this idea.

Sir, now, | would come to the demands of Tamil Nadu. Because the time is
limited, | request you to allow me 2-3 more minutes to highlight certain demands, which
are required for Tamil Nadu. Chennai-Cuddalore via Mamallapuram coastal railway line
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and Sriperumbudur-Guduvancherry line are very important projects which are to be
considered. Chennai-Cuddalore new project needs to be completed as East Coast link
from Chennai to Tuticorin. It will be an alternative to the present congested route via
Madurai. Sriperumbudur-Guduvancherry line will be connecting important industrial
clusters with trunk routes which will attract more freight traffic.

Sir, one of the main demands, which we have always been raising from 1984
onwards when | was the Deputy Speaker, Lok Sabha, and Shri Madhavrao Scindia was
the Railway Minister at that time, is, a new rail line between Jolarpettai and Bengaluru via
Hosur, Bargur and Krishnagiri. It has been our demand for several decades. It has been
surveyed many times but it is yet to come up. It is already announced. | hope it will come
through. Hosur is fast becoming an industrial production centre. It has been upgraded
into a corporation from a municipality. The existing Chennai-Bengaluru line is highly
congested. Therefore, this project is very, very important, which has to be taken up.

Sir, for the kind attention of the Minister, | would like to mention that 12 years ago,
the Railway Board had taken up the survey but it is not yet started. Announcement is
there. | request him to consider this. One more thing is there. Other hon. Members have
requested for Karur. | have represented Karur; many times, | was a Lok Sabha
Member. The railway line from Tiruchirappally to Erode has to be doubled via Karur.
Also, line from Karur to Salem has to be doubled. That is a demand. Also, the special
express trains which go via Karur station have to be stopped there. That is our request.
It is an industrial centre. More facilities should be provided at Karur railway station. That
is our demand.

Sir, the western region of Tamil Nadu has long been neglected of train
connectivity for several years. The line works between Erode and Palani still remain a
dream. Palani is a holy city and pilgrimage centre for the Hindus all over the world. It is
considered a place for Tamil God; we always respect our Tamil God. Therefore, most of
the Tamilians, even from international places, are coming to worship at that place. Even
Kerala people are coming to Palani. So, it is spreading. Therefore, considering the
tourist importance, the Government should act fast and sanction the new lines which |
mentioned.
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Sir, the Railway Minister, in his Budget Speech, mentioned that the Prime Minister
Gati Shakti will be given an extra thrust and the Indian Railways is set to see its highest-
ever capital expenditure of Rs.2.45 lakh crore for 2022-23 which is 14 per cent higher
than the Revised Estimates of Rs.2.15 lakh crore. The hon. Railway Minister has said
that the Indian Railways is spending Rs.96.98 for every Rs.100 it earns. It is a welcome
development. Kindly ensure that the States which contribute more to the growth of GDP
and tax collection are encouraged, and they must get sufficient and more allocation.
While it is important to keep in mind the needs of the underdeveloped States, it is also
equally important not to make developed States suffer. Therefore, | am requesting you
that you have to allocate more funds to Tamil Nadu. Long pending projects must be
completed. As | requested, Sir, our dream project, Jolarpettai to Bargur, my native
place, then Krishnagiri, Hosur and Bangalore, it has to be... (/nz‘errupt/ons)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Thambidurai, please
address the Chair.

DR. M. THAMBIDURAI: When this project comes up, Puducherry also should be
connected. Puducherry State, Tamil Nadu State and Karnataka State, three States
would be benefited. Therefore, it is a big project. Please consider it. That is my request.
Thank you very much, Sir.
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B 21 SUR BRI BTt H BIBT A B Al RAT Tell T &1 AT AIgT IR S AT o &,
ITHT SHER YU Bl B HH A HH IAD] GR& B, S Wy & {1y, 76 9 &
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I A 1T 8, Th ATef, ST ATl b 918 S9! W g fear Sar g s g < e fb
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HfIeTRH &, S8 FISIIBRor | STReEvT & B BT JHHAT 7 811 351 W1 & A1 H D]
TIaTg T |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is Shri V.
Muraleedharan. Muraleedharanyi, can | call Shri Binoy Viswam to speak for three minutes
because you will speak for about 15 minutes? ...(Interruptions)...

SHRI BINOY VISWAM (Kerala): He can speak. You called him.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No; he will speak longer.
..(Interruptions)...

SHRI BINOY VISWAM: You called him. He is a good friend of mine. Let him speak.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please, it is your turn. | have

called your name. ...(Interruptions)..
SHRI BINOY VISWAM:  Let him speak. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The Minister has yielded, so,

you can speak. ...(Interruptions)..
SHRI BINOY VISWAM: No, no, Sir, Shri Muraleedharan..... ... (/nterru,ot/ons)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No; | have called your name,

please. ...(Interruptions )...
SHRI JOHN BRITTAS: Sir, he is a senior leader, so, he should speak.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA)2 When | have called the name
of Shri Binoy Viswam, he will speak. ..(Interruptions)..  He will speak.
..(Interruptions)..  The Minister will not speak now. ..(Interruptions).. Please.
..(Interruptions)... Please. ...(Interruptions).. No; why do you.. ...(Interruptions)... 1 don't

understand. ...(Interruptions)..

SHRI BINOY VISWAM: Sir, you called him first and | am okay on that position.

..(Interruptions)... Please call him.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Viswam, do you want to

speak or not? ... (Interruptions )...
SHRI BINOY VISWAM: | will speak after Shri Muraleedharan. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Do you want to speak or not?

..(Interruptions )... Otherwise, your turn will come in the last. ...(Interruptions)...
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SHRI BINOY VISWAM: | will speak but only after Shri Muraleedharan. ...(Interruptions )...
You called his name. ...(Interruptions)..You called him first and | stand with your words.
..(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): He yielded and he has given
chance to you. ...(Interruptions )...

SHRI BINOY VISWAM: Sir, | request you to stand by your words. ... (Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No; | have called you now.
..(Interruptions)...

SHRI BINOY VISWAM: No, Sir.... ...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, if you don't speak, then
your name will go to the last. ...(Interruptions)...

SHRI BINOY VISWAM: You called him first. ...(Interruptions)..
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Muraleedharan.

SHRI V. MURALEEDHARAN: Hon. Vice-Chairman, Sir, the House is discussing the
functioning of the Indian Railways. Indian Railways, as it has been mentioned by many
Members, is one of the largest railway networks in the whole world spreading across
almost 70,000 kilometres of network with almost 2.5 crore passengers travelling every
day, more than 13,000 passenger trains and around 7,500 railway stations. It is
recognized as one of the largest railway systems under a single management. The Indian
Railways under the hon. Prime Minister, Shri Narendra Modi's leadership is on the way of
atmanirbharta. 1t has become the pride of India. It has moved away from the UPA era
when it was unpredictable mode of transportation and has become the safest, trusted,
on-time and most efficient growth engine of Indian economy. | must congratulate the
hon. Railway Minister for introducing the policies which are investor-friendly, investing it
in the infrastructure of Railways, and he has moved quickly to enable Foreign Direct
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Investment in Railways to improve infrastructure for freight as well as high speed trains.
There have been many engineering... (/nz‘erru,oz‘/ons)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please don't make any
comments. ...(Interruptions )... If you have to say something, let him finish and, after that,
you can speak. ...(Interruptions)..

SHRI V. MURALEEDHARAN: | will come back. ...(Interruptions )... Don't worry. Sir, | will
manage. There have been many engineering landmarks that have been achieved by the
Indian Railways; the longest tunnel on Udhampur-Srinagar-Baramulla route which is
12.758 kms.; the 111 km. stretch between the lower Himalayas, Katra-Banihal section
which is also under progress at a rapid pace and the project which is at the highest
altitude railway network in the Pir Panjal mountain range. All these, | would consider, are
the landmark achievements of the Indian Railways which makes it the pride of India, the
pride of the whole world.

Regarding capital investment, during the period of UPA from 2009 to 2014, the
capital investment was Rs.45,980 crores in Railways. Whereas, during 2014 to 2019, the
first five years of Prime Minister, Narendra Modiji, it almost doubled and beyond that and
went up to Rs.99,511 crores. And this year, in 2022-23, again | must congratulate the
Railway Minister for having a record capital allocation of Rs.2,45,800 crores. Sir, thisis a
great achievement that the Indian Railways has achieved under the leadership of hon.
Prime Minister. | can go on and add on many such things, but | would also like to add
that the Budget allocation has not been limited only to the difficult areas of North-East or
the Kashmir Valley or the areas of other parts of the country, but spread across every
region and Kerala has also benefitted. | would like to thank the Railway Minister for the
benevolent support that Kerala has been receiving. During the UPA era, the average
allocation from 2009 to 2014, under the UPA-II, the total outlay was Rs.372 crores.
Kerala had almost eight Ministers in the Government of India during the UPA period.
..(Interruptions )..Eight Ministers in the UPA era representing Kerala and we got an
average of Rs.372 crores with all your friends! ...(Interruptions ).. From Rs.372 crores,
last year, that is, 2021-22, the allocation got doubled and went up to Rs.871 crores. And
again, this year, | must thank the hon. Railway Minister for allocation of Rs.1,085 crores
for 2022-23. Regarding the ongoing projects, the railway line doubling projects, the
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facilities in the railway stations, the over-bridges, the facilities for providing lifts for the
sick divyang passengers, senior citizens, the video-surveillance systems, the central
monitoring system; on all these aspects, there has been progress that has been made in
Kerala and the people of Kerala are thankful to the Prime Minister and the Railway
Minister for this support for the State of Kerala. Just now, while speaking, my friend Mr.
Brittas, mentioned about the support that they require from the Government of India. Of
course, the Government of India has been trying to implement. And, he also quoted, |
don’t know, he got the information from the Cabinet decision of 2015, wherein it was
mentioned that the Railways wanted that the States should share the burden of
expansion of infrastructure development. | have an answer given by the Railway Minister
to the party colleague of Shri Brittas and also two Members, Mr. A.M. Ariff and Advocate
Dean Kuriakose on 2™ February, 2022, where the issue was about Sabari Rail Project.
..(Interruptions)... And, Sabari Rail Project, the Minister says that in 1997-98, the cost
estimated was Rs.550 crores, and, now the anticipated cost in 2017-18 is Rs.2,815
crores. But, the Government of India, the Railways, | must quote the statement, says
that 'Railways had requested the Government of Kerala vide letters dated 06.09.2011,
22.12.2011, 08.10.2012 to share at least 50 per cent of the cost'. Again, these are all
earlier Governments. ...(Interruptions )... After that, during this Government also, the
Ministry of Railways had latest letter on 11.01.2020, before that on 06.02.2018,
01.03.2018, three letters during the period of this Government... ...(Interruptions )... And,
let me conclude. | didn’t... (Interruptions)... | am ready to place it on the Table of the
House. | only requested you to place that letter you got on the Table of the House.
..(Interruptions)... | didn’t run away from that. And, the Railway Minister says, 'Because
of lack of support from the Government of Kerala and because the Government of Kerala
did not respond positively, that project could not be undertaken and they could not solve
the law and order issues that arose'. Now, let me come to the latest issue. The
Government of Kerala said that they don’t have money to support the thousand-and-
odd crores project; Rs. 2,815 crores is the estimate for the Sabari Project and requested
that 50 per cent may be shared. The Government of Kerala says, 'we don’t have that
much money'. And, now, the Government of Kerala says that we are coming up with the
project of Rs. 1 lakh crore. Where is the money going to come from? And, you say
that... ...(Interruptions )... You accused that... ..(Interruptions)...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Brittas, don’t make
running commentary. ...(Interruptions)...

SHRI'V. MURALEEDHARAN: | will come to that. ...(Interruptions)..

5.00 P.M.

They accuse that BJP is playing petty politics. We saw what politics was being
played here. What was the response of your party when the high-speed railway project
was being implemented from Ahmedabad to Mumbai? Your party opposed that; you
said that high-speed railway is not at all required. Then, how do you come up with such
a project in Kerala? You are opposing projects in other parts. Here also, | saw parties
which were opposing high-speed rails in their States and now they are supporting CPM's
arguments. The parties which had opposed .. (/nferrupﬁons)... | will come to it.
..(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please wait, let him finish.
..(Interruptions )...

SHRI'V. MURALEEDHARAN: Wait, be patient. ...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Brittas, please sit down.
..(Interruptions )...

SHRI V. MURALEEDHARAN: Now, the people of Kerala are on the streets for the last
one month protesting against the unilateral move of the Kerala Government over the so-
called silver line project. The State Government is misleading the people of the State,
despite the Government of India making it clear, despite the Ministry of Railways making
it clear that it has not approved the project. The Government of India, very specifically,
hon. Railway Minister on the floor of the other House mentioned that the DPR that is
submitted is faulty. It needs to undergo a detailed study. It is not yet approved, but, the
Government of Kerala goes ahead. | would like to share with the Members of this august
House the way the people were treated, ...(Interruptions)... the way the protestors were
treated. ... (Interruptions)..
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please do not interrupt.
..(Interruptions).. Do not make running commentary. ...(Interruptions )... You have not
been given a chance, please be seated. ...(Interruptions)...

SHRI V. MURALEEDHARAN: Now, the representatives of the Government,
..(Interruptions)... they say that this opposition is ill-motivated. This opposition is
motivated by other interests. They say that communal forces are on play. They say that
there is a second liberation struggle in the coming. Who says that? It is a six year old girl
who was weeping because the police dragged her mother in front of her.
..(Interruptions)... The male police dragged that woman in front of that six year old girl
and that girl was weeping, and, the State Government says 'that Right of Children are
affected, so, we will take up a case against the mother'. ..(Interruptions)... Is it the
planning of a second liberation struggle being done by a six year old girl?
..(Interruptions).. Do you feel that a six year old girl will start the second liberation
struggle? ... (Interruptions)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No interruption will go on
record; no interruption will go on record. ... (Interruptions )... Please be seated.

SHRI' V. MURALEEDHARAN: The Government of Kerala says that we are not doing the
land acquisition; we are only doing Social Impact Assessment. What is Social Impact
Assessment? They are laying yellow stones and trespassing the houses. There are some
places where the revenue authorities scaled over the compound wall and went into the
house compound. They tried to have the survey stones planted there. No traffic survey,
no geo-technical survey, no environmental survey and no social impact study. Sir,
Leftists were considered to be the people who are for poor. Those were the days many
decades ago, many decades ago. But, now, | do not agree that these Leftists can claim
to be the proponents of the poor.

So, in the name of surveying and social impact assessment, they are laying
stones on people's land. They are forcing people to do it by using the police and without
advanced notice. What does Land Acquisition, Rehabilitation and Resettlement Act of
2013 say? It very clearly mentions about social impact assessment as to how it should be
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done. It says that local bodies have to be consulted for the SIA even at ward and village
level. Has it been done anywhere? Never! It has not been done anywhere. So, the
Government says that 'we are doing Social Impact Assessment.' The Social Impact
Assessment does not mean terrifying the people, displacing the people.
..(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Will you yield for a minute? ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please, no. ..(Interruptions)...
He is not yielding. ...(Interruptions )... Let him finish. ...(Interruptions )... You have another
speaker, you brief him, he will speak. ...(Interruptions)..

SHRI JAIRAM RAMESH?: Sir, | am very happy that the hon. Minister has quoted the 2013
Act, which his Government has now repeatedly tried to amend. ...(Interruptions )... But
today he is using that law to justify his position, | congratulate him.

SHRI V. MURALEEDHARAN: Let me clarify. ..(Interruptions).. In Kerala, the
Government says that 'we are doing the Social Impact Assessment.' It is their
Government's claim, not my claim and | am quoting this rule to them. At least, they
should have followed that. ..(Interruptions).. They should have followed that.
..(Interruptions)... They should have followed that. ... (Interruptions )... They are those who
were proponents of that. They should have followed that. ...(Interruptions )... They should
have followed that. ...(Interruptions )... So, now let me conclude. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Brittas, let him conclude.
..(Interruptions )... Please be seated. ...(Interruptions).. No interruption will go on record.
..(Interruptions )... No interruption will go on record. ...(Interruptions)... Please be seated.
..(Interruptions )... Mr. Minister, please continue.

SHRI V. MURALEEDHARAN: | am concluding. ...(Interruptions)... It is a serious law and
order situation that is emerging in Kerala. ..(Interruptions).. The protesting innocent
people are beaten up black and blue. ..(Interruptions).. They are being threatened.
..(Interruptions)... The Chief Minister and many other Ministers every day, they are
threatening the people who are coming on the streets to protest. It is not motivated or
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led by any political party. It is being done by ordinary human beings. | visited personally
many of the places where people were beaten up by your police. ...(/m‘errupz‘/ons)... I
went there being their representative. ...(/m‘errupz‘/'ons)... When the so-called
representatives of the people beat the people, then we have to go. Being the
representative of the Government of India, | went. People told me. 'I| had only three
cents of land. Where do | go if this house is taken away from me? Where do | go if this
land is taken away from me?' ...(Interruptions).. So, | would like to request the hon.
Railway l\/Iinister...(/nterrupz‘/'ons)... | want to request the hon. Railway Minister that the
Government has announced 400 Vande Bharat Trains. | would like to request what
Kerala requires. People want a fast mode of travel. Kerala requires a fast mode of
travel. At present, the double-lining is going on. | would request that the Railways be
pleased to sanction a third railway line, one exclusively for freight and the other two for
the passenger service. One more point is regarding the upgrading of tracks so that 160
kilometers per hour train can be run on those tracks. It should be 160 kilometers per
hour train, that is, Vande Bharat! If that can be done and then run Vande Bharat--
Kerala is 500 kilometers --160 kilometers per hour means that Kerala can be connected,
from one end to the other end, in three to three-and-a-half hours. The Chief Minister
says that the new railway line is to connect one end to the other in four-and-a-half
hours. Vande Bharat train will connect that within three-and-a-half hours! Why do we
want a new rail with Rs. 1lakh crore when the Vande Bharat train can do that?

Sir, | would like to highlight one more point. The announcement of the alignment,
that has been made, is not clear whether it is on embankments or it is with pillars or with
barrier walls. Whether it is embankment or barrier walls, it is going to be an ecological
disaster for the entire State. We have suffered two floods. We had Ockhi. Because of
wrong policies of the Government in power, don’t punish the people of Kerala. | request
the hon. Railway Minister to look into this aspect and take a considered view, looking
into all these aspects and see that such disastrous projects are not supported by the
Government of Shri Narendra Modi, under your leadership. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Venugopal, your party’s
time is over. | am giving you a few minutes.
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SHRI K.C. VENUGOPAL (Rajasthan): Mr. Vice-Chairman, Sir, thank you for giving me
an opportunity to participate in the discussion on Demands for Grants for the Railways.
We are all really proud of the Indian Railways, which is the third largest network in the
world. Currently, the Indian Railways is funded primarily by three different sources. We
know that. One is by the Budget support from the Central Government; then by the extra
Budgetary resources, primarily by borrowing; and, by public-private-partnership. Then,
the most important thing is the internal resources, including passenger revenues.
Surprisingly, over the past so many years, extra Budgetary resources are increasing by
the day, including loans and privatisation and the funding by internal resources is coming
down. Whether this is good for a healthy economy or not, the Minister can throw some
light in that area. In the year 2019-20, EBR was Rs.83,247.33 crore; in 2020-21, it was
Rs.1,28,567 crore; in the last Budget, it was Rs. Rs.1,01,500 crore. Therefore, the
Government is heavily depending upon the EBR, basically including loans and
privatisation. We know that when we take loans for developmental works, the burden of
interest will come on the common people only. Finally, the people will suffer. Therefore,
in the long run, this will depreciate the overall financial situation of the Indian Railways.
Therefore, | think, the Minister should throw some light on this.

Mr. Muraleedharan already pointed out about the Vande Bharat trains. You have
announced 400 new Vande Bharat trains in 2022-23. | would like to know whether we are
equipped to build these many Vande Bharat trains. Or, what is the Government’s plans
on this? | would like to know about this.

| have to share two-three concerns with the hon. Minister. Earlier also, during
Question Hour, | took the opportunity to bring to your notice about the senior citizens’
issues. On concessions, so far, it is not solved. | raised that issue in Parliament and that
issue is not resolved. The concession given to the senior citizens has been suspended
since the regular trains stopped running in 2020. With the Covid pandemic relaxed, the
Railways have resumed train services also. What is the stand of the Government on the
Senior citizen's concession? We are talking so much about senior citizen's upliftment,
the benefits, but what is the clear stand of the Government on this? | would like to know
about that. In 2020, the Railways used to give concessions in 53 categories, including
senior citizens, students, sportspersons and medical professionals, etc. Out of the 53,
only 15 categories are now getting concession. Earlier, 50 per cent discount was given
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to female senior citizens. We are talking about women empowerment, and 40 per cent
was given to male senior citizens. That has already been stopped. Therefore, it should
be reviewed. | hope the Minister will give some concrete, positive reply in this regard.
Sir, | am coming from Kerala. | am representing Rajasthan. Therefore, both the States
need some Railway assistance financially even though we are having so much of financial
constraints. | think, the Ratlam-Dungarpur via Banswara Rail Project was sanctioned in
the Railway Budget, but work is in slow progress. Completion of Ajmer-Sawai
Madhopur Rail project in Rajasthan should be expedited in a bigger way. Now, all over
India, the passenger services have started, but only a few are running. In Kerala, only
one passenger train, the Trivandrum-Nagercoil Rail, has started so far. The common
people, the ordinary people are using passenger trains only. Therefore, the Minister
should consider starting passenger trains all over India in a full-fledged manner. (Time-
bell) One point is very, very important. Hon. Members Shri Brittas and Shri
Muraleedharan raised the issue of Silver Line Rail Project. | am very sad to say, hon.
Vice-Chairman, Sir, that our CPI (M) colleagues and we together fought against the
Mumbai-Ahmedabad Bullet Train. Why? The Mumbai-Ahmedabad Bullet Train was
made by taking Rs. 1,25,000 crores from the public exchequer. It is not a priority-based
project. The people are suffering while travelling in ordinary coaches. Coaches are of
lacking there, railway tracks are lacking. The Government is not modernising anything.
The Modi Government is only concentrating on Mumbai-Ahmedabad Bullet Train. The
CPI (M) passed a Resolution against that project. We, the Congress party stand
together with the CPI (M) to fight against that project. We are still thinking that
Maharashtra unit of CPI (M) is totally opposing that project. ...(Interruptions )... Why this
hurry of Silver Line Rail Project, my dear colleagues? About 30,000 families are going to
be evicted. Kerala is called God's own country. We are calling it as God's own country.
Why? It is because of the natural beauty of Kerala, it is because of ecological fragileness
of Kerala, but now we are hearing the sounds of people crying, children crying, senior
women crying. Can you even imagine that a Communist Government is bulldozing this
anti-environmental project like this? Can you imagine! | can imagine that the BJP
Government is totally sponsored by corporate groups. It is bulldozing these types of
things. Can you imagine that a Communist Government is bulldozing all these things?
Hon. Railway Minister, a stone is put everywhere in the name of Central Government.
They have got in-principle sanction from you. That is why they are putting a stone.
Every morning, some family members come to see the sun, but instead of seeing the
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sun, they are seeing that some stone is put in their house. Actually, it is as if they are the
villains of life. Therefore, there is no environmental impact study. He had already
mentioned that. There are two floods which we faced. The people of Kerala are in a very
difficult situation.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.
SHRI K. C. VENUGOPAL: Sir, | will conclude in two minutes.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You party does not have time,
but the Chair has given you time. Five minutes were given and you have crossed five
minutes.

SHRI K. C. VENUGOPAL: | am concluding. They are talking about 65,000 projects, but
now it will come to around one lakh. From where is the money coming from, Sir? From
where will Rs. one lakh crores come? There is a line. ...(Interruptions ).. Whenever we
talk about common people, you say that BJP and Congress are together.
..(Interruptions)..You people are together. ...(Interruptions)... Sir, CPI(M) and BJP are
together. ...(Interruptions)...

SHRI' JOHN BRITTAS: *

SHRI K.C. VENUGOPAL: No, no. We don’t want BJP’s support. ...(Interruptions )..\We
don’t want BJP’s support. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You kindly conclude now.
..(Interruptions )...

SHRI K.C. VENUGOPAL: | am concluding, Sir. ...(Interruptions)..I am concluding.
..(Interruptions)...

SHRI JOHN BRITTAS: *

* Not recorded.
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DR. V. SIVADASAN: "
SHRI ELAMARAM KAREEM: *

SHRI K.C. VENUGOPAL: Sir, | am telling only one thing. ...(Interruptions ... Sir, we have
four airports — Kannur, Kozikode, Cochin and Trivandrum. ...(/m‘errupt/ons)... Sir, in
Kerala we have only four airports. What would be the fare in this high-speed rail? We
know that. ..(Interruptions)..Develop these four airports, brother. Make use of UDAN
Scheme everywhere and develop the existing railway line. ... (/nrerrupﬁons)...

SHRI JOHN BRITTAS:

SHRI K.C. VENUGOPAL: Take support of the Government of India and expand the
existing railway line. ...(Interruptions)..

SHRI SUSHIL KUMAR MODI (Bihar): Sir, | am on a point of order. ...(Interruptions)..

SHRI K.C. VENUGOPAL : Without doing that, the Government of Kerala is bulldozing the
people. .. (/m‘erru,oﬁons)... | would like to ask the hon. Railway Minister. It is the duty of
the hon. Minister to clear whether the Government of India has given sanction for this
project, whether the DPR has been approved, whether the Social Impact Assessment
has been done and whether any Economic Impact Study has been conducted.
..(Interruptions)... Sir, this project is causing a lot of problems to the common man of
Kerala. ...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Mr. Venugopal. |
am calling the next speaker. ..(Interruptions)..Mr. Venugopal, please sit down.
..(Interruptions )..Now, Mr. Bhuyan. ...(Interruptions)...

SHRI K.C. VENUGOPAL: | would like to know from the hon. Minister whether he is going
to intervene and stop these things. ..(Interruptions)..| would like to have clarity on this
from the hon. Minister. Thank you.

* Not recorded.
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SHRI SUSHIL KUMAR MODI: Sir, | am on a point of order. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Bhuyan, he is on a point of
order. Under which rule, Mr. Modi?...(Interruptions)...

SHRI SUSHIL KUMAR MOQODI: Sir, it is under Rule 235 — Rules to be observed in the
Council. Sir, 235(ii) says that a Member shall not interrupt any Member while speaking
by disorderly expression or noises or in any other disorderly manner. AN, 213 H I8 H1
BIIBIE? T U IRA-S B, Ol UH °c F Haol vl W fI9¢C BI @I 87 SUHTETE
ARG, T€ W 235 BT disobedience & XET Bl ...(ALT)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | agree. ..(Interruptions)..|
have announced that no interruption will go on record. Now, Mr. Bhuyan.
..(Interruptions)... Please don’t talk. ..(Interruptions).. Don’t interrupt. Now, Mr.
Bhuyan. ...(Interruptions)... Please don’t interrupt. ...(Interruptions)...

SHRI AJIT KUMAR BHUYAN (Assam): Thank you Mr. Vice-Chairman, Sir, for giving me
this opportunity to participate in the discussion on the Working of the Ministry of
Railways.

Sir, Railways is not only a mode of transport but it also connects people across
the country to have a strong sense of nationhood. Poor people use this mode of
transport for both short and long distances. But, some recent decisions by the
Government in the railway sector have generated a very strong perception that it is going
the Air India way.

Sir, travelling by train, in general class, one can get a sense of the price that the
common man pays for slow pace of decision-making by those who are in power. We
often see the pathetic sight of overcrowding and even travelling on the rooftop of the
train! Don’t they deserve humanly treatment? This is my question.

Sir, this is naturally the result of a shortage of additional coaches and locomotives,
and, more important, the apathy of the system. | feel a sense of frustration when | am
told that the coaches and locomotives are not sufficient to match the needs. How long
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will the average rail-traveller have to put up with sleeping on the floor just like cattle? The
poor man's transport system, without a doubt, is in mess. The railway has become like
an orphan with none to care.

Sir, those who die in railway accidents are maximum the poor, and all they get is
an ex-gratia of Rs. 5 lakhs. Is the worth of a human being just Rs. 5 lakh? Is it correct
not to care about safety and then equate the lives of people with money ?

Sir, the entire Railway Board is demoralized and one can witness a collapse of
transport for poor people. We need to act fast and the need of the hour is to have a
National Railway Policy. We need a robust system, and Railways cannot and should not
be used as personal property. The time has come to look beyond politics as far as the
Railways are concerned.

Sir, Railways is a subject matter of the whole nation, whole country. But | will talk
about matters pertaining to North-East Frontier Railway, and, perhaps, the House will
appreciate this.

Sir, the North-East Frontier Railway started its operation on January, 15, 1958,
around 64 years ago. The truth is that 64 years is not a short period of time. In fact,
there has been no significant development on the North-East Frontier Railway. This is
really embarrassing and sad.

Progress of work in the 2" line between Bongaingaon to Kamakhya via Goalpara
is very slow. Because of congestion in lines, passenger trains between Kamakhya and
Bongaigaon require more than five hours to complete a travel distance of around 150
kilometres. The Government should take steps to speed up the work and set a target for
early completion.

The condition of the retiring rooms of various stations in Assam is pathetic and it
requires improvement as per standard applicable in other parts of the country.
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The concession that is admissible in rail tickets discontinued in the Covid-19
situation is yet to be restored. The senior citizens of the country are the worst victims
because of this.

Sir, Train No. 55754, 15754 Guwahati-Alipurduar Inter City needs to be taken
back to its original time, that is, 14.20, so that local passengers can avail the services as
before. There are no services from 5.00 a.m. to 5.00 p.m. from Guwahati towards
Rangia Junction, Nalbari, Barpeta Road, etc., for suburban passengers.

Sir, | want to draw the attention of the Minister to this particular point. It is very
sad and also interesting that since December 2018, an amount of Rs. 19 lakhs were due
to the Tinsukia Division in the name of maintenance which has not been paid yet. The
Station Masters themselves have to look after the station-maintenance due to lack of
employees. Since December, 2018, the Station Masters have to bear the maintenance
cost of the station from their own pocket. This is one example of the failure of the highly
acclaimed Swachh Bharat Abhiyan.

From Makum to Ledo, which is a 45-kilometre stretch, there is only one Station
Master operating the entire stretch. Again, the stretch from Jorhat Railway station to
Furkating Railway Station, approximately 67 kilometre, remains closed in day time. In
this stretch, only one Station Master has been doing night duty continuously for a long
time. This can become a big threat to the life of railway passengers.

The Railway platform of the historical heritage Sibsagar town is still not
completed. Till now, there are only 200 metres of the platform. The passengers of many
Mail Express trains, including Rajdhani Express, have to suffer for this. According to
rules, such important railway stations need, at least, 400 to 450 meters of the platform.
Sir, because of this, many passengers have to stand outside the platform. ...(Time-bell
r/'ngs).. Because of this, senior citizens, Divyang, physically-challenged people, women
and children, in particular, are the worst sufferers.

Sir, Furkating Junction under Tinsukia Division is another important junction and
many trains pass through this junction, but there are only two platforms in this junction.
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Many passenger trains stop on line number 3, which has no platform at all. Because of
this passengers are facing lots of problems.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.
SHRI AJIT KUMAR BHUYAN: Sir, | was given five minutes.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have given you seven
minutes.

SHRI AJIT KUMAR BHUYAN: Sir, all these are in the North East. Perhaps you would
appreciate it.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | understand. Please
conclude now.

SHRI AJIT KUMAR BHUYAN:': Sir, after the withdrawal of lockdown, local train services,
including short distance services, have been resumed in several States. But the delay in
resumption of local trains in Assam has badly hit the livelihood of the common people.
Due to the non-restoration of local train services, those who have suffered the most are
the economically weaker sections of the society, including students and patients.
Besides employees, farmers, petty traders and vendors who sell their products in urban
areas on a daily basis are also in trouble.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Please conclude
now.

SHRI AJIT KUMAR BHUYAN: Sir, | would make one more point. There are many tourist
places in Assam which are inter-connected with one another and the resumption of local
trains is the most important thing for the development of the tourism sector. Train
services should have passenger-friendly timings. Lower Assam people are passing
through harrowing times while travelling to Silchar. In view of traffic jams on the roads, it
takes almost a day to arrive at the Guwahati Station from suburban places nowadays.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You will have to conclude
now. | am calling the next speaker.

SHRI AJIT KUMAR BHUYAN: Sir, | have raised these issues earlier in the House. | have
also written letters to the hon. Railway Minister stating all these problems, but nothing
has been done so far. | hope, this time, the Minister would take note of this. Thank you,
Sir.

SHRI BINOY VISWAM: Sir, if it was a personal debate, | would have liked to oppose my
friend, Shri Ashwini Vaishnaw. | regard him as a learned man and as a good friend, may
be more than you do. But at this moment, | am on my legs to oppose his policies and
his way of doing things in the Railway Ministry. Their policy is not meant for the good of
the nation or for people's benefit.

Sir, everybody knows that the Railways are the lifeline of this country. | remember
the famous quote from Karl Marx. You should be knowing it. 170 years ago, when the
Railways began in India, Marx wrote that. He wrote that by starting the Railways and
English education in India, the British colonial masters are becoming the unconscious
tool in the hands of history. He was right. The purpose of the Britishers behind starting
the Railways was not the good of India. It was meant for them to bring the timber logs
and cotton harvest to the ports of India, to be exported to Manchester and other British
places of industry. That was the purpose. But the Railways changed the face of India.
The Railways gave a new momentum to the Freedom Struggle. The Railways allowed
the people of India to know each other. The Railways kindled a great enthusiasm in the
Freedom Struggle of this country. So, that way, we regarded the Railways as the
greatest concern of India. The BJP should remember that. That Railways, in your rule,
is facing a lot of troublesome days and policies. These policies are actually hampering
the real growth of the Indian railway system.

Sir, the biggest employer of this country is the Railways. It employees 30 lakhs of
people. But, today, it is nurturing unemployment. | expect the hon. Minister to tell the
extent of vacancies that exist in the Indian Railways today. | request him to make an
assurance in this House as to when these vacancies are going to be filled. My friend,
Ashwiniji, | am very sure, you know what has happened in Patna. It was 1.25 lakhs of
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people who were trying to get the job as applicants. How many were the vacancies?
The proclaimed vacancies were only 35,000. For those vacancies, 1.25 lakhs of young
people applied. Most of them were well-qualified; they were engineers and
professionals. Chaos happened on the streets of Patna and parts of UP. It is known to
you. It shows how adamant Railways are in not filling those vacancies. Considering the
gravity of the unemployment situation in the country, this House demands you to fill the
vacancies now. Make a statement here, while you reply, that these vacancies can be
filled in a definite span of time. People are retiring in the Railways now. When people
retire, N0 new recruitment is taking place. All are contract employees. Those people
who retire are again coming back as contract employees. They are exploited. The
Railways, as a PSU, is supposed to uphold the social concerns and obligations. Now,
under you, the social responsibilities of the Government, of the Railways, are completely
forgotten. You talk about railway growth and that growth trajectory is not a truth. That is
why we oppose it. As we see in every sector of the country, Railways are also feeling the
wrath of privatisation. The Railways are also for sale and your Government is very keen
for that. We know that you are very much interested to sell the Railways, the tracks,
stations and everything to the private sector. You tried for that. We know
..(Interruptions)... This is injustice. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please don't disturb him.
..(Interruptions)... Your five minutes are over now. ...(Interruptions )...

SHRI BINOY VISWAM: Sir, Jairamji and Brittasji are coming together to oppose me; yes,
they are preventing me from speaking. ...(/nz‘errupz‘/ons)... Sir, | am coming to certain
issues which we face. We believe very firmly and very strongly that Kerala is a part of
India, but this Government often forgets this. Just to name certain projects, what is your
approach on the Railway zone for Kerala? Tell us where that coach factory that you have
promised for Kerala is. What has happened to it? What about the doubling of the lines?
What about the improvement of the gauge system? What about the concessions that
you have talked in Kerala? What about the passenger trains that you have wound off?
These are the answers that we expect from you. My dear friend, please explain that.
We want to tell you very categorically that the New Pension Scheme that you offer for the
workers from the next year is anti-workers; it is not for the workers. So, don't go with
that. We expect that railway employees need a wage revision. Lakhs and lakhs of them
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are waiting for that. What has happened to the wages which are due for improvement
and revision? That has to be strengthened. What is your policy on privatisation? What
is the truth behind the Vande Bharat trains”? You promised 400 Vande Bharat trains.
How many actually started? Only two, out of 400, actually started. That shows the
bankruptcy of the Government.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude. Your time is
over.

SHRI BINOY VISWAM: In the same way, we can see the bids that you offered for
privatisation of the trains and routes. In 12 clusters, you offered 151 trains. You know it.
Out of that, how many bids came? Bidders have shown interest in zero out of the nine
clusters. For nine of the clusters, no takers are there. For rest of the three clusters,
there were some takers. How many of them were there? Only five bids came. That
means even the private sector players don't believe you. They are your friends; they are
your colleagues; they are your cousins; but, even they do not believe you. So, please
understand that the Railways have a social obligation. Don't forget that.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Binoy Viswamii.
Your time is over. | am calling the next speaker.

SHRI BINOY VISWAM: Sir, | will say one word about Kerala. Kerala Government is the
Left Government. That Government will not forget the rights of the people. That
Government will not forget concerns of the environment. And, the Government has
assured that K-Rail project will only be implemented keeping in view the people's lives
and concerns and environment. That is the position of the Kerala Government, which
has been stated by the hon. Chief Minister always and we stand by that.

SUHHTEIE (31t Ye#aR Fiferan) : &1 9 1 ST S|

21 IV AR PR (ABR) : IUGHIEeT HEIGY, JATYH G Vel HATTd & BIrIDRI IR B
Bl <T@l H 9N o BT AR Y& [T, 39D foy H 31uehT 3MHR) gl #8Iey, AR
HRBR BT ol 73 TR W URT g1 "I H3T T 2T AT BT YRT BIhd G20 A
URTET P IMYR IR Fd &b AU DI IS BT 21 59 a4 & golc H JeTd Bl U o,
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Tl BolR BYIe B9 I AP &1 3fded fhar mar g, dife s gRad,
SATg b FHTor St faf =1 aRATSTIRAT b st TIfy & ORT fohan ST |eb |

SUHHTEE FEISY, I8 HI G B 91 & b ARPR 7 39 99 & goic | [l
T Ut | 400 TS 9 WRA A1 DI T BT SN BT &1 AT 3MUS 2 fb 59 &= )
ooy e fer WU, Siel 9R 291 & SUTST STeRd ©, i a8 A gof I § AR
ISR & foTT <91 & fafi=1 wermHi = 9T 21

SUFHIEIE HEIGd, H 37Udh A1EIH H TRBR I (e HRA1 ar8dl g (b ¥l IWIal
I AR & 3R A1 H TR AT SATET 30Tl 21 I8 AR & fofg 170 I8 R FaR) &
4 A e e 2, gfaemd € €, Afe 3aH ok YIemd g™ ot smavgehar 2
§ I-3 91l Y ARG AR AT S BT &1 ATHEE HRAT el gl H AT 31 Sff
W I-<1H 7l &1 fFdes &) E1 g1 Helqd, YoTd H 18 TRI AN B HRd o, Tl ISR
DT FoT BIT AT AR 3T BI<t 2T, AfhT H P ATEgH A IRBR A 1A BT A8l
% & ST ug @refl &, S A4 a1 Bl WRT MY, ITh! Ueh FHI-WHT &b &R AR 1Y,
SO AT bl i e

]I, H Yo 3T ATd 9 ¥l g9 W, Jed & AR TR I8 H1T B Gl § AR
fth) & I8 fde &~ 38T § fob qd Yol #3121 YMfderr arar Sif 7 f[98R & 8ToiigR
AT HIATTYR -HG ST -TIOTYR - AR - YR BT §U TS1 Vel oIS bl Iqd bxardm o7l §
3D AT ATEAT § 6 HULRH & AT A 47 BT 781 3@T 8, I o7 W 8 9¢ 21 T8l
qd 81 gl 1 H M1 gl F a8 BR I8 §, oifh1 39 U= 3l T Hl Dls dRarg T8l
BB 51 | Y AIEgH I Vol HA Sff | 189 B I8 § % 9 9 DI &1 H W §U
¥ g I H SR G81 &b AN Bl Vel UR F@ bl AlhT & AT I b Wl a1 I8y,
§ 7 g8 fde e BT gl

TEIeY, H Y BieT-91 98T o 381 § {6 SR $1at 7, a9 2020 #, 24 774
H 3 -SIH B Yol § 81 18 i1 31l ¢+ @1 % &I 718 &, offeh o W e W ¢4
Sl off, 81 UR 31H) T ST MM e e gall & I I8l ¢ T IR fedme &l H amud
HIH ¥ 599 I8 Fda R Y81 § [ 317 59 ISl DI &1 H XEDBR ¢ IAT Bl B
G
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Iy, § BIC-BIC Yod WM & HIGATH0T & oY g IR Faed ax gaT g, §
VS goIc | 9t 1 gl g, offh 99 WX 311 0@ I dIRdls el 81 UTs § &9 370 I8
frdes B € T 31T BIE-BIC Yod I & AIGHTHRIT BT B B AR RG] Bl o
H =g a1 & oTg Sl IUTI WY BId 7, I UR A PR

HEIGH, NAd B 66.66 ARG S SHI Wlell IS €3 Bl 89 s IR B8 I & &
I STHHAT W BIs SERT-GT S BT B BN, bls Al g9 BT BIH By, hls Ul
A BT BTH BRI X golc TR gia & 915 4 o1l 9 TH Bie-BIc HM WX, 1H
HHRITSAT IR 11 41 Tl o1 &1 &1 § Ared § b 571 &1 g7 R WY 3R T By
BHRIATE] B BT BT Y| HBIG T, H T & & A1 Ve HAT Off F e $HR BT

HEIEY, AT JATBAR 32 &, H I HE1 I1edT g & 59 Tlg § TR J a1
&1 EA Tl BT AT, AN AT SHAR & I I <, ST SfBAR & I F B a1 Bl
o, A1 9 fqer= w1, faem aRvg, die G491, 19T AT H 31T o IR 19 STH-HIH1E &
1w W 9 ISl IR & o1 & U g9 81d 9, 91997 8 9, A1 IAH BB 914
ettt off )R & BIAT ATl .. (T BT ©XY).. TART A8 WH i1 off I&T 81 Al
AT H, 7 FHT 4, faar= G491 |, f3gm aRug § S=-9iiie & 9o & aroige 9 &M
Tl BT 2, 1 bR die & 91 Brael g2 H S1-AF 91d B8 B U 9Td FHIE Bl
TN X H3T SfY, &7 2020 AR 2021 F IoC H .. JUGHIIE Sil, ST BART IR% AT
=T {31 STy, YER €41 81 (41 S|

ITaHTEIE (31t YaAaR Biferar) : FHRT YR &7 3MTd HUR &

I} T A1 BTHN : I AT TSR 1 U2 b A A, Foic H dlel & HIH I 3
ST e g 2, SRS @1 &, &7 AU U TER H, YU BRI b ATY d3DBR 2020~
2131R 2022-23 & 19 H fhe= AT TSR BT B g3l - 39 IR HH 2 31 82 317
IE B & [ AT =91 T8l Bl 51 MBad ol AT H F8 < § [$ 81, SN 8, M 8
SITQAT, O T BIT 781 81 § Y4 | 78l §, ol SATIeh! I8 Tl ared g o d o1
qYH W 3T §, I q8Y[H & T8d § Xefd Bl i Hifcrq | Al ford garm o1l § 27
TIRR D, 14 SFAR] DI AR 17 STHIRT BT AR Heol, IR Hsd AR g1 Hed
o1 AT H |fHferd gar, srhaRi ! e fdban, IRy &I, fame &1, wef @1 fb
TR BIC-BIC ST &, I BMI IR 31T LT A1 81 ol & dl dIeid © fob AR, 3MTqDT B
B SRR HifET & 918 WIS 81T &, ST HIo &3 81 olfh H 9gd §F & A1 Bl
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aTedl § o &1 T2 81T 81 39 IS BT T YT © 3R TAR del Bl T Acerd 872
TH JMMYS T3 H &, TH IR I U1 H¥l $6 &I 811 ATy

S Y- ©IChE 99 8, § a@dl §, H 16 TR &I ¢+ I ST 8T IT, LI W
g T 3R YASHHE &1 I8 O o o) Ay glawrd are 8 78 €, Afe a8t udr o
% bedroll & B, ATGR 81 ®, Hadl T8l &, Afhar &l 8, T 31y 3R Ty <ITum? agf
§ =MER of T, fI8TEe fHa1 a1 98 91 87 § BICI-BIC! d1dl &l A H 3UD] 5T
AT E?

IUFHTETE (31t YEaR BIferdT) : STHR ST, 3T MY AU Tl FHAT BHIT|

i} I A1 BTG : I8 § RIBRIT b IR IR el HE 8T §, MU ToGY § & P DR
T SN dTeT 8, 39 ST 1 H &th X Y8l § 3R HE Y81 § [ [8R &l TWIg Sd1 & dle
BN ECCE]
“¥ T8 HEqT [ T HINT PY @,
I BT H Vb BT YT Y G,
VIO @ BY S [ H o 7T a9,
TE] Tl ETEIR SERT B G I

81 Iva [ &b 1Y IS A H AT Dol JaX 37T JHER] Bl oIl R A o7
fIgall 1 ISTAT 7, I 97531l B ST BT BTH B 3R AY 51 HGHT DI T HRA Bl
BT B | H ATTD AT H HERT Dl Bl I8l § (b

“§H Yo P1 g T8l &,
T I15 ¥ Bl 31T T8 &,
I 31T GBIV % & IV,

g4 g9 ®I Rraraa 781 8r

SRUEICE

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shrimati Priyanka
Chaturvedi. Not present. Dr. Anil Agrawal. AT 31l IRIaATet Sil, PABHG T JA1G
PR Sft BT STea! ST &, SAelY d U8l dIeiT AT &1 &1 319 2TS! 9% 918 dleiil?
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S1. AT InETA (SR UK = WY, 39 dl TIZH &1 GH 8 dTell &, 34Afe1q H short H
Tl R AU T TH Bl

AT SUFYTede \_rﬁ, TR Vol YR Bl socially, economically IR culturally,
Gt Bl SiTe & oy U GAuR 2 31K lifeline 81 AR &I ThgA # ORI H I8 B!
LECERGI R WWWﬁW&% passengers travel BRI dTell VeTdst H 4
T 2 3R HRA B G 9gd 9! lifeline & w9 H 2

AT SUAHTEIE Sil, A1 Ter F31, & TR Aal i 7 Sig <92 H wewd]
A g BT, O S0 FHY AR Veld o I S (U1 984 g1 IrTe fea
HRGRI XeT o 9RA H ¢ & A1d eRAT IR S ol T$T 38T AT, IHDI R B & (oY
green toilets T [FHTOT HRAT IRH T, FTHA 98 eI G g5 & H 94 AHl H ATTh
A U il A1 @1 18l gl 2004 H 2014 TF ATF 9,587 green toilets I9IY 1Y,
STt 2014 T 2021 Th 2,46,403 green toilets 417 U|

A1 ISYFHTEGET STl, AT e H31 S iR AT el #3541 S & Aged d
Xld H 9gd g! ATAT H XeId ATsHl BT electrification [hdT AT &, 98 ART ATl B!
double fHaT AT B 3R safety & %IK’\_rﬁ Y precautions B P 9}[, d NERS TI'Q%I S5l
& TBd 98 ARI 78 ¢ IRH BT T3, RN d RA ¢, o o 3R I o, It

high speed trains gl g1 trains H automatic entrance door information system, LED

screen system, fire and smoke detector system, passenger information display system,
GPS-based passenger information system <y TFQ%I

AT STAHIEIE ST, AR Xl | BRI BTel H A AN B S g9 & forg
El@ﬂa?ﬂib‘ﬂ?ﬁo_ﬂ'[%l Wéﬁﬁmﬁiﬁﬁﬁﬁﬁ,ﬁfaﬁ speed trains dell
B S AN BT JATRITOT SUAL BRI BT B fHA1 81 31 99 DIl & A1 -1 Yold
ﬁaﬂ:ﬁpunotualitya@a@ggl WW@W%WG@WW‘#W@[,?{W
7T ot fh ﬁ_*[ ggd e Bl Punctuality of trains 94.17 per cent §?§ %\*, Rrae %FQ H
AR Nl H31 Sif ! dgd-dgd YIS 11 T8l _é’l ¥eld ¥ centralized traffic control
system (_*I'Plﬁ'T?JT T %\*, ST 3 traffic planning 3R real-time traffic planning IR BT
gl < f #9 ol ! AT, Yod H 39 94 systems & AN B H STRl U 3R
W"ﬂﬁ%, trainsaﬁspeedﬁ%,ﬁ@ﬁﬁw@fmm?%wqgﬂﬁﬁ
IRTH et Bl ﬂwwgﬁ;wwmaﬂﬂpassengersiﬁaﬁefib—fib—lqﬁ:iﬁ

HRAl B, dfoh ATl G BT BTH WY BT B
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6.00 P.M.

Ug el IHAR RIBTI Tl &ff o STd ¥old Uriel BRIl R AR &+ S ©, dl
IGH IR Bl ST &, A1 XeAd P B IS b Ty, STl 3791 A1l YeTd &b Y B Dbl H1H
PRI 8, I 1Y 37g AR A o T 81 $b FI-1 63 YeTd T Bl
HIGATHRUT HRIAT AT 1 ST 5 3 39 qd aehrall 1 W1 BT 6 vold a1 qf &1
AGUANT fhar ST, I W TR At Yerd 8d o1 § B $H I8! 21 MY S § fh
984 AN AT 379 3T H S & oIy Seft Ye1d &1 STAN B & 3R To! d&ar §
WeTel! Al FAETST | Sl &RT BTH B &, 9 AT 30 Aei-dl fehed q91d &1 Igd a1
ISl & T g1 & dras[a d1 Xeld 7 3+ WsTdl fChed & TMi H Blg deI™] el Bl
& 3R I 3741 Wt S=21 =1 R Il bl AT 38 &

HBIGY, Yold 7 9T8f 984 ARI &9 TS @, ol dei YR oAl o Wigadl ff 913
21 ¥eld gIRT Igd ARI ISR ¢+ BT W HeTer b1 <11 I8 2

SuwHTeget (3} YaaR Hiferan): ST, TUaTd Sil, 3179 U e o gl 3l ©: 991 &,
if the House agrees, we can take a little more time because we have Special Mentions
also. Is there a sense of the House to extend for some time? ... (/m‘errupz‘/ons)... Okay,
the sense of the House is to go beyond 6 p.m. Dr. Agrawal, please continue.

S1. 31fTe IRaATed : SH RWA BT Al JgTar et 3871 2 &R <9 & a18% 9Rd &1 Bid
Igd ST 81 TET g1 'HE RIS Taayd o' feq &f Fai ool o= | 9 (& 2| 'Told
3T @I’ Ueh I8 31TB! ¢ B, Sl (ST TRH STATHE HIRURTE b A1l Iellg
ST &l &, S99 9gd IR AN bl BIIS] 8l 8T & 9T 7 bacl el B, dfch <20 Bl
3MMfeIeh AT D1 FEG BR BT D 1l 81 V81 81 'gfg¥e Albe Wl &' FelTg Sff X&l
%,@Wﬁg@ﬂﬁﬂﬂﬁﬁ?ﬁﬂ%,ﬁﬁﬂﬁﬁﬁﬁﬁﬁﬂﬁ?l Deccan
Odyssey U& V¥ $FeT7 ool 29 &, Sl 980 AR <l &I 96 el dd o ST 8 31
South Western partﬁﬂ%aﬁwmﬁ?ﬁﬁ%\’l

Halqd, S e AT -1 passenger reservation systems ¢IiHIT 3,274 locations
TR TR ST 3B &, S fh T 3 E9IR o= DI Sidd B &1 $9b 3TATdT Automatic
ticket vending machines ?'ITI'I_&L NIREH] %, dTfh ST bl ShT BIIST et Online and
mobile ticketing system <ITUT SIT Y&l %, SICASIRIE ENEIRCCRARE] ﬁl@[, e-ticketing
system 1 2% a1 7111 2, FST9 AT o Gy fAert &1
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Heled, H U ISl 3R qaT=1 d1&d g b T8l Sl T Xeld IR Dl I Bl
o, Py WMl IR d gl b1 RIeR 81 S A1 R-GR Verd 39 RIRSH b1 G B
WWW@GWW%IWW@@W@%WQWMC private
partnership H Computerized PRS-cum-UTS terminals 3N ford < X' %, ISERESIR]
&1 98 BIIaT 8 X8l 2

Hzlad, ¥ofd &1 freight operations UX dgd d$l hIH fopar <7 BT B E?ﬂé[ S
2019-20 H 1,11,472 HRIS SGY BT f4o=< foam 731, T81 2020-21 H 1,15,738 BRI TUU
&1 fasa fovar T ?R:I%ﬁ TI-I~I Udh wagon leasing scheme 0 SIRS Gl TI'.%, g
AT B GolTs Igd AT 8l K&l 2

ABISY, 3P A1Y-I1Y ST Xold J TSl & &7 § ¥l B fhaT & TT clean
energy S &1 BT T 21 SR8 Yeld §RT 103.4 HIMAIC (IS 9 YTeR W™ o 1Y
2, R Folie TiT et ¥8) © 3R a1dTaRoT bl St B & foTT 2020-21 H 9T 93
ARG U Hf oY T €1 Xeld 7 U S B B §, A ARIEA 81 A X A7t St
AT T #5301 S & e H S BTH B IR &, 98 <90 DI Uhdl H RN 6T H1H B
T E TAT I BT YhdT 3R 3T & Ty Y Yofd B o7 I8 1 39 forg § 32 98-
Igd IS ol § 3R § IRfE 61 § 1 371 dTel IHY H 39 goic & AEgH 3 Xeld Nl
T D1 S8R GIAgT 3371 3R <2 o o1y &9 S uie fG o= STk &1 gl & a1d
PR T, ITH I FEIRT BN | 5781 Tea] & A1 H AU gthed FHIG BRel g, TIdIa |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is Shri K.
Ravindra Kumar. Do you want to speak tomorrow ? ...(Interruptions)... All right. Now, Dr.
Fauzia Khan. ...(/nz‘errupt/ons)... If you want to speak tomorrow, Dr. Fauzia Khan will
speak now. ..(Interruptions).. You can speak tomorrow. ...(Interruptions).. You said
that you will speak tomorrow. ...(Interruptions)..The time is extended beyond 6 p.m.
You said that you would speak tomorrow; so, | have called her. ..(Interruptions)..
Please.

DR. FAUZIA KHAN (Maharashtra): Thank you very much, Sir. Today, the train of Indian
democracy is in the hands of the NDA but it is quite rightly said that driving the train does
not set its course, the real job is laying the track. While the track is laid, the place that is
deprived is deprived of development if connectivity does not reach that place. | am
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talking of my own region which is the Nanded division in Maharashtra. This comes under
the South Central Railways. In the Railway Budget, the South Central Railways have
been allocated Rs.9,125 crores this year, which is an increase of 21 per cent over the last
year. However, only a share of Rs.575 crores has been given by them, in turn, to the
Nanded division. A provision of Rs.2,817 crores for ongoing new railway projects has
been made, and there is no provision at all for the Nanded division. All projects are in
other divisions except this division. Out of Rs.5,517 crores, allocated to the South
Central Railways for doubling of lines, only Rs.5 crores have been allocated for the
doubling of Akola-Dhone railway line in the Nanded division. My question is this. Why is
this division constantly neglected?

Sir, I would like to give you one instance. Purna is a very important junction in this
division. Purna's headquarters have been shifted to Nanded proper. 200-300 acres of
land is lying there unutilized with a lot of buildings there but a very sad thing that has
happened yesterday is that the South Central Railways has written to C.B.S.E. to close
down a school which was set up in 1903. A hundred year old school -- a glorious
heritage it had -- has been decided to shut down. | think this is gross injustice. During
recruitment also, the candidates from Nanded division hardly seem visible. Therefore,
my request, my appeal, my prayer to you is that please shift Nanded division as a
separate entity on the lines of Konkan Railways in Maharashtra or please detach it from
South Central Railways and attach it to Central Railways. | think that would solve the
injustice.

Sir, in my last year's speech also, | had raised a request about the birthplace of
Shri Sai Baba. At Pathri, in the Nanded division again, there is a need for a new railway
line as a special pilgrimage train from Aundha Nagnath, Mandwat, Pathri, Parli Vaijnath.
All these are important spiritual places. It would be a very good move because so many
devotees are there and this would indeed help this sector, the spiritual sector, a lot.

Apart from this, new trains must be started from Nanded, Purna, Aurangabad in
the Marathwada division to Delhi, Bangalore, Mumbai, Pune, Tirupathi, Ahmedabad and
Calcutta. There are many other issues which | would like to give you. | would give you
these in writing in my letter, the concerns of my local area. | would also like to request
you for a chord line at Parbhani, where | live. That is my hometown. The RoR policy is a
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great hindrance to the development of these remote areas, backward areas. This policy
needs to be revisited because otherwise we would never develop. Rich areas, which
have good returns, are developed and poor areas remain poor and deprived. Regarding
a pit line at Aurangabad, you have approved; you have sent me a letter that it would be
approved but the Minister of State says that it would be approved in Jalna. So, please
clarify what exactly we are doing. Will the pit line at Aurangabad be sanctioned or at
Jalna or both?

Sir, also, a chord line is needed at Parbhani. Such a wastage of money and such
a wastage of time is there at such a big junction. (7ime Bell rings.) Sir, please give me
two more minutes to speak.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.

DR. FAUZIA KHAN: Sir, this chord line must come there. Other issues, | will give you in
writing. But, | need to speak about a policy decision which there is speculation about,
that is the privatization of Railways. Your words in the Lok Sabha did provide us relief.
You have assured the House that the Government is not looking at privatization but the
National Rail Plan seems to be saying otherwise because that seems to be fully inclined
towards privatization. | would like to say that God forbid, if the Government has to do it
at some point of time, we must remember that Railways are the poor man's mode of
transport and it is used by almost 50 per cent of people. It is important that a citizen
from India must travel from one corner to another corner of the nation smoothly,
comfortably and at affordable prices, affordable ways because, Sir, affordability and
connectivity, | think, these two are the most important priorities that should be there.

Sir, at the end, | will only say that there is hope. We have hope sometimes that
light at the end of the tunnel is a train. So, let's hope that this train carries us towards
development, particularly, our deprived Nanded division. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri K. Ravindra Kumaryi, will
you speak today or tomorrow? Will you speak tomorrow? Okay, tomorrow. Now, we
will take up the Special Mentions. Special Mentions can only be laid. Prof. Manoj Kumar
Jha.
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9. ST AR 31 (A8R): AEIey, fO77 {4 A7 Special Mention 1T &, S & S lay
B DI AT Bl STl &

IUFHTETE (3ft YEaR BIferdn) : 317 lay B SR

SPECIAL MENTIONS
Need to conduct Socio Economic Caste Census (SECC) alongwith general census

PROF. MANOJ KUMAR JHA (Bihar): Sir, caste is an overbearing reality of the Indian
people and affirmative policy actions in the country are based on caste identities.
Census has not collected data on castes other than Scheduled Caste and Scheduled
Tribes in independent India and in the absence of such data, no accurate information is
available about the numerical population of Other Backward Classes. The latest caste
census of 1931 also included Bangladesh and Pakistan and the demographics of India
have changed substantially since then. A caste-based census will further expose the
wealth and education gap between the upper and non-upper caste groups relative to
their population and assist in framing targeted policy interventions. Moreover, it is not
only a question of reservation but of Indian poverty and unemployment that is stratified
along caste lines. Hence, the Government must enumerate caste wise populations other
than SCs and STs in the Census that assists in the creation of targeted interventions for
their welfare. Additionally, the Government must also analyse and design policies for
affirmative action and redistribution based on the scientific study of the numerical
strength of castes and their socio-economic position.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the matter
raised by the hon. Member.

SHRI JOHN BRITTAS (Kerala): Sir, | also associate myself with the matter raised by the
hon. Member.
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DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the matter raised by the
hon. Member.

SuauTege (sft Ya=aR diferan) : S Boll a9 TGH ST, DT lay BRAT 2l The

House is not yet adjourned, please be seated. ... (Interruptions )...

Increasing cases of cancer among children in the country

S Bl qal A (BRI @ SUGHIIE HB1Sd, H 3MUD! gIdTe a1 d18d! g [d
3TI 3T 9 [T IR Ier D1 TaER ST AR H AR & Pl Al H g2a] & HaR b
AT 54 Ffererd 81 58 Hl ITe1di & HIR & Al SUTET 81 I & o A & Db
feell &1 # ITeTd] & HER & AR SATGT AHH MY 2| A8lGd, S H 5 |Td ¥ 14 AT
qh DI IF & gedi DI Jg SR BT Al FIH TS BRUT HAR Bl & HAX DI P!
TSI 3R FE FHY TR SISl T8l 8l &b HRU BIC gedl bl §og 8l Sl 5l Jfa Hax
1 UEdT 8l |l I &, 1 He 4l SolTol & BRI AN S 81 81 T

freIy=i gRT Setrot fohat ST &, 981 Soflsl R aTdl g2di & Siifad I8 &1 & uid d1ed
& SR 57 ¥ 80 WIAa! ST T[E T 37 AR 37U AL I A1 ¢ P q2ai § o &
A BT ADHATH & [T Yeb AT JISTT G115 SITQ AAT T (b [efhedr AT Bl
RITYAT &1 ST, S8l IR TRG g5ai T STHd! FRIfheaa! gRT SalTe fhaT S|

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the Special
Mention made by the hon. Member.

SHRI JOHN BRITTAS (Kerala): Sir, | too associate myself with the Special Mention
made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Dr. Amee Yajnik. 319

Iayiﬂé STq |
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Need to establish a Central Agency for Road Safety

DR. AMEE YAJUNIK (Gujarat): Sir, most metropolitan cities in our country are witnessing
a phenomenal rise in vehicles and vehicular traffic. A stark feature of our cities is the
'road use patterns' which is highlighted by the use of non-motorized vehicles on urban
roads.

As per the Road Accident Report for 2019, a total number of 4,49,002 accidents
took place in the country during the calendar year 2019 leading to 1,51,113 deaths and
4,51,361 injuries. Pedestrians and bicyclists, who also represent the low income strata of
society and have the least safety protection on roads, are the most affected by road
accidents.

Though the Ministry of Road Transport and Highways has been taking several
initiatives related to vehicular and road engineering and measures for raising awareness
about road safety, they seem inadequate. Even the enactment of the Motor Vehicles
Amendment Act, 2019, which among other things, provides for a stiff hike in penalties for
traffic violations has not helped in curbing road accidents.

In view of this grave situation, | request the Government to establish a Central
Agency for Road Safety, which would emphasise on the need to tailor road safety
initiatives according to road users. The agency should have a special department for
coding and recording all data on road accidents, which should be made available to the
public. The urgent and immediate step would be to establish State-level safety
Departments to see that urban safety is maintained by controlling road accidents and the
havoc caused by them to human lives.

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
raised by the hon. Member.

SHRI JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
raised by the hon. Member.
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention raised by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Dr. Kirodi Lal Meena;
not present. Now, Shri S. Selvaganabathy, please, you have to lay it only.

Need for reconstruction of recently collapsed Puducherry Pier

SHRI S. SELVAGANABATHY (Puducherry): Sir, India is highly vulnerable to natural
hazards like earthquakes, floods, drought, cyclones and landslides. According to the
Meteorological Department, the Union Territory of Puducherry is identified as cyclone-
prone region in the east coast, which is more vulnerable. Due to frequent cyclones in the
region, the Puducherry Pier had heavily damaged. Sir, during the last fortnight, the
Puducherry Pier which is more than 50 years old has collapsed due to erosion by violent
sea waves. This has happened at a time when the Government of India is planning to
recommence the sea transport under the Sagarmala scheme. However, it would be
highly impossible to implement the scheme in the absence of a pier. Sir, already the
Government has a plan to upgrade the Puducherry Pier to handle cargo and passenger
traffic between Chennai and Puducherry as part of Sagarmala scheme. This project is
planned in three stages, out of which, Rs.75 crores has been earmarked for desilting the
estuary. Sir, in the absence of a Pier in Puducherry, the cargo movement is largely
affected, thereby incurring revenue loss to the Government. The Government of
Puducherry has planned to introduce many projects which involve water sports and sea
cruise to attract foreign and national tourists. It is felt that the reconstruction of
Puducherry Pier is required heavily. Therefore, | request the hon. Union Minister for
Shipping, through you, Sir, to construct a new port as early as possible to handle cargo

movement and promote sea tourism in Puducherry.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Ayodhya Rami Reddy
Alla.
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Need for creation of modern sewerage and waste disposal system in country

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Sir, the fast urbanization and
migration of people from villages to cities and small towns and the resultant increase in
the residential, commercial and other facilities have created a huge issue of sewerage
and waste disposal, all over the country. These new urbanized villages, towns and major
cities have no proper sewerage and waste disposal and sewerage treatment facilities; as
a result, these places are choking with all kinds of waste and other unwanted materials of
different nature. It is desirable that the Government create proper modern sewerage and
waste management systems in all these towns and cities on priority basis. In fact, in the
villages also, the issue of household waste disposal is a big challenge to the residents as
the local bodies have no expertise or resources and training to deal with the subject. In
this respect, | call upon the Central Government to create appropriate modern waste
management and disposals systems at all levels, including villages, as part of the
Swachh Bharat Mission. The dividend that we will be able to derive out of this investment
will be huge in terms of health benefits and environmental advantages.

SHRI JOHN BRITTAS (Kerala): Sir, | associate myself with the issue raised by the hon.
Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised by
the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shrimati Vandana
Chavan. You have to lay it only.

Need for a special law for soil conservation

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, soil erosion and loss in fertility is a
dangerous environmental issue threatening the productivity of natural resources,
agriculture, water quality and ecosystem balance in India. Excessive chemical
fertilization, soil pollution due to industrial effluents, soil acidification and erosion are
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major causes of soil health decline. Compared to an ideal ratio of Nitrogen, Potassium
and Phosphorus (NPK fertilizers) of 4:2:1, some States have a ratio as high as 60:12:1,
indicating massive overuse of chemical fertilizers. Despite the Soil Health Card Scheme
introduced in 2015 to keep fertilizer application under check, the consumption of
chemical fertilizers continues unabated. Further, urban expansion has resulted in
contamination of soil due to dumping of solid and liquid waste. India has a Water Act
since 1974 and an Air Act since 1981. Considering that annual soil loss in the country is
estimated to be 15.35 tonnes per hectare, resulting in a loss of about eight million tonnes
of nutrients every year and that it takes 500 years to form one inch of sail, it is time we
bring in a Soil Conservation Act that could entail conservation practices in agriculture,
waste management, land and water management, bio-engineering methods and others
for reversing the degradation of soil along with punitive measures for non-compliance
and targeted action plan. A comprehensive soil conservation law would ensure
remediation of polluted soils, check fertilizer overuse and provide for conversion of
dumping yards into green zones. The Government needs to act quickly in this regard.

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.

SHRI JOHN BRITTAS (Kerala): Sir, | too associate myself with the Special Mention
made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri G.C.
Chandrashekhar.

Declining representation of students with regional languages in exams
held by UPSC, NEET, IBPS, etc.

SHRI G.C. CHANDRASHEKHAR (Karnataka): Sir, | would like to talk about some of the
centralized exams today and how they are impacting the States, especially rural
candidates. Sir, let me give an example. UPSC set papers, in its Prlims and Mains exam,
only in Hindi and English. Look at the data from 2014 to 2018. Sir, out of 5,604 jobs,
3,198 Hindi candidates got selected. Though there are 22 official languages, 57 per cent
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of jobs are going only to Hindi-speaking candidates and the remaining 43 per cent are
shared by all candidates from 21 Official Languages and regional languages. It is sad to
note that only 26 Kannada-speaking candidates in 2020; 23 in 2019; 20 in 2018; 30 in 2017
got selected. Further, Karnataka has the highest number of medical colleges in the
entire country with 9,345 seats (highest in number). Even then students from our State
are not getting much benefit because of NEET exams. | urge the Government to bring
equality in opportunity.

Under the National Education Policy 2020, the regional languages, including
Kannada, are not mandatory in degree. Regarding IBPS and Rural Bank Exams, | am
requesting to bring back the notification prior to 2014. As the domicile reservation does
not violate Article 14 of the Constitution, is as per Eighth Schedule to the Constitution
and also it is to be noted that the States provide several incentives, including tax
benefits, infrastructure, etc., so some benefits should go to States. Hence, | urge the
Government to take necessary steps in this regard. Thank you.

SHRI JOHN BRITTAS (Kerala): Sir, | associate myself with the Special Mention made by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Neeraj Dangi.

Need for stabilizing interest rates on concessional short term crop loans provided by
National Bank for Agriculture and Rural Development (NABARD)

it RS STt (RIS : HEIGd, g9 2006-07 | HIRA ARBR gIRT (AT bl 7 vfererd
TS &R TR IIDTA Bl 0T SUS BRATY ST 5, [T MY AICRT (o & HRop
H¥el T o dTel fhami &) et | 9Y g% a¥ gfg 21 @ 7l Il I8 Sooid AT
Ui & fob |G Ya18 (Credit Flow), STETS &I refinance ITMRT Td 191 &% 4R IR
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BT Bl TS §RT a9 2006-07 H 40 TfI9C refinance 2.5 TRI¥Id a1fd <I79f &% W)
U HRATIT AT fa<iT a9 2013-14 & T & I8 16TS gRT 4.5 g aif¥e &t
TST &R UR 50 UL refinance U HRATIT ST T, fdh=] IS §RT 45.72 Ufrera
13 B UL HRATS g1 $H UBR ITBTeA- Cooperative Credit Structure BT ST
AR a9 g% 99 HH 8 U4 refinance amount & TGl HEkl Cooperative banks & AT
A1 T S ¥ g9Ifad 81 32 ©1 39 TSR0 H AT IR HAAl, ISTRRIT §RT SR
A1 faT 520 Ud A0 e w20 o 9 oft fdes foear mar B

3d: IURITh A H I8 GoId © fdb YR a¥ 2006-07 & HAEASR €IS §RI
refinance IR 2.5 UfI9Td T Bl g% I TST fordT ST 927 shfee forffe & S v ©)
IATT 40 TRISTT | g7 B 60 Tfererd fhar <y

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.

SHRI JOHN BRITTAS (Kerala): Sir, | too associate myself with the Special Mention
made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The House stands adjourned
to meet at 11.00 hours on Thursday, the 24™ March, 2022.

The House then adjourned at seventeen minutes past six of the clock till
eleven of the clock on Thursday, the 24" March, 2022
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